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The Lok Sabha met at Eieven of the Clock.
[MR. Sreaxk&r /i the Chair)

[English]
MR. SPEAKER: Question No. 81, 8hri Sugrib Singh.
...(Interruptions)
[Transiation]

SHRI SUKDEO PASWAN (Araria): Mr. Speaker, Sir,
in Bihar fertilizers and seeds. .../nemuptions)

MR. SPEAKER: Do you know that it is Question
Hour?

...(Interryptions)
[English]

MR. SPEAKER: Nothing, except Shri Sugrib Singh's
Question will go on record.

...(Interruptions)*

11.01 hrs.
ORAL ANSWERS TO QUESTIONS
[English]
Controversy Over Census Report

+
*81.  SHRI SUGRIB SINGH:
SHRI K. SUBBARAYAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government recently published
Census Report of 1990-2001;

*Not recorded.

(b) i so, whether the data publisked in the report
has shown rise in population of certain .communities in
the country;

(c) it so, the details thereof and thg factors attributed
thereto;

(d) whether the mode of publishing. religion-wise data
was also adopted in 1991 census report;

(e) if so, the detalls thersof;

(f) whether some discrepancies were found in the
report while publishing religion-wise data;

(9) f so, whether any inquiry has been conducted
by the Government for the wrong figures published in
regard to population of certain communities in the country;
and .

(h) if so, the details thereof and corrective measures
taken/being taken against the guilty officials responsible
for this lapse?

[Translation)

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) to (h) A Statement is laid on Table of the House.

Statement

(a) Yes, Sir. Several reports based on Census 2001
have been released so far. The Report on Religion data
was released on 6th September, 2004.

(b) and (c) Yes, Sir. The unadjusted and adjusted
growth rates for various religious communities have been
as under.

Decadal Growth Rate (%age)

19971-20071
Religious Community Unadijusted Adjusted
Hindus 20.3 20.0
Muslims 36.0 29.3
Chrigtians 228 22.1
Sikhs 18.2 16.9
Buddhists 245 23.2
Jains 26.0 26.0
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The adjusted growth rates were added in the Report
released on 9th September, 2004.

The rise in population is demographically attributed
to fertility and mortality rates.

(d) and (e) The 1991 Report on Religion provided
the population data of religious communities and their
growth rates. The 2001 Census Reports on Religion, has
besides this, cross-classified the population data by other
characteristics such as child population, literacy and
workers and their categories.

(f) There were no discrepancies in the Report except
that the growth rates shown in the Briet Analysis of the
report released on 6th September, 2004 did not state
that these were based on unadjusted figures. This Report
indicated the absolute figures of population of various
religious communities with a footnote that no census was
conducted in Assam in 1981 and in Jammu and Kashmir
in 1991, It also had indicated the proportion of the
population for 2001 and previous census from 1861. The
relevant para of the Report in Brief Analysis was amended
on 9th September, 2004 to give the adjusted growth rates.
At the same time, unadjusted and adjusted growth rates
were added by way of a Table in the Report to avoid
any misinterpretation.

(g) and (h) An intemal enquiry has been made. A
mistake has been committed. Appropriate warning is being
issued to the concerned. Guidelines have been issued to
the Office of RGI that whenever any changes are made
in the format or analysis—it should be done after due
technical diligence, be carefully vetted and an explicit
mention should be made of the departure so as to avoid
confusion and misint'erpretation of the data by the users.

[Translation)

SHRI SUGRIB SINGH: Mr. Speaker, Sir, population
is increasing rapidly in the country. It has been noticed
that population grows at a low rate at places where
women are literate. Population increases due to low rate
of literacy. The more are educated the women in the
country, the lesser would be the increase in population.
| would like to know from the hon. Minister, whether any
measures have been taken by the Government in this
regard?

SHRI MANIKRAO HODLYA GAVIT: Mr. Speaker, Sir,
reply of the Question asked by hon. Member has been
given in part (a). Several reports have been issued based
on census of 2001 till now, the report containing data
relating to religion was released on 6th September, 2004.

DECEMBER 7, 2004

to Questions 4

Unadjusted and adjusted growth rates of various religious
communities have been given in part (b) and (c) of the
reply. Unadjusted and adjusted growth rate for Hindus is
20.3 and 20.0 percent respectively and for muslims
unadjusted growth rate is 36.0 and adjusted 29.3 percent.
As regards Christians, it is 22.6 and adjusted 22.1 percent.
...(Interryptions) This is final data. ...//nterryptions)

[English]
MR. SPEAKER: That is already in your statement.
[Trans/ation]

SHRI MANIKRAO HODLYA GAVIT: For Sikhs
unadjusted growth rate is 18.2 and adjusted 16.9.

...(Interryptions)
[English]

MR. SPEAKER: Shri Modi, | do not understand in
what capacity you are intervening. if you want to ask a
question, then,!| will give you a chance.

[Translation/

SHR! MANIKRAO HODLYA GAVIT: For Buddhists, it
is 24.5 unadjusted and 23.2 adjusted percent. For Jains,
it iIs 26.02 unadjusted and 26.0 adjusted percent.
...(Interryptions)

[English]

MR. SPEAKER: Mr. Minister you are only reading
from the statement. Is that helping him?

...(Interryptions)

MR. SPEAKER: Please put your second
supplementary. Put a specific question.

[Translation/

SHRI SUGRIB SINGH: Mr. Speaker, officers have
made a mistake in carrying out census. It has been
noticed that they have not made the enunciation properly.
It is cheating with some of the communities. | want to
know from the hon. Minister whether any stringent action
has been taken against officers who have committed
mistakes in carrying out the census?

SHRI MANIKRAO HODLYA GAVIT: | have already
said that the data released on 6 September was a little
unadjusted. That is why | gave this statement that final
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data is given over here and RBI has the right to declare
data and Government of India is empowered to publish

it in the gazette. ...//nterryptions)

MR. SPEAKER: Whoever has made a mistake In
this.

...(Interruptions)

SHR! MANIKRAO HODLYA GAVIT: Sir, it is not that
the officers have made any mistake. Home Secretary
has conducted an enquiry into this. He has been told
that census has been conducted properly. The mistake
in calculating growth rate is not due to any bad intention
of the administration. There is no need to take any further
action in the matter.

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ
V. PATIL): Mr. Speaker, Sir, | want to tell the hon.
Member that this matter has been looked into. Home
Secretary has looked into the matter and it has been
noticed that some mistakes has been committed. The
officers responsible for this have gone back to their cadre
and we have decided to take action against them.

MR. SPEAKER: All right.

[English)

SHRI K. SUBBARAYAN: Mr. Speaker, Sir, the
Census Commissioner has committed a grave mistake
while announcing the growth rate of Muslim population
during 1991-2000. He has compared the figures of 1891
with those of 2001. Has the Census been taken only as
an assessment based on facts? If so, do the forms
contain the appropriate column?

SHRI SHIVRAJ V. PATIL: They have a method for
it. They collect the information and after that, they analyse
the information. The analysis or the conclusions that are
arrived at are given to the Government so that the policies
can be formed. This is the procedure which has b#&bn
followed since many years. They do have a column for
that and they do analyse. They do come to conclusions,
and these conclusions are made available to the people
at large and also to the Government for use.

MR. SPEAKER: Prof. M. Ramadass—not present.
SHRI RAMDAS ATHAWALE: But | am here, Sir.

MR. SPEAKER: It is a very solemn matter. The
House of Parliament iz solemn.

AGRAHAYANA 18, 1926 (Saka)

to Questions 6

SHRI RAJEN GOHAIN: Sir, the population growth in
the country is shown in the last Census Report which
was conducted on religion basis. It is really alarming and
worrisome.

Before | come to the question, | would like to quote
the figures and percentage of growth of population in
certain communities in my State of Assam for the
information of this House. In my State, out of 23 districts,
the population of certain communities has gone up very
rapidly in six districts as per the reports of the State
Government.

In Dhubri district, the population of religious minorities
has increased by 22.83 per cent in comparison to the
Hindu population which has increased at 5.81 per cent.
This is almost five times the growth of Hindus.

In Goalpara district, this increase is 35.74 per cent
in comparison to 17.88 per cent increase in Hindu
population which is almost 200 per cent.

In Nagaon which is my home district, the increase is
32.12 per cent in comparison to 12.96 per cent in Hindu
population. Again, the increase is almost 250 per cent.

Now, | want to know from the hon. Minister the
reason for increase in population of these communities
and whether it is due to infiltration of Bangladeshis or
due to some other reason. If it is due to infiltration, then
what steps has the Ministry taken to stop this infiltration?

SHRI SHIVRAJ V. PATIL: Sir, there are many
reasons. One of the reasons is fertility, the second reason
is mortality and the third reason is immigration. it is also
a reason to some extent. But it depends on the
circumstances in which the people live and the manner
in which they lead their lives. It depends on so many
other things.

SHRI AJOY CHAKRABORTY: My question is
regarding the information about the population published
in the Census Report which was made public before this
nation. Some of the employees have misreported certain
aspects, which were not correct.

MR. SPEAKER: Put your question.

SHRI AJOY CHAKRABORTY: The hon. Home
Minister has aiready replied to the question. What action
is the Government taking against those employees who
have misreported the census?
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MR. SPEAKER: He has already answered Iit.

SHRI ANANDRAO VITHOBA ADSUL: Mr. Speaker,
Sir, after observing the data given in the reply, it is seen
that there is rise in the population of certain communities
in the country. | would like to know whether the
Government is considering any proposal for population
control and for the implementation of Common Civil Code
for these communities to safeguard the interests of other
communities and to keep the balance in the population
of the country.

SHR! SHIVRAJ V. PATIL: One fact which has to be
bome in mind is this. If the number of people belonging
to one community is small, small increase in the
population gives a big percentage. lf the number of people
in another community is very big, even a big increase in
the population gives a small percentage. That is why
sometimes these percentages are quite misleading. We
shall have to take into account the actual increase in the
number of people belonging to a particular community, if
we have to understand that fact.

As tar as Common Civil Code is concemed, | do not
think that Common Civil Code has any relevance to this
Question. However, | would like to say that India does
have a Common Civil Code. Contract Labour law relating
to the trade unions, law relating to agriculture, law relating
to arbitration and other laws are applicable to Hindus
and Muslims in the same manner. What is not common
is the personal law, law of marriages. That has to be
understood. ...(//nterruptions)

[Translation/

SHRI MOHAN'RAWALE: But family planning law is
existing in Islamic countries ...(/nferruptions). Law should
be the same for everyone. ...(/Inferruyptions)

[English]
MR. SPEAKER: Not to be recorded.
...(Interruptions)”
MR. SPEAKER: Leave it to the Chair.
...(Intsrryptions)

MR. SPEAKER: | gave Mr. Adsul an opportunity,
who belongs to your Party, to ask the question. Now,
Shri_Ramdas Athawale.

...(Interruptions)

*Not .recordad,

DECEMBER 7, 2004

to Questions 8

MR. SPEAKER: Nothing will be recorded. Do not
record it.

«.(Interryptions)*

MR. SPEAKER: Only what Mr. Athawale speaks will
go on record.

...(Interryptions)

MR. SPEAKER: 8hri Mohan Rawale, please take your
seat.

...(Interruptions)

MR. SPEAKER: Shri Mohan Rawale, | am requesting
you to take your seat.

...(Interruptions)

MR. SPEAKER: If one Is not satistied with the replies
given, then there is a method open under the rules. Apply
that method. Take recourse to that method.

...(Interruptions)

MR. SPEAKER: If you are not satisfied with the
answer, then there are methods available.

..(Interruptions)
[Trans/ation]

SHRI MOHAN RAWALE: There should be one law
for the entire country. | am not satistied with the
Government's reply. | am staging walkout.

11.14 hrs.

(At this stage Shn Mohan Rawals, the Hon. Member
left the Houss.)

[English]

MR. SPEAKER: Mr. Kharventhan, you please sit
down. You must sit down.

...(Interryptions)
[Trans/ation/

SHRI RAMDAS ATHAWALE: My question is very
important. Please allow me to speak. ...(/Infermyptions)

*Not recorded.
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[English]

MR. SPEAKER: Mr. Ramdas Athawale, would you
put your question or not?

...(Intermuyptions)

SHRI RAMDAS ATHAWALE: | want to put my
question. .../Interryptions)

[Translation]

Mr. Speaker, Sir, a mention of Hindu, Muslim, Sikh
and Christians communities has been made. Similarly
Lingayat and Parsi religions should also be included in it.
This should be considered. My second question is that
we should be given the data of the population of
Scheduled Castes and Scheduled Tribes too. The third
question is that there is a need to formulate a law to
control population so that one family one child norm is
established. If we have to control increasing population
of our country and increase in the population of muslims
is not much and the population of Hindus is increasing
rapidly then it would be in the interest of the country to
control increasing population. So, whether the Government
are contemplating to formulate “one family one child” law
or not?

SHRI SHIVRAJ V. PATIL: The original question is
about a mistake in reporting. Many supplementary
questions are being added to this question. Like Common
Civil Code was mentioned and this has nothing to do
with the original question. If this point needs to be replied
then it is the Law Ministry which will reply.

[Translation]

Whether there are figures regarding castes or religion
or not and whether the Government are pondering over
it or not. ...//nterruptions)

[English]

MR. SPEAKER: For one question, if you take half-
an-hour, what can | do?

[Translation)

SHRI SHIVRAJ V. PATIL: This process is not meant
for dividing any caste or religion. Earlier process of
categorisation of SCs and STs people regarding caste or
religion is applicable.

AGRAHAYANA 16, 1926 (Saka)

fo Questions 10

[English]
MR. SPEAKER: Shrimati Anuradha Choudhary.
...(Interryptions)

MR. SPEAKER: Nobody else is allowed. Nothing will
be recorded except the question of Shrimati Anuradha
Choudhary.

...(Interryptions)*

MR. SPEAKER: You will not get a chance from me.
First. you please sit down. | have called an hon. Member.
You have no right to disturb. Do not try to do that.

[Transiation]

SHRIMATI ANURADHA CHOUDHARY: Mr. Speaker,
Sir, | have listened to the reply of the hon'ble Minister.
| would like to know from the hon. Minister whether will
it not hurt the sentiment of those religious communities
whose population percentage is declining. Along with this,
| would also like to know whether the people of our
neighbouring countries, who have settied here for several
years, have aiso been inciuded in the census.

SHRI SHIVRAJ V. PATIL: | have tried eariier also to
clarify that if we go by percentage, we will not be able
to understand the reality in right perspective. If we
calculate percentage in comparison to smaller number, it
will look bigger. Similarly, if we take percentage against
bigger number, it will appear small. So, it will be wrong
to infer on the basis of percentage that the number of
certain community is increasing or decreasing. | have
tried to clarify it earlier also and | would not like to
reiterate the same thing. Second thing that the hon'ble
Member has asked whether the people of the
neighbouring countries who have come here and settied
are covered in census or not. My submission is that
those who are citizens of the country are included and
those who are not are not included. .../ /nterruptions)

[English]

MR. SPEAKER: You need not have stood up. Please
give up this habit of interrupting.

[Trans/ation]

SHRI HEMLAL MURMU: In reply to Part (f) and (g)
of the original question, it has been stated that in intemnal

*Not recorded.
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checking some mistakes have been detected. At the time
of census in the country, especially, in Jharkhand State,
Scheduled Tribes population who had migrated to other
State in search of jobs could not be included in census.
Similarly, it is due to exclusion of Scheduled Tribes
population of Naxal infested areas of Jharkhand, as
enumerators could not venture to go there, that the decline
in tribal population has been registered in the State. If
so, then | would like to know from the Minister whether
the Government propose to renumerate the tribal
population of Scheduled Castes ad Scheduled Tribes in
Jharkhand.

SHRI SHIVRAJ V. PATIL: Sir, we have to take the
entire data in the context of the whole country. Even it
we take it separately there is no mistake as the people
of Jharkhand who migrate to other States for employment
are enumerated there. So, it may be more or less in the
respect of any State. If it is felt that there is a need to
rectify the mistake, the Government may ponder over it
later on as to how can be done so.

[English]

MR. SPEAKER: Shri Tufani Saroj. If you are
interested, you can put the question.

...(Interruptions)

MR. SPEAKER: Let there be some discipline in this
House. Shri Saroj, you put a pointed question. If you do
not have a question, then please sit down.

[Translation]

SHRI TUFANI SAROJ: Mr. Speaker, Sir, | would like
to draw the attention of the hon'ble Minister to the fact
that population of the country is increasing. In comparison
to urban area there is drastic increase in the population
in rural areas and the main reason behind this is their
iliteracy. Whether the Government propose to formulate
any programme in villages in this regard.

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, one of
the objectives of census is to survey the level of education
as to in which parts of the State is low or high and also
to see as to what is the nature of unemployment. Census
are-conducted taking into account all these aspects. The
Government will take into account the census figures while
pondering over education-policy, employment policy and
agriculture policy of the country. '
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SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, | have
aiso given you-slip.

[English/

MR. SPEAKER: Shri Prabhunath Singh, there are 22
names. Do you want that one question should go on for
an hour? Please take your seat.

...(Interryptions)

SHRI S.K. KHARVENTHAN: Mr. Speaker, Sir, in
Tamil Nadu, in some areas, many people. ...(/ntermyptions)

MR. SPEAKER: | will try to do justice to everybody.
| cannot give chance to more than one Member from
each party.

...(Interruptions)
[Translation]

SHRI SUSHIL KUMAR MODI: Mr. Speaker, Sir, there
are 138 Members of BJP and we should be given
opportunity accordingly. .../ /nterryptions)

SHRI THAWAR CHAND GEHLOT: Mr. Speaker, Sir,
this is not the way. ...(/nterruptions)

MR. SPEAKER: There is no commitment of time in
Question Hour.

...(Interryptions)
[English]

SHRI SUSHIL KUMAR MODLI: Sir, we are having
138 Members and you are not giving us chance according
to our strength. ...(Mnlemyptions)

MR. SPEAKER: You are only wasting the time.
...(Interryptions)

MR. SPEAKER: Shri Kharventhan, please put your
question.

...(Interruptions)

MR. SPEAKER: How many chances shall | give them,

Mr. Modi? This is not the way. | have not asked for your
suggestion. Please do not interrupt.

...(Interryptions)
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SHR! S.K. KHARVENTHAN: Sir, in Tamil Nadu, in
some areas, many people belonging to the Scheduled
Castes got converted themselves into Muslims and
Christians. | would like to know from the hon. Minister
whether they have been included in the list of Muslims
and Christians or in the list of Hindus in the Census.

MR. SPEAKER: What is your question? Nobody couid
hear it clearly. Please put that again.

SHRI S.K. KHARVENTHAN: Sir, in Tamil Nadu, in
some areas, many people belonging to the Scheduled
Castes got converted themselves into Muslims and
Christians. | would like to know from the hon. Minister
whether they have been included in the list of Muslims
and Christians or in the list of Hindus in the Census.

SHRI SHIVRAJ V. PATIL: Sir, there are laws
applicable and on the basis of those laws, they are either
included in the Hindu community or the Muslim
community. Now, where the laws provide that even after
the conversion they can be Included in the Scheduled
Castes or in the Hindu community, that is done.

SHRI B. MAHTAB: Mr. Speaker, Sir, | have a pointed
question and | need a very clear answer. Is it true that
the Hindu population, in total population, has declined
from 83.4 per cent in 1961 to 80.4 per cent in 2001?
The share of Muslim population has increased from 10.7
per cent in 1961 to 13.4 per cent in 2001, an increase
by 2.7 per cent. The Hindu population increased from
366 million to 826 million, an addition of 460 million. The
Muslim population increased from 47 million to 138 million,
an addition of 91 million in a period of 40 years. Is it

true or not?

SHRI SHIVRAJ V. PATIL: Sir, the figures do show
that there is a higher percentage of increase in Muslim
population. But we shall have to understand that the
information which was given was based on some wrong
facts. While showing the increase in the percentage, they
had not taken into account the Census in Jammu and
Kashmir because the Census had not taken place in
Jammu and Kashmir and also Assam. That is why there
is an increase.

SHRI B. MAHTAB: Sir, | had quoted the report of
September, 2004.

SHRI SHIVRAJ V. PATIL: But that mistake, which
was committed and because of which this question has
come before us, has been corrected. When the figures
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were included, the percentage has come down. Moreover,
| have been repeating here that the increase In
percentage is sometimes misleading. If the population is
of smaller number, then the increase in percentage is
higher and if the population is of bigger number, then
the increase in percentage is smaller. .../ Interryptions)

MR. SPEAKER: Please have a little patience. | am
trying to adjust everybody.

[Translation]
SHRI PRABHUNATH SINGH: Sir, | obey your order.
MR. SPEAKER: Though you obey but late.

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir,
through you, | would fike to submit to the hon'ble Minister
that the State Government employees, especially teachers
are deployed for census and Central Government
employees are excluded. The State Governments has
also politicized the census operation. it has become the
tradition of the State Government to increase or decrease
the population of a particular block. The complaint have
also been made in this regard. | would like to mention
especially about Masrakh block in Bihar. While in previous
census, the population of the block was 1 lakh 72
thousand, in this census it is only 1 lakh 52 thousand,
that is, 20 lakh population has been decreased. Similarly
the population of Sonpur Block has been increased to 15
lakh in comparison to the previous census. The population
of Patna have been added to Sonpur. The MLA of Sonpur
nas given written complaint. The hon'ble Minister himseif
has accepted it in his reply that there are some short-
comings. | would like to know from the hon. Minister
whether the Government propose to verify and correct
the figures for the area about which specific complaints
have been made regarding the increase or decrease in
population.

SHRI SHIVRAJ V. PATIL: It will not be correct to
outrightly reject the observations of the hon'ble Member,
however, | will try to find out how can it be corrected. If
the people of a certain district migrate to other place
then the population of that district may decline. One more
similar question was asked. We have to see as to how
can it be corrected in view of all the above facts. The
Government will have to see as to what can be done in
this matter.

SHRI PRABHUNATH SINGH: What type of reply the
hon. Minister is giving that he will have to see, what can
be done.
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[Translation]

SHRI SHIVRAJ V. PATIL: Prabhunathji, the problem
is that you are focusing on your question and not my
reply. | am repeating what you have said. You asked
what we are going to do in this regard and | have said
that we would take steps after contemplating the situation.
...(Interruptions)

MR. SPEAKER: Shrimati Sushila Kerketa.
...(Interruptions)
[Enghish]

MR. SPEAKER: Please allow the hon. Member to
ask her supplementary.

[Translation/

SHRIMAT!I SUSHILA KERKETTA: Mr. Speaker, Sir,
through you, | want to know from the hon. Minister about
Jharkhand. Hindu, muslim, sikh and christians have been
given place in census but our brethren of Sarna caste
have not been given place in it, that is why our brethren
of Sarna caste have boycotted census? | want to know
whether the Government of India want to conduct census
again? Secondly, the persons living in another State are
counted there in the census. But | regret to say that
there are around one and a half lakh persons of
Jharkhand living in Delhi. Simultaneously, High Court has
given judgement that there would be no reservation for
Scheduled Tribes and Tribals in Delhi Govemment. | want
to know from the hon. Minister about this.

SHRI SHIVRAJ V. PATIL: | have repiied to this earier
too. As far as entire nation is concerned, people living in
other States do not affect the census. |f a census is
carried out in any particular region then be it Scheduled
Castes or Scheduled Tribes, they are included in it. We
are busy tackiing the issue of Delhi that the hon. Member
has raised.

[Trans/ation/
Talks with Militants/Fundamentalists

-82.  SHRI SANTOSH GANGWAR:
SHRI BRAJA KISHORE TRIPATHY:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Union Government has openad their
doors for dialogues with various militant/fundamentalist
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organizations active in various parts of the country
including J&K;

(b) it so, the details of the discussions held with
such organizations during 2004 so far, State-wise;

(c) the specific demands raised by each of such
Organizations; and

(d) the detalis of the progress and outcome of such
dialogues so far?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (d) A statement is laid on the Table of the House.

Statement

(a) Yes, Sir. The Government of India is willing to
talk to any group which abjures violence.

(b) to (d) The Central Government is committed to
carry forward dialogue with all groups and with different
shades of opinion in Jammu & Kashmir on a sustained
basis. The Government heid two rounds of talks with All
Party Huriyat Conference led by Maulvi Abbas Ansari on
22.01.2004 and 27.03.2004. Thereafter discussions have
been heid at the level of the Government of India's
interlocutor and later with the Home Minister with a wide
cross section of society in J&K importantly elected
representatives of political parties, representatives of trade,
industry, commerce, social and intellectual groups and
academicians and voluntary agencies.

in the North East Region, suspension of hostilities &
ceasefire are achieved through dialogues with various
groups.

[Trans/ation]/

SHRI THAWAR CHAND GEHLOT: Mr. Speaker, Sir,
Question No. 83 is also related to this, both the questions
can be clubbed if you desire. ...(/nternyptions) ’

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir,
terrorists activities have been on a rise since the new
govemment came to power. 44 major incidents took place
in Jammu-Kashmir itself and more than 400 soldiers and
other persons have been killed. Moreover, there was an
attack just a day before Prime Minister's visit to Jammu
and Kashmir. | would not elaborate. It is also clear that
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number of tourists have decreased and in such a situation,
it is unfortunate that the hon. Minister has chosen to
give such a reply, | feel that the Government should not
give such a reply. | asked the details of negotiations
held with terrorist organisations. in the reply he said that
the interlocutor of the Government of India held dialogues
with various sections of society of Jammu and Kashmir
particularly industrial, commerce, social and intellectual
groups. It seems that only terrorists are safe there, rest
of people are insecure that is why they are being
discussed and concern is being shown for them. The
first line of the reply says that two rounds of negotiations
were held on 20.1.2004 and 27.3.2004. After that no
round of talks have been held since the new Government
came to power and Hurriyat has maintained that dialogues
would be resumed only when Kashmir is recognised as
disputed territory. Hurriyat has said that they would hold
dialogues with none other the Prime Minister. | would
say that this subject should be taken up for
comprehensive discussion so that all the hon. Members
might get opportunity to express their views. | would like
to say that when the then Prime Minister visited
Islamabad, for the first time a document was presented
which was appreciated by the public. A joint press
statement was released on 6 January 2004 which was
clear and defined and which talked about solving the
issue between two countries bilaterally. It included
everything. | want to know from the hon. Minister whether
dialogues would be held by making the joint press
statement released on January, 2004 the basis of talk or
they would hold it on their own. The interest of the nation
seems to be at stake.

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ
V. PATIL): Mr. Speaker, Sir, | want to say that situation
in Jammu and Kashmir has improved. Infiltration has come
down by 60 percent. ...(/nte/muptions)

PROF. VIUAY KUMAR MALHOTRA: Sir, people are
being killed there everyday. Several people were killed in
Sopore and Pulwama in the recent days and here they
are clapping. ...(//nterruyptions)

MR. SPEAKER: Malhotraji, what can we do against
there who clap here? It is their fundamental right.

SHR! SHIVRAJ V. PATIL: Mr. Speaker, Sir, | want
to tell about the number of incidents that took place in
2002. | thank the hon. Member Shri Mohan Singh as
well as you for bringing this question before the House
so that | have got opportunity to reply. | want to say that
in 2002, 11 incidents occurred in just one day, in 2003
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the incidents came down to 9 and in 2004 it is only 6.
it shows that infiltration has lessened and the number of
incidents have come down. | have information about the
number of killings. | can read out the information. | have
got the information in print for the hon. Members and |
would hand it to them. Incidents of terrorism have
lessened from 2001 to 2004, the number of security
personnels, civilians killed has come down and there are
lesser terrorists now, | want to give all this information in
printed form to all the hon. Members instead of reading
it out.

Mr. Speaker, Sir, his question was a bit lengthy, the
second part of his question is as to what issue the
Govemment is considering. | want to tell the hon. Member
that when we visit the State, we hold discussions with
MPS., MLAs, members of district council, municipalities
and corporations, professors, lawyers, traders and
industrialists. We have also conducted discussions with
the leaders of various political parties over there. Hon.
Member has asked the details of discussion. In the
discussion, this issue was raised. ... /nfermyptions)

[English]

MR. SPEAKER: What is this? You are putting a
question but you have no patience to listen to the reply.
You were Minister then.

[Trans/ation]

SHRI SHIVRAJ V. PATIL: During discussion it was
said that economic condition and infrastructure should be
improved there, management of education should be good,
health facilities should be made available and steps should
be taken for promoting tourism and pilgrimage in hilly
areas. The Prime Minister visited the State after
considering all these issues and it is not that only a
package worth Rs. 24,000 crore has been given but a
plan involving these aspects has been presented,
discussion included all these issues.

[Trans/ation/

We are working in the same manner. If any Member
of any party feels inconvenient there then we can have
talks when such Member finds it convenient. But we are
ready to have talks with other persons, elected
representatives and also, we are talking with them.

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, |
would like to ask 2-3 things. | have already asked what
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shall be the basic stands of the Government with regard
to Press statement made on 6 January, 2004. Secondly
| just want to teli:

[English]
It says:

“To implement a multi-purpose national Identity cards
for all citizens as decided by the NDA Government,
the Government is proposing this and to institute an
integrated command for the entire North-East.”

[English]
MR. SPEAKER: Shri Braja Kishore Tripathy.
...(Interruptions)
[Translation]

PROF. VIUAY KUMAR MALHOTRA: How would they
check violence? ...(/nterruptions)

MR. SPEAKER: He is at number two. | would give
you a chance if you want a supplementary.

...(Interruptions)
[English]

MR. SPEAKER: Nothing else will be recorded except
Shri Braja Kishore Tripathy's question.

...(Interruptions)*
MR. SPEAKER: No cross-talks please.

SHRI BRAJA KISHORE TRIPATHY: Mr. Speaker, Sir,
now the situation in North-East is very much alaming
and sensitive. There are about 816 violent incidents and
350 civilian killings up to 30th September 2004. | do not
have the information about what are the number of
incidents that have been taken place within the next two
months. The hon. Minister has replied that in the North-
Eastern region, suspension of hostilities and ceasefire
are achieved through dialogue with various groups. But
he has not given the name of the groups with whom the
ceassfire is achieved. Which are the groups which have
declared ceasefire, hon. Minister has not indicated it in
the statement. He should have give us information about
the groups which have actually declared the ceasefire.

*Not recorded.
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MR. SPEAKER: Please be brief. You put a question.

SHRI BRAJA KISHORE TRIPATHY: The Government
is issuing completely contradictory statements regarding
Manipur. When the hon. Home Minister, the Home Ministry
and the Defence Ministry are opposing the withdrawal of
Amed Forces Speclal Powers Act, the hon. Prime Minister
had assured the groups when the delegation met him
recently that there will be withdrawal of this Armed Forces
Special Powers Act. So, the Government is issuing
contradictory statements regarding North-East and
Manipur. | want to know what is the real stand of the
Govemment. So far as Manipur is concerned, they should
clarify whether they are going to withdraw the Armed
Forces Special Powers Act or not.

So far as Kashmir is concermned, this is my brief
question.

MR. SPEAKER: Please help me.

SHRI BRAJA KISHORE TRIPATHY: That was mostly
regarding North-Eastern States. Regarding Jammu and
Kashmir, is the All-Party Hurriyat Conference putting some
conditions to the Govemment regarding talks? What are
their conditions? Are they putting the condition that they
should have talk with Pakistan first and then they will
hold discussion with the Government? So, what is the
real stand? Are they making any pre-condition?

MR. SPEAKER: We shall discuss this matter. Please
put a pointed question. So many hon. Members want to
put questions.

SHRI BRAJA KISHORE TRIPATHY: Sir, this is a
very serious matter. Some groups of the All-Party Hurriyat
Conferance are even opposing our country becoming a
permanent member in the UN Security Council. So, |
want to know whether this is a fact that some groups in
the All-Party Hurriyat Conference are opposing this thing.

MR. SPEAKER: Mr. Braja Kishore Tripathy, it is more
than a supplementary. It is not fair. Please tell me if you
do not co-operate, what can be done? You are all
respectable senior parliamentarians. So many hon.
Members want to put questions.

Yes, Mr. Minister, you please carry on.
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SHRI SHIVRAJ V. PATIL: There are three parts of
the question. The first part relates to the organisations in
the North-Eastern States with whom the Government is
talking. The NSCN (I-M) is one of the organisations with
whom the Government has been talking and there has
been peace for the last seven years. Now, the Bodo
organisations have also been talking with us. There are
many other organisations. | can give you the names of
all the organisations which are willing to talk and with
whom we have talked for the ceasefire in that area.

Now, as far as the Act is concemed, you have asked
a question relating to the Armed Forces Special Powers
Act. Please do not depend on the statements which you
read in different media. You depend on the statement
which is issued on the floor of the House or authenticated
by the Government because sometimes, you know, some
portion is given in one newspaper and some portion is
not given.

SHRI BRAJA KISHORE TRIPATHY: You should
clarify the stand of the Government.

SHRI SHIVRAJ V. PATIL: This is exactly what | am
doing. You should have the patience to hear me please.
| am saying that the hon. Prime Minister had gone there.
They had met him. Then a delegation from Manipur had
come here. They had met the hon. Prime Minister and
they had met the Home Minister aiso.

They said that the law was draconian and it should
be reviewed. We said that we would appoint a committee
to look into the provisions of the law and suggest how
to deal with that law: if it was enough to remove the
draconian provisions from the law or it was necessary to
repeal the law. We said that all those things would be
looked into by a committee. A committee has been
constituted. A retired Judge of the Supreme Court has
been appointed as Chairman of the Committee and there
are four other members looking into it. After they give
the report, we would see what is to be done.

As far as the Hurriyat is concerned, it is the third
part of his question. This is a question having three parts.
«.(Interruptions)

MR. SPEAKER: You need not answer that.

Shri Kirip Chaliha.

...(Interruptions)
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[Translation]

SHRI MOHAN SINGH: Sir, Question No. 83 is
identical. Therefore, my submission is that let it also be
taken up.

(English]

MR. SPEAKER: | have called Mr. Chaliha. | am not
allowing any other hon. Member. | am sorry, without your
co-operation, | cannot run the House.

SHRI BRAJA KISHORE TRIPATHY: Sir, it is a very
important question.

...(Interruptions)

MR. SPEAKER: Mr. Tripathy, it is not being recorded.

...(Intsrmyptions)*
MR. SPEAKER: Mr. Chaliha, please be brief.

SHRI KIRIP CHALIHA: Sir, the common impression
might not be the correct impression. | would like to
compliment the present Minister of Home Affairs for once
again putting the initiative in the North-East on the right
track. In feet, there are a number of positive developments
in the North-East in spite of allegations of some of my
friends on the other side. There has been no politicisation
of the insurgency situation by the Congress party and
the Government whereas there have been such attempts
by the previous Government.

MR. SPEAKER: Please put your question.

SHRI KIRIP CHALIHA: Sir, my question is very
simple. There have been certain initiatives on talks with
the ULFA militants in Assam by a private person. This
has appeared in the newspapers. There are reasons to
belleve that any initiative by a private person might not
yield the desired resuits. My question is whether the
Government is taking any recourse, through the official
channels, through IB or through some other agency, to
establish contact with the ULFA sn that the negotiations
take place in a proper way. ...(/nterryptions)

MR. SPEAKER: There is only one gquestion.

SHRI SHIVRAJ V. PATIL: Yes, there is only one
question and | would reply very briefly.

*Not recorded.
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The Government's policy is to talk to the people
who abjure violence. When we get any information from
any corner, any person, or any organisation that they are
willing to talk, and if that information is reliable, we take
further steps to see that talks take place.

As far as ULFA is concermed, we received some
private individuals and heard them. If that information
proves to be such that we can take further steps, further
steps would be taken. But we have said that we want to
talk without condition and that should be the case from
the other side also. One more condition is to abjure
violence.

MR. SPEAKER: Thank you.

Shri Harin Pathak. You are very articulate. Put a
very brief and pointed question.

SHRI HARIN PATHAK: | have always been brief.
[Translation]

Sir, it is a question related to country's internal
security. | have read the reply of the Ministry. After
reading the reply | feel the Govt. are not so serious
about it's compliance as it should be.

Sir, | would like to give an example—it has been
asked in part (c) of the question—“what type of special
demands have been made by each of such outfits;”

[English]

| am sorry, Mr. Tripathy has rightly pointed out that
there is no mention about the specific demand—whether
it has been made or not. The hon. Minister of Home
Aftairs should at least tell this august House that there
was some demand or there was no demand. So, the
Government is not concerned and serious about this
matter. My supplementary question is very serious and
important and | would like to know this from the hon.
Minister.

[Trans/ation]

What hon. Minister wants to say on unabated
increase in Maoist and naxalite activities and when the
Government propose to implement said scheme?

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir | have
told yesterday about our policy and today also | have
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told, which may have been reported by the newspapers
also. | am not able to find out what that exactly is and
on what point he is emphasising. | would like to tell hon.
Member that we are considering the persons involved in
terrorist activities as our brothers and we are trying to
bring those persons on right path. We will try to improve
their financial condition. We try to remove social injustice
done to them. We will make use of the law available
with us. If the law appears to be stringent, draconian the
Govemment would amend it and then enforce. In addition,
we will provide proper facilities, equipments and correct
information to our armed forces, state-police and para-
military forces so that innocent people are not harassed
and their life and property are protected as also their
reputation is safeguarded. It is the attitude of the
Government.

As far as the issue of Unified command for Northern
Area is concerned—I| would like to say that the
Government has formulated a scheme for Unified
Headquarters for such separate States which are utterable
to such incidents. Unified headquarters would mean
officers, state-police, armed forces and para-military forces
and elected representative would sit together and chalk-
out plan to deal with terrorism and act accordingly. The
Central Government would provide forces, information and
anything else required by the State to the State
Governments. ...(/ntermyptions)

[Transl/ation/

SHRI HARIN PATHAK: Sir, we have received many
reports about the States ruled by his party that the State
Govemments in said States are holding talks with terrorist
organisations who have not declared cease-fire. Therefore,
through you, | would like to ask hon. Minister—whether
the Central Government are aware that some State
Governments in various parts of the country are holding
talks with some organisations which have not stopped
violence; If so, whether the Government agree with such
decision and policy of said State Governments?

SHRI SHIVRAJ V. PATIL: Sir, | have just made it
clear as to how the Government wants to fight terrorism
in the country. if he says that the Government should
tackle it only through the barrel of a gun, then it is not

right.
MR. SPEAKER: What is that?

...(Interruptions)
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[English]

MR. SPEAKER: He listened to your question and
when he is replying, you are disturbing him.

...(Interruptions)

SHRI HARIN PATHAK: The answer is.
...(Interruptions)

MR. SPEAKER: You cannot go on correcting him.
This is not the way.

..(Interruptions)

SHRI HARIN PATHAK: | have not asked it. | want
the reply. ...(/nterruptions)

MR. SPEAKER: If you are not satisfied with the
answer, there are other methods to ask questions. There
are only ten minutes left and, at least, 20 Members want
to put their Supplementaries.

...(Interruptions)
[Trans/ation]

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, he wants
to know whether the Government propose to have talks
with the persons who believe in weapons and terrorism.
In this regard, | would like to tell him that when their
Government was in power they had talks with same kind
of people. | am not going to say that | did a wrong. |
would like to tell that if the need be, we will not hesitate
in using force, but we will not take the very first
opportunity. First we will have talks with them to improve
their economic condition and provide them social justice.
| would like to tell him that the talks the Government
held in Nagaland. ...(/nfermyptions)

SHRI HARIN PATHAK: Does the Govts. hold talks
with people involved in violence ...{Mnteryptions)

[English]

| would like to know whether the Central Government
is endorsing the decision taken by the Andhra Government
or not. | want a specific reply. ...(/nterryptions)

[Translation]
MR. SPEAKER: Please sit down.

SHRI SHIVRAJ V. PATIL: | am giving specific reply.
You should speak after my reply is over. ...{Intermyptions)
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MR. SPEAKER: Athawaleji, you take your seat. You
have not yet become a Minister. Patilji, you speak.

[English]

SHRI SHIVRAJ V. PATIL: Shri Ramdas Athawale,
please let me reply. ...(/ntermyptions)

MR. SPEAKER: Shri Ramdas Athawale, | would not
allow you. Please sit down. There are only eight minutes
left after 20 Members want to put their Supplementaries.

...(Interruptions)

PROF. VIJAY KUMAR MALHOTRA: Sir, he needs
you protection. The hon., Minister is not replying to many
of the questions. ...(/nterruptions)

MR. SPEAKER: Therefore, | am trying to control.
...(Interruptions)

MR. SPEAKER: If everybody rises and interrupts the
Minister, then how is it possible? Nobody can interrupt a
Minister when he is replying.

...(Intermyptions)

SHRI SHIVRAJ V. PATIL: Prof. Malhotra, you can
put your question and | will reply to your question. But
if you are propping up every now and then, then | cannot
reply to your question. ...({Infermuptions) | am saying that
we know that there are some people who have taken a
recourse to arms and arms struggle. But we are trying to
persuade them to give up that attitude. We are trying to
tell them that with arms and bloodshed very little can be
achieved and with dialogue, discussion and development,
a lot can be achieved. That is exactly what we are trying
to do. ...(Intsrruyptions)

SHRI HARIN PATHAK: The answer is very clear
when the hon. Minister says that the Government of india
is willing to talk to any group which abjures violence.
...(Interryptions)

MR. SPEAKER: Ms. Mehbooba Mutti. Only whatever
Ms. Mehbooba Mufti says will go on record and nothing
else will go on record.

...(Interruptions)”

MS. MEHBOOBA MUFTI: First of all, | would like to
say. ...(Intsrruptions)

*Not recorded.
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MR. SPEAKER: Shri Ramdas Athawale, | have not
called you.

...(Interruptions)

MR. SPEAKER: We have only 60 minutes for
Question Hour and we are now only on the second
question.

...(Interruptions)

MS. MEHBOOBA MUFTI: Now, somebody mentioned.
...(Interruptions)

[Translation]

The day Prime Minister was on a tour there, a suicide
attack took place. But he forget to mention despite that
over 40 thousand people came to hear hon. Prime
Minister's speech.

[English]

My question is that two rounds of unconditional talks
have already taken place during the NDA Govermnment,

[Translation)

First it was held between Dy. P.M. Shri L.K. Advaniji
and Acting Chairman of Huriyat. He claimed that it was
agreed in first two rounds of talks that before third round
of talks NDA Govt. would permit them to go to Pakistan.

[English/

The acting Chairman claimed that he would go there
and he would try to persuade the militant leaders there
to give up violence and agree to some kind of a ceasefire.
Now, when the UPA Govemment is there in power, the
Gowvt. should have talks with all sections of society and
improve the condition in Kashmir. The Hurriyat people
have applied for their passports. | would like to know
whether the UPA Government is willing to go by the
policy of the NDA Government and allow them to travel
to Pakistan. If they are able to bring down the violence,
I think, we will have a lot to gain.

SHRI SHIVRAJ V. PATIL: | was in Jammu and
Kashmir recently and | was with the Chief Minister also.
In the Press meeting | was asked whether they would
be allowed to go to Pakistan, if they want to go.
Supposing, they want to talk to someone else rather than
the representatives of the people, the leaders of the
people, the hon. Prime Minister and other Ministers in
the Government, we are not objecting to that.
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We have said that if you want to go there, you can
go there; you shall have to make proper application and
we will certainly consider and we will take a decision.
The point is that this dispute has to be decided between
the people who are living in Jammu and Kashmir and in
other parts of India. That is the point.

MR. SPEAKER: Mr. Mohd. Salim-—a very brief and
pointed question, no preface.

[Translation]

MD. SALIM: | fully agree with his views that this
problem can be solved only through dialogue and not
through the barrel of a gun, be it Kashmir, North East or
any other part of india. But if anyone tries to prove himself
‘holier than thou’ then the process is going on. Earlier
also, the Govemment have sent gestures and signals for
talks to such outfits but the peace process could not be
materialised on one or the other pretext. | would like to
have specific assurance from hon. Home Minister that
the Government would prepare an action plan and a
road map for economic development of said affected
areas and would also ensure their social restructuring
and that the dialogue would continue. These militants
and extremists have been encashing problems of people
of such areas. The Government should assure that the
peace process continues simultaneously and a logical
conclusion is arrived at. The Government have sent
signals for success of talks during last 2-3 rounds but it
failed to reach any logical termination.

SHRI SHIVRAJ V. PATIL: We are going to do same
thing. We would follow each word and would act upon
that. The package of Rs. 24 thousand crore is a run up
to that. Construction of railways and roads in North East,
power houses, developing cities and converting the
universities there into Central Universities are the steps
in this direction.

[English]

SHRI OMAR ABDULLAH: Thank you, Sir. | will be
very briet and very pointed.

MR. SPEAKER: Thank you.

SHRI OMAR ABDULLAH: One of the parts in this
question is on talks with militants. A large part of the
confidence-building measures and talks with militants is
linked to the Government's surrender policy. is the hon.
Minister of Home Affairs aware of the récent scandal
that we unearthed in Jammu and Kashmir where fake
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surrenders had been orchestrated, where unemployed
youth in the guise of being promised jobs were being
forced to surrender? They were being made to wear
militants’ uniform, militants’ clothes, were being handed
guns and then were promised jobs. This blot on their
lives will be forever. They will be. known as militants
rather than unemployed youth.

Is the Government going to look into this, conduct
an investigation and give the guilty the most serious
punishment possible?

SHRI SHIVRAJ V. PATIL: Sir, the hon. Member has
said that something has happened and it should be looked
into. We will certainly ask the State Government to look
into it and if it is necessary for the Union Government to
look into it, we will look into it.

But | would like to make one point. There are some
people who are saying that ‘if you are giving the economic
package, if you are giving Rs. 24,000 crore, we doesn't
need For God's sake, do not present this case in this
fashion. If money is given by the Union Government to
Jammu and Kashmir people and the Government, it is
not bheekh. You have a claim over this amount of money.
We are not giving you bheekh. You are sharing what is
yours. for God's sake, do not keep on saying this thing
and at the same time do not say that if economic
development is not taking place and if unemployment is
there, if some people are misled, they shouid not be
misied. These two things should not go together.
...(Interryptions)

MR. SPEAKER: Prof. Vijay Kumar Malhotra.
...(Interryptions)

[Translation]

PROF. VIJAY KUMAR MALHOTRA: Congress is
staking its claim over that.

[English]

MR. SPEAKER: | have asked you to put a question
instead of sitting and saying.

[Trans/ation]

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir,
| would like to ask hon. Minister whether the Government
is bounded by the unanimous resolution passed by both
the Houses earlier and whether the Government would
not act upon that; and if Government fails to do so, will
it not amount to contempt of the House? Hon. Prime
Minister has said—all options are open and he also used
the words ‘any limit', there he told that the Government
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is ready to provide autonomy. | want to ask—will it not
be dangerous for the country? Will he accept terrorists
involved in violence as brothers or will he take action
against them?

SHRI SHIVRAJ V. PATIL: Hon. Prime Minjster has
quite clearly told that the Government is not in favour of
any geographical and territorial adjustment. Secondly, |
have told that people in National Conference blame us
for having talks with the separatists and not holding talks
with people demanding autonomy. | have told them that
we are ready to have talks with regard to autonomy. We
never said that the autonomy means—the Government
are ready to provide whatever has been demanded or
the Govermment are not considering that. It is neither of
these two. The Government is ready to hold talks on
autonomy.

MR. SPEAKER: Question Hour is over.
...(Interruptions)

MR. SPEAKER: Hon. Members, please keep quiet.
Shri Ram Kripal Yadav, you come and see me in my
chamber.

WRITTEN ANSWERS TO QUESTIONS

[Translation]
Militancy in North-East

*83. SHRI THAWAR CHAND GEHLOT:
SHR!I MOHAN SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether there has been an increase in terrorist
activities in North-Eastern Region in the recent past;

(b) if so, the details of incidents during 2004 till date,
State-wise;

(c) the estimated loss of life of civilian, security
personnel, militants and the property damaged in each of
such incidents;

(d) the name of organisations involved in such
incidents;

(e) whether insurgent groups in such activities are
supported by IS! and Bangladesh;

(f) if so, the details in this regard;
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(g) whether US and other countries have offered their
help to curb their activities;
(h) if so, reaction of the Government thereto;

(i) the details of the visits made by the Minister to
North Eastern Region to assess the situation; and

(j) the steps taken by the Government to check the

DECEMBER 7, 2004

to Questions 32

activities of militants in North-Eastern Region?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) The
overall violence in the North-Eastern region during the
current year (till 15.11.2004) has reduced and law and
order situation has improved. The State-wise details of
incidents during 2004 (upto 15th November) are as
follows:

Name of the State No. of No. of security No. of militants No. of Civilian
incidents personnel killed killed killed
Assam 229 14 1 188
Megﬁalaya 42 8 -— 12
Tripura 192 32 17 60
Arunachal Pradesh 36 —_ 4 4
Nagaland 167 - —_ 39
Mizoram 2 — -— —_
Manipur 273 28 3 48
Total 941 82 25 351

The details of property damaged in such incidents
are not maintained.

(d) Major militant groups involved in such incidents
are United Liberation Front of Asom (ULFA) and National
Democratic Front of Bodoland (NDFB) in Assam,
Hynniewtrep National Liberation Council (HNLC) and Achik
National Volunteer Council (ANVC) in Meghalaya, both
factions of National Socialist Council of Nagaland [NSCN
(M) and (K)] in Nagaland and also in Triap and
Changlang areas of Arunachal Pradesh, Meitei extremist
groups in Manipur and All Tripura Tigers Force (ATTF)
and National Liberation Front of Tripura (NLFT) in Tripura.

(e) and (f) Reports have been received about
activities and camps of Indian insurgent groups inside
Bangladesh. Reports also indicate that the Pak IS! is
providing material and logistic support to the North Eastem
militants.

(g) and (h) Some such offers have been recsived by
the Government. Out Security Forces are capable of
tackling the situation posed by the Militants in the North

Eastemn States. individual and specific offers are discussed
in the bilateral arrangements with the countries.

(i) Union Home Minister visited Meghalaya and
Manipur from 4th to 6th September 2004. He also visited
Nagaland and Assam in the first week of October 2004.

(i) Government policy is to dialogue, develop, do
soclal justice, have correct kind of laws and modernise,
strengthen the Police/Security Forces, to tackle the
activities of the militants with the help of forces to protect,
properties, limbs and lives of innocent persons in the
society.

[English]
Subletting Teachers Post to Young Matriculates

‘84, SHRI PAWAN KUMAR BANSAL: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether it has come to the notice of the
Government that in a ‘large number of rural schools,
regular teachers ‘sub-let’ their posts to young matriculates
on insignificant salary; '
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(b) if so, the action taken in the matter,

(c) whether it has also been observed that over 60
per cent of children passing from primary schools fail to
acquire permanent literacy, and

(d) if so, measure proposed, if any, to rectify the
situation?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b) No
such incidence has come to the notice of the Central
Government with regard to regular teachers of the
Kendriya Vidyalayas and Navodaya Vidyalayas operating
in rural areas. However, schools in rural areas are mostly
run by State Governments and Local Bodies and others.
irregularities, if any, of the kind mentioned in the question,
are dealt with by the respective State Government/Local
Body.

(c) No survey has been conducted by the Central
Government for assessing ‘permanent literacy’ among
children passing out from primary schools.

(d) Under the Sarva Shiksha Abhiyan, several steps
are being taken to improve the attendance of teachers
and the quality of learning at the Elementary level
including the community ownership of schools,
decentralised management, accountability to and
monitoring by the community, in service training of
teachers and provision of additional teachers.

Security Threat Due to Imported Scrap

*85. SHRI ASADUDDIN OWAISI:
SHRI DALPAT SINGH PARSTE:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the number of persons killed in the country due
to explosion of imported scrap, State-wise;

(b) the compensation paid to the victims;

{c) whether the Government has inquired into the
whole case of live ammunition in the form of scrap coming
into the country in view of its threat to national security;
and

(d) if so, the details thereof and remedial steps taken/
being taken by the Union Govermnment in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
10 persons were killed and 8 injured in an explosion on
30.9.2004 inside the factory premises of M/s Bhushan
Steel and Strips Ltd., Ghaziabad (UP) during the course
of unioading of imported iron Scrap. Besides, two persons
were killed and three others injured in an explesion in
iron scrap in the Indo Power Service Rolling Factory at
Navagaon (Bhavnagar), Gujarat on 20.10.2004.

(b) The Government of Uttar Pradesh has informed
that M/s. Bhushan Steel and Strips Ltd., Ghaziabad (UP)
has paid Rs. one lakh each to the families of the persons
killed and Rs. 25,000 each to the persons injured in the
incident. The Government of Gujarat has informed that
they have not paid any compensation to the families of
the victims of the incident of 20.10.2004.

(c) Yes, Sir.

(d) The Central Government has taken various
remedial measures in this regard which inter-alia include
advisories issued to all States/UTs to (a) step up police
vigilance and carry out the necessary screening of the
scrap lying in the steel and iron factories to segregate
shells/rockets if any, from the scrap, (b) ensure that
rockets, mortars and shells are not dumped by factory
owners in public places like road and river beds and (c)
to render assistance to the customs authorities as and
when solicited by them to carry out physical inspection
of the scrap lying at the premises of the steel and iron
factories. Besides, Ministry of Defence, NSG, BSF and
ITBP were also requested to issue instructions to all their
field formations to render assistance, to the extent
possible, to the State/UT Governments in detection and
disposal of the recovered shells/rockets. The Government
has also laid down certain new guidelines and procedures
for import of metallic scrap and waste.

Foreign Universities

‘86. SHRI SURAVARAM SUDHAKAR REDDY:
SHRI RAJNARAYAN BUDHOLIA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government is contemplating to allow
the entry of foreign universities in the field of imparting
education in the country;

(b) if so, the details thereof;
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(c) the time by which a final decision is likely to be
taken in this regard;

(d) the reasons for allowing the foreign universities
in the field of education in the country;

(e) whether a number of applications by foreign
universities to set up/affiliates in India are under the
consideration of the Government;

(f) if so, the details thereof;

(g) whether there has been complaints about the
quality and exorbitant cost being charged for the degrees
offered by the existing foreign affiliates in the country;
and

(h) if so, the details and precautions being taken in
giving approval to the new applications?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (d) The
Central Government has initiated the process of evolving
a policy with regard to the entry of Foreign Universities.
It has been decided to set up a Committee of Experts to
study the entire gamut of issues impinging on higher and
technical education with the entry of Foreign Universities
in India. The Committes will be requested to submit its
recommendation within a period of three months.

(e) and (f) The All India Council for Technical
Education (AICTE) has received 36 applications from
Foreign Universities so far, for consideration under the
regulations notified by the Council.

(g) and (h) No, Sir.
Per Capita De;nand and Supply of Power

*87. SHRI G.M. SIDDESWARA:
DR. SATYANARAYAN JATIYA:

Will the Minister of POWER be pleased to state:

(a) the per capita gap between the consumption and
generation of power from various sources in the country
recorded during each of the last three years, State-wise;

(b) total quantum of power supplied from Central pool
to each State during the period;

(c) whether the gap between consumption and
generation is likely to be bridged during the ensuing five
years;
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(d) if so, the details thereof;

(e) the annual percentage of increase being registered
in power generation;

(f) whether it is a fact that the allocation of funds for
the current financial year has been curtailed; and

(g) it so, the details thereof along with the reasons
therefor?

THE MINISTER OF POWER (SHRI P.M. SAYEED):
(a):

(i) As per the old methodology of computation of
per capita consumption of electricity, out of the
total electricity generated, transmission and
distribution losses, auxiliary consumption, etc. are
excluded before dividing by the mid year
population. Based on this definition, the gap
between per capita consumption and per capita
generation State-wise for the last three years
i.e. 2001-02, 2002-03 and 2003-04 is given in
the enclosed *Statements 1(A), (B) and (C)
respectively.

(i) As per the United Nations methodology adopted
in India since 2001-02, whatever electricity is
generated at the terminals is taken into account
for arriving at per capita consumption of
electricity. Thus, whatever electricity is generated
is taken as energy consumed. Therefore, there
is no gap between per capita consumption and
the per capita generation as per this definition.
Per capita consumption/generation, State-wise as
per new definition for the last three years i.e.
2001-02, 2002-03 and 2003-04 is given in the
enclosed *Statement-|l.

(i) However, considering the title of the question,
the State wise figures showing the gap between
per capita demand and supply of power for the
last three years i.e. 2001-02, 2002-03 and 2003-
04 have been worked out and given in the
enclosed Statement-lil.

(b) The details of drawal of electricali energy from
Central Sector Generating Stations during years 2001-02,
2002-03 and 2003-04 are given in the enclosed
Statement-1V.

*Correcting Statements 1(A), (B), (C) and Statement II" were Iaid
on the Table by the Minister on 21.12.2004.
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(c) and (d) The gap between demand and supply of transmission and distribution systems in States
electricity is likely to be mitigated gradually during next as a major step towards reduction of aggregate
five years and likely to be completely bridged by the end transmission and commercial losses and attaining
of the 11th Plan in the year 2012. The steps taken to commercial viabllity of the power sector.

bridge the gap between per capita demand and supply

of power inter-ali, include: ¢ Demand side management, energy efficiency and

conservation measures.

* A capacity addition of 41,110 MW has been * Distribution of loans with interest subsidy by the
targeted for 10th Five Year Plan in the country. Power Finance Corporation for renovation and
Projects worth over 60,000 MW have been modemization of oid and inefficient generating
identified for being set up in X! Plan and units.
advance action has already been started to
ensure their commissioning in Xl| Plan. (e) The Annual Growth Rates of All India electrical

¢ Early stabilization of newly commissioned units energy generation is given below:

and overall increase in Plan Load Factor (PLF)

of thermal units. Year Annual % increase
* Creation of a robust National Grid for optimum 2001-02 3.2

utlll.zatlon of geqeratlon capacity and inter- 2002-03 29

regional transmission of power.

2003-04 .1

¢ To bring about reforms in electricity distribution, 8

Government of India has implemented the () No, Sir

Accelerated Power Development and Reforms '

Programme (APDRP) for upgradation of sub- (g) Does not arise.

Statement 1(A)

State-wise delalls of Gaps between per capita efectcily generation and electricity
consumpbion for the year 2001-02 (as per old definition)

Name of the Per Capita Per Capita Gap between
State/U.T.s Generation Consumption per capita Gen.
& Consumption
kWh kWh kWh
1 2 3 4
Haryana 924.37 §32.90 391.47
Himachal Pradesh 540.35 397.66 142.69
Jammu & Kashmir 604.33 292.82 311.51
Punjab 1253.27 835.69 417.58
Rajasthan 517.41 284.71 232.69
Uttar Pradesh 311.28 189.02 122.26
Uttaranchal 418.24 284.05 134.19

Chandigarh 637.01 815.45 -178.43
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1 2 3 4

Delhi 1341.61 696.54 646.07
Sub-Total 530.16 316.13 214.02
Gujarat 1094.23 817.18 277.05
Madhya Pradesh 495.48 273.04 222.44
Chhattisgarh 622.90 394.51 228.39
Maharashtra 851.24 607.90 343.34
Goa 1806.01 1067.89 738.13
Daman & Diu 7388.06 4622.88 2765.19
Dadra & Nagar Haveli 3983.39 3722.13 271.26
Sub-Total 804.03 513.45 290.58
Andhra Pradesh 699.74 ' 494.13 205.60
Karnataka 638.03 427.76 210.27
Kerala 424.73 280.80 143.94
Tamil Nadu 782.12 623.25 158.88
Lakshadweep 331.00 1624.87 -1293.87
Pondicherry 1676.61 290.50 1386.11
Sub-Total 673.04 488.81 184.23
Bihar 76.13 36.29 39.84
Jharkhand 517.68 363.87 153.99
Orissa 546.40 324.55 221.84
West Bengal 343.07 218.10 124.96
Andaman & Nicobar Islands 319.44 253.19 66.25
Sikkim 22211 224.22 2.1
Sub-Total 208.34 185.94 112.40
Assam 159.17 99.42 59.75
Manipur 198.28 69.43 128.85
Meghalaya 354.08 235.35 118.71
Nagaland 129.85 67.19 72.66
Tripura 208.72 108.75 99.97
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1 2 3 4

Arunachal Pradesh 1585.10 68.33 86.77

Mizoram 277.08 147.08 129.99

Sub-Total 178.50 104.49 74.00

Total (All India) 557.95 360.97 196.97
Statement 1(8)

State-wise details of Gaps between per capita electriclly generation &nd electriciy consumption for the year 2002-03
(as per okd definftion)

Name of the Per Capita Per Capita Gap between
State/U.T.s Generation Consumption per capita Gen.
& Consumption
kKWh kWh kWh
1 2 3 4
Haryana 997.08 580.05 417.04
Himachal Pradesh 598.71 420.38 178.33
Jammu & Kashmir 592.41 316.42 276.99
Punjab 1227.39 870.39 357.00
Rajasthan . 566.14 280.91 275.24
Uttar Pradesh 316.13 187.73 128.40
Uttaranchal 472.08 311.68 160.40
Chandigarh 648.46 858.82 -210.36
Delhi 1426.17 739.00 687.17
Sub-Total 550.65 . 326.35 224.30
Guijarat 1192.87 837.99 354.88
Madhya Pradesh 520.35 278.16 242.19
Chhattisgarh 675.86 515.80 160.06
Maharashtra 848.02 538.53 309.49
Goa 1842.70 1160.60 682.10

Daman & Diu 7375.94 4830.71 2545.23
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1 2 3 4
Dadra & Nagar Haveli 4135.16 4078.70 56.46
Sub-Total 835.61 543.83 291.78
Andhra Pradesh 672.64 468.02 204.62
Karnataka 611.16 462.80 148.36
Kerala 377.54 284.53 93.01
Tamil Nadu 815.26 645.44 169.82
Lakshadweep 348.17 1605.16 -1256.99
Pondicherry 1761.24 303.83 1457.41
Sub-Total 660.32 494.80 165.52
Bihar 77.78 44.91 32.87
Jharkhand 461.68 310.01 161.67
Orissa 463.64 346.97 117.68
West Bengal 358.38 224.57 133.81
Andaman & Nicobar Islands 375.14 292.54 82.59
Sikkim 216.83 130.84 86.00
Sub-Total 284.39 188.22 96.17
Assam 159.97 106.54 54.44
Manipur 208.37 72.88 133.49
Meghalaya 335.86 300.84 35.02
Nagaland 139.11 61.42 77.69
Tripura 227.26 111.34 116.92
Arunachal Pradesh 132.45 70.72 61.73
Mizoram 299.85 162.25 137.60
Sub-Total 180.29 113.72 66.57
Total (Al India) 565.42 373.00 192.42
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Statement 1(C)
State-wise details of Gaps between per capfta electiclly generation and electricity consumption for the year 2003-04
(as per okd definfion)
Name of the Per Capita Per Capita Gap between
State/U.T.s Generation Consumption per capita Gen.
& Consumption
kWh kwh kWh
1 2 3 4
Haryana 937.44 618.98 318.46
Himachal Pradesh 753.00 445.45 307.55
Jammu & Kashmir 647.46 327.04 320.42
Punjab 1300.64 902.76 397.88
Rajasthan 5§38.95 294.08 244.87
Uttar Pradesh 299.63 188.83 110.80
Uttaranchal 831.68 342.05 489.63
Chandigarh 878.90 8563.34 25.56
Delhi 1542.04 796.85 745.19
Sub-Total (NR) 558.97 336.85 222,12
Guijarat 1175.23 917.96 267.27
Madhya Pradesh 474.78 283.54 191.24
Chhattisgarh 677.66 404.51 273.15
Maharashtra 878.57 559.35 319.22
Goa 2178.47 1087.35 1111.12
Daman & Diu 7037.98 5428.11 1609.87
Dadra & Nagar Haveli 7496.78 6631.49 865.29
Sub-Total (WR) 837.20 563.43 273.77
Andhra Pradesh 718.84 495.30 223.54
Karnataka 642.26 481.73 160.53
Kerala 386.20 291.11 95.09
Tamil Nadu 866.43 677.37 189.06
Lakshadweep 1133.75 296.25 837.50
Pondicherry 1844.16 1828.55 15.61

Sub-Total (SR) 699.34 519.27 180.07
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1 2 3 4

Bihar 70.01 44.85 25.18
Jharkhand 558.76 384.87 163.89
Orissa 6688.79 373.45 316.34
West Bengal 400.13 237.47 162.66
Andaman & Nicobar islands 420.29 301.89 118.40
Sikkim 707.07 323.89 383.38
Sub-Total (ER) 344.58 207.41 137.17
Assam 160.08 105.34 54.74
Manipur 218.37 70.55 147.82
Meghalaya 416.02 332,37 83.65
Nagaland 155.91 65.47 - 90.44
Tripura 263.65 125.34 138.31
Arunachal Pradesh 224.64 110.33 114.31
Mizoram 300.76 140.28 160.48
Sub-Total (NER) 192.33 117.27 75.08
Total (All india) 590.42 390.03 200.39

Statormnent N

Details of State-wise Per Capita Consumption/Generation as per new definition

Name of the State/UTs

Per Capita Consumption/Generation

(KWH)

2001-02 2002-03 2003-04
1 2 3 4
Chandigarh 637.01 648.46 676.90
Dethi 1341.61 1426.17 1542.04
Haryana 924.37 997.08 937.44
Himachal Pradesh 540.35 598.71 753.00
Jammu & Kashmir 604.33 592.41 647.46
Punjab 1253.27 1227.39 1300.64
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1 2 3 4

Rajasthan 517.41 566.14 538.64
Uttar Pradesh 311.28 316.13 299.63
Uttaranchal 412.72 468.70 825.10
Chhattisgarh 622.90 675.86 677.66
Gujarat 1094.23 1192.87 1175.23
Madhya Pradesh 485.48 520.35 474.78
Maharashtra 851.24 848.02 878.57
Daman & Diu 7388.06 7375.94 7037.98
Dadra & Nagar Haveli 3993.39 4135.16 7498.78
Goa 1806.01 1842.76 2178.47
Andhra Pradesh 699.74 672.64 718.84
Karnataka 638.03 611.16 642.26
Kerala 424.73 377.54 386.20
Tamil Nadu 782.12 815.26 866.43
Pondicherry 1676.61 1761.24 1844.16
Lakshadweep 331.00 348.17 1133.756
Bihar 81.50 81.55 75.44
Jharkhand 521.09 467.70 564.26
Orissa 550.02 470.18 695.42
West Bengal 351.10 366.50 410.19
Andaman & Nicobar Islands 319.44 375.14 420.29
Sikkim 230.47 246.87 765.68
Arunachal Pradesh 155.10 132.45 224.64
Assam 159.17 159.97 160.08
Manipur 198.28 208.37 218.37
Meghalaya 354.06 335.86 416.02
Mizoram 277.08 209.85 300.76
Nagaland 129.85 139.11 155.91
Tripura 208.72 227.26 263.65
Al India 559.18 566.69 582.00
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Statement I

DECEMBER 7, 2004

to Quesiions

State-wise Per Capita Gap Between Electricity Demand & Supply at Uty Grid Level for the Last Three years

Region 2001-02 2002-03 2003-4
State/Sysiem Popuion” Demand  Supply  Suphs/  Por caphs Populstion’ Demand  Supply  Supius/ Per capta Popuistion” Demend  Swply  Supht/  Per
Defck () delel Dok () dofcl Duldh () cople
th Kt dokdl
o
1 2 3 4 5 6 7 8 9 10 11 12 ;3 " 15 16
Chandigarh 082 1110 108 2 22 094 1146 141 5 53 096 1088 1087 -1 10
Dl 1407 19350 18741 609 433 1440 19946 19567 379 262 1494 2040 20160 280 -187
Haryana 240 18138 17839 299 140 2174 20298 19688 610 281 2214 20743 16779 984 435
Himachal Pradesh 613 3293 306 87 42 620 M7 3M1 86 139 628 MUY MU 5 24
Jammu & Kashmir 1022 6635 580 736 720 1051 743 6327 916 872 1081 7105 6780 325 30
Punjab 455 28780 27577 1208 490 2486 30082 28313 1769 712 2520 31420 30520 900 357
Rajasthan 5733 24745 24495 250 44 5843 25017 25382 535 92 5063 26611 26486 125 21
Utar Pradesh 17686 48332 43545 4787 211 1TLI0 ATTT 36789 7988 465 17527 46552 40399 6153 351
Utaranchal’ — = = = = BM 3 B0 0 000 886 4197 4108 69 -100
NR. 31148 150383 142410 7973 256 31758 156610 144218 -12002 -390 30407 161505 152743 -8@S2 273
Chhattisgar 005 8054 7825 29 109 2141 0868 9561 307 143 2183 10047 9876 211 -124
Gujarat 5166 53693 47530 6183 1193 5240 60175 53316 B8SO -1309 5285 5717 50202 6879 102
Madnya Pradesh 6110 31013 26233 4780 782 6239 31705 26493 5212 835 6369 32744 28417 4377 479
Maharashtra 9778 80469 7M38 T051 721 9920 B7152 75472 11880 1177 10067 67933 78966 8967 891
Daman & Diu$) - - = _ = = = = = = o0& 63 63 0 00
Dadra & Nagar Havei(3) - - = _ = = = = = = o4 wB w8 0 00
Goa 13 1767 1767 0 000 140 1845 185 0 00 144 197 679 O 00
WA, 21283 175016 156798 -18223 -783 20680 190745 166667 -24058 -1016 24088 191680 171236 -20444 849
Andhra Pradesh 7601 48334 4402 4082 538 TII5 47258 44 3200 416 7812 48080 46680 1400 179
Kamataka 5319 32556 20493 4063 764 5385 3249 29084 3165 588 5454 36153 31145 5008 918
Kerala 3197 13334 1249 985 308 3236 13628 12693 935 289 3271 12095 12498 497 152
Taminady 6340 46232 42051 3281 518 6310 4882 43476 276 442 6375 45665 45042 623 -98
Pondichery’ - = = =  — 08 128 126 0 000 101 1479 WM 0 00
Lakshadweep 006 17 17 0 000 006 18 18 0 000 006 19 19, 0 00
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1 2 3 4 H 6 7 ] 9 10 1 17 ] L] 1 ]
SR 22463 140533 128112 -12421 553 227.51 140643 130548 -10085 444 23019 144391 136863 -7528 327
Bihar 11148 13530 13148 -382 -34 0558 0098 742 674 79 6716 7588 S678 1710 -198
Jharkband’ - - - - - 2166 5471 5410 0 00 2811 7488 7264 199 -1
Orissa 3697 12328 12318 10 03 3746 13393 13087 06 82 374 13810 13375 285 62
West Bengal 80.78 24830 24731 99 12 8190 24893 24341 352 43 8312 20208 26740 546 66
Andaman & Nicobar Isiands 038 NA NA NA NA 037 NA NA NA NA 038 NA NA NA NA
Sikdim' 0.5 - - - - 056 - - - - 056 - - - -
ER 230.14 50887 50197 490 21 23362 51653 50260 1393 8.0 237277 54077 52287 260 -11.3
Anachal Pradesh 110 1383 1346 17 15 112 184 1614 4 99 118 1mm 1’ 2 18
Assam 2685 34505 4262 253 09 27.37 88 3M9 109 40 2785 3B27 3P¥21 206 -4
Manipur 243 4585 4406 158 65 245 4874 4834 4 16 249 40 49 11 44
Meghataya 234 T01 705 49 21 237 92 9472 2 08 24 151 1078 76 313
Mizoram 090 2845 2785 60 67 081 2047 2627 2 22 08 B 2% ;118
Nagaland 205 2601 2684 17 08 206 2801 2891 4 05 208 308 0 4 29
Tripura 320 6471 6128 -345 -108 326 7083 6723 -3 110 33 76 671 45 136
NER. 3887 59351 58549 802 21 3054 6350.1 61951 155 -39 4019 6840 668 352 88
Al India 1037.95 522554 483367 -39187  -37.8 1055.05546001.1497808.1 48093 456 1072.00 550263 516417 -39006 -372

Note:* Information in respect of U.P. includes Uttaranchal, Bihar includes Jharkhand and Tamiinadu inciudes Pondicherry during 2001-
02. West Bengal includes Sikkim.
($)Figures of Daman Diu and Dadra & Nagar Havell for the year 2001-02 and 2002-03 are included in Gujarat & for the year 2003-
04 (April to August' 03) are also included in Gujarat.
(**) Population in million.
MU=Milion kWh.

Statemnent IV

Detasls of Drawal from Central Sector Generating Stations for the years 2001-02 to 2003-04
(Figures in Million Units)

State/UT 2001-02 2002-03 2003-04

1 2 3 4

Northern Region (NR)

Chandigarh 1054 1066 1363
Delhi 15617 15941 16844
Haryana 12076 11882 11526
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1 2 3 4
Himachal Pradesh 1888 2033 1855
Jammu & Kashmir 4967 5785 5545
Punjab 10233 11098 12160
Rajasthan 13518 11515 12009
Uttar Pradesh 21040 16005 19913
UPCL . 3016 2209
Total (NR) 80293 78332 83424
Western Reglon (WR)

Chhattisgarh 858 2992 2884
Gujarat 12378 11773 11116
Madhya Pradesh 12859 11051 10972
Maharashtra 15168 15957 16039
Goa 1219 1806 1828
Daman and Diu+ 2281 2484 2700
Dadra & Nagar Haveli

Total (WR) 44763 46063 45539
Southern Region (SR)

Andhra Pradesh 9648 11836 14990
Kamataka 7149 8016 77687
Kerala 5211 6288 6061
Tamil Nadu 13309 14037 17242
Pondicherry 1268 1364 1469
Goa 578 653 734
Total (SR) 37163 42194 48253
Eastern Region (ER)

Bihar 11780 5640 5331
D.v.C. 1380 540 1111
Jharkhand $ 6759 6175
Orissa 2980 5862 6588
West Bengal 4002 7114

5576
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AGRAHAYANA 16, 1826 (Sakd)

to Questions 58

1 2 3 4
Sikkim 72 75 366
Total (ER) 21798 21878 28685
North Eastern Region (NER)

Am@chal Pradesh 113 140 1585
Assam 1761 1697 2693
Manipur 4386 480 466
Meghalaya 135 370 556
Mizoram 265 279 261
Nagatand 263 284 295
Tripura 312 340 162
Total (NER) 3275 3490 4588
All India Total 187292 191957 208489
*included in U.P.

$included in Bihar.

Note: The figures given above include the power suppiled from the dedicated, joinly owned and central sector generating stations.

Overcharging of Drugs Prices

“88  SHRI NAVJOT SINGH SIDHU:
SHRI BRAJESH PATHAK:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Union Government is contemplating
to restrict the profits of pharma companies keeping in
view the need of the common man;

(b) if so, the details thereof;

(c) whether the Government has appointed any
Committee to restrict the profit margin on non-Schedule
formulation also;

(d) if so, the details thereof;

(e) the time by which the committee is likely to submit
its report;

(f) the details of such companies that have come to
the ‘notice of National Pharmaceutical Pricing Authority

(NPPA) for overcharging the cost of drugs during each
of the last three years and thereafter;

(g) the action taken in each case including the
recovery of overcharged amount during the said period;

(h) whether the Government proposes to amend the
Drug Price Control Order, 1995; and

(i) if so, the details thereof?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) to (e) A Committee under the
Chairmanship of the Joint Secretary (Phamaceuticals) has
been constituted to examine the span of price control
(including trade margin) in the light of the National
Common Minimum Programme and the observations of
the Supreme Court in Special Leave Petition (SLP) No.
(C) 3668/2003 and to suggest measures for fulfilling the
objective of the National Common Minimum Programme
to ensure the availability of life saving drugs at reasonable
prices. This Committee has submitted its interim report to
the Government.
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(f) and (g) Since the inception of the National
Pharmaceutical Pricing Authority (NPPA) in August 1997
upto November, 2004, a demand of Rs. 593 crores has
been raised in 246 cases. Of these, roughly 67% l.e., in
165 cases, companies have fully or partly paid the
amounts due. Approximately, Rs. 80 crores has been
recovered so far.

(h) and (i) At present no decision has been taken to
amend the Drugs (Prices Control) Order, 1995.

[Trans/ation]
Drop-Out Rate

‘89. SHRI RAMJI LAL SUMAN:
SHRIMATI JAYAPRADA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the reports received from the State
Governments in December, 2003 regarding the number
of drop-outs at primary school level was incomplete and
far from true;

(b) if so, the facts thereof;

(c) whether the Government has ascertained the facts
in regard to the above information;

(d) if so, the State-wise number of drop-outs at
primary school level; and

(e) the percentage of the children out of the total
children eligible for atmission in the age group of six to
fourteen who take admission in primary schools in each
State of the country and the estimated number of shortage
of primary schools in each State, separately?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) No report
has been asked from State Governments on number of
drop outs at primary school level.

(b) and (c) Question does not arise.

(d) State-wise number of drop-outs at Primary School
level calculated on the basis of enrolment figures received
from States/UTs during 2002-03 is given in the enclosed
Statement-|,

DECEMBER 7, 2004

to Questions 60

(e) The ratio of the State-wise percentage of the
children enrolled in grade I-VIIl in primary/upper primary/
secondary/Hr. Secondary schools during 2002-03 to the
total children in the age group of six to fourteen is defined
as the Gross Enrolment Ratio (GER) and is given in the
enclosed Statement-l. As per the Seventh All India
Education Survey conducted by NCERT, the number of
habitations not having primary school during 2002-03,
State-wise is given in the enclosed Statement-Il.

Stetement /

State-wise Number of Dropouts at Pnmary Level and
Gross Enrolment Ratios at Elementary Level During

2002-03

S1.No. State/U.T. Number of  Gross Enroiment
Dropouts at ratio at

Primary School Elementary
Level Level
(V) (v

(6-14 Years)

1 2 3 4

1. Andhra Pradesh 1108559 83.71
2. Arunachal Pradesh 15588 91.68
3. Assam 792617 73.85
4. Bihar 2309497 56.31
5. Chhattisgarh* - 91.80
6. Goa 717 104.67
7. Gujarat 359253 98.12
8. Haryana 31486 75.74
9. Himachal Pradesh 20423 111.41
10. Jammu & Kashmir 65006 75.25
11. Jharkhand* — 59.09
12. Kamataka 285628 96.18
13. Kerala 0 97.69
14. Madhya Pradesh 882404 83.26
15. Maharashtra 392107 98.70
16. Manipur 18145 120.98
17. Meghalaya 61305 + 92,93
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1 2 3 4 1 2 3 4
18. Mizoram 26543 109.33 29. Andaman & Nicobar Islands 195 107.90
19. Nagaland 25266 §3.30 30. Chandigarh 5821 73.39
20. Orissa 591289 85.61 31. Dadra & Nagar Haveli 1663 109.91
22. Rajasthan 1356305 82.33 33. Delhi 36450 90.51
23. Sikkim 13863 98.16

34. Lakshadweep 0 108.71
24, Tamil Nadu 225595 109.13

35. Pondicherry 0 117.80
25. Tripura 53013 102.33

India 10831555 82.51

26. Uttar Pradesh 1047702 75.27

*“Number of Dropout children are shown along with their
27. Uttaranchal* - 96.76 respective parent States.
28. West Bengal 1018673 85.82 Note: GER in some States may be above 100 due to overage

and underage enroiment.

Statement /|

Number of Habitations not having Pnmary School duning 2002-03 as Per
Seventh Al India Education Survey conducted by NCEART

Sl.No. State/U.T. Total number of Number of Number of
habitations habitations habitations
covered by not having
Primary Schools Primary Schools

1 2 3 4 5
1. Andhra Pradesh 66528 62475 4053
2. Arunachal Pradesh 4200 2168 2032
3. Assam 67138 56622 10516
4, Bihar 73030 64935 8095
5. Chhattisgarh 37933 34346 3587
6. Goa 711 646 65
7. Guijarat 33258 31136 2122
8. Haryana 8839 8123 716
9. Himachal Pradesh 35844 26877 8967

Jammu & Kashmir 20877 16409 4468

—
o
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1 2 3 4 5
11. Jharkhand 48465 37399 11066
12. Karnataka 51853 45845 6008
13. Kerala 6664 5295 1369
14. Madhya Pradesh 85149 75949 9200
15. Maharashtra 77800 70929 6871
16. Manipur 3819 3034 785
17. Meghalaya 7277 6219 1058
18. Mizoram 746 874 72
19. Nagaland 1476 1398 80
20. Orissa 89682 74370 18312
21. Punjab 14726 13763 963
22, Rajasthan 81014 64678 16336
23. Sikkim 1390 1083 307
24, Tamil Nadu 53980 47763 8217
25. Tripura 7556 5732 1824
26. Uttar Pradesh 208832 183772 25160
27. Uttaranchal 25208 21193 4013
28. West Bendal 115685 106757 8928
29. Andaman & Nicobar Islands 673 430 243
30. Chandigarh 23 20 3
31. Dadra & Nagar Haveli 460 304 66
32. Daman & Diu 82 71 1
33. Delhi 179 179 0
34, Lakshadweep 7 7 0
35. Pondicherry 187 172 15
India 1231391 1070863 160528

*Covered: Primary schools within habitation & within 1 K.M.
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[English)
Universities

*90. SHRI P. RAJENDRAN:
PROF. RASA SINGH RAWAT:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of Central/State/Deemed/Open
Universities functioning as on date, State-wise;

(b) the expenditure being incurred by the Govemment
on each Central University during the year 2003-04 and
2004-05 till date;

(c) the details of universities and deemed universities
started functioning during the last decade;

(d) whether the Government has noticed the tendency
behind starting deemed universities to avoid State control
over admissions and appointments; and

(e) the details of newly started deemed universities
and autonomous colleges for engineering and medical
courses which admit the students in accordance with the
merit list prepared by States?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) Presently,

AGRAHAYANA 18, 1926 (Saka)

to Questions 66

there are 315 Universities—18 Central, 195 State, 92
Deemed and 10 Open Universities—functioning in the
country. A State-wise break-up of these Universities Is
given in the enclosed Statement-|.

(b) The expenditure incurred by the Government on
each Central University during the year 2003-04 and 2004-
05 (till 30th November, 2004) is given in the enclosed
Statement-Il.

(c) 148 Central/State/Deemed/Open Universities have
been functioning since 1991, as per the detalils given in
the enclosed Statement-lil.

(d) An institution of higher education which, for
historical or other reasons, is not a University and yet is
doing work of a high standard in a specialized academic
field comparable to that of a University is declared by
the Central Government, on the advice of the University
Grants Commission (UGC), to be a Deemed to be
University under Section 3 of the UGC Act. A '‘Desmed
University’ has academic freedom and greater autonomy.
The admissions and appointments in the Deemed
Universities are made in accordance with the rules and
regulations framed by the UGC, from time to time.

(e) While admigsions to Deemed to be Universities
are made on the basis of all-India test(s) conducted either
by a Central agency or by the Deemed to be University
itself, autonomous colleges admit students in conformity
with the policy of the respective State Govemments.

Statement /

State-wise number of Central/State/Deemed/Open Universities funcltioning as on 30th November, 2004

Sl.No. State/UT No. of Universities

Central State Deemed Open Total
1 2 3 4 5 6 7
1. Andhra Pradesh 2 13 5 1 21
2. Arunachal Pradesh - 1 — — 1
3. Assam 2 3 1 - 6
4, Bihar -— 1 1 1 13
5. Chhattisgarh - 5 -_ - 5
6. Goa - 1 —_ - 1
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1 2 3 4 5 6 7
7. Gujarat - 12 3 1 16
8. Haryana - 5 3 -_ 8
9. Himachal Pradesh - 4 1 -— 5
10. Jammu & Kashmir - 4 1 - 5
1. Jharkhand - 4 3 - 7
12. Karnataka - 13 6 1 20
13. Kerala - 7 1 - 8
14. Madhya Pradesh _— 13 3 1 17
15. Maharashtra 1 17 16 1 35
16. Manipur 1 1 _— —_ 2
17. Meghalaya 1 - — —_ 1
18. Mizoram 1 -_— - —_ 1
19. Nagaland 1 -— —_ —_ 1
20. Orissa - 9 2 - 11
21. Punjab —_ 5 2 - 7
22. Rajasthan - 11 7 1 19
23. Sikkim - 1 - - 1
24. Tamil Nadu _ 16 ) 1 32
25. Tripura —_ 1 — —_— 1
26. Uttar Pradesh 3 19 8 1 31
27. Uttaranchal —_ 5 2 —_ 7
28. West Bengal 1 12 2 1 18
29. Chandigarh —_ 1 1 -_ 2
30. Delhi 4 1 9 — 14
31. Pondicherry 1 —_ - —_— 1
Total 18 195 92 16

315
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Statement i
Expenaditure incurred by the Govemment on each Centra/ University during the years 2003-04
and 2004-05 (Wl 30 November, 2004)
(Rs. in lakhs)
Si.No. Name of the University Expenditure incurred
2003-04 (2004-05)
(till 30th Nov. 04)

1. Assam University 1940.45 661.72

2. Tezpur University 2134.99 660.53

3. University of Hyderabad §338.30 2334.38

4. Maulana Azad National 47.25 209.60

Urdu University

5. University of Delhi 13632.88 9281.81

6. Indira Gandhi National Open University 1659.28 1554.01

7. Jamia Millia Islamia 5223.45 3947.13

8. Jawaharlal Nehru University 7160.58 5305.99

9. Mahatma Gandhi Antarrashtriya 188.03 221.95

Hindi Vishwavidyalaya

10. North Eastern Hill University 5683.15 2508.10

1. Mizoram University 743.60 646.87

12. Nagaland University 6422.85 —_

13. Pondicherry University 1507.42 1086.91

14. Aligarh Muslim University 15691.21 11616.70

15. Banaras Hindu University 18291.99 12201.79

16. Babasaheb Bhimrao Ambedkar University 712.15 140.22

17. Visva Bharati 5220.80 3000.10

Statement /l/
Yaar-wise number of Universities started functioning since 1991
Si.No. Year No. of Universities
Central Deemed Open State* Total

1 2 3 4 5 6 7
1. 1991 - 2 1

2. 1992 - 1 - '
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DECEMBER 7, 2004

fo Questions 72

1 2 3 4 6 8 7
3. 1993 1 3 -— 4
4, 1994 3 2 1 6
5. 1995 —_ 2 _ 2
6. 1996 1 1 1 3
7. 1997 2 -_ 1 3
8. 1998 - —-_ 1 1
9. 1999 - 2 - 2
10. 2000 - 5 -— 6
1. 2001 1 (-] - 7
12. 2002 -— 25 1 26
13. 2003 - 9 - 8
14, 2004 (till date) - 6 - 8
Total 8 64 6 es 78+88

‘Note: In addition to 78 Central/Deemed/Open Universities established by various bodies and recognized by the UGC since 1991, 68
State Universities have been established in various States during the period in question.

Legisiation to Regulate Admission and Fee
Structure in Private Colleges

*91.  SHRI C.K. CHANDRAPPAN:
SHRI SURESH ANGAD!:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whetl;er the Government has any proposal to
enact a legislation to regulate admission and fee structure
in private professional colleges;

(b) if so, the details thereof; and
(c) it not, the reasons .therertor?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (c) Some
State Governments have urged the Govemment of India
to enact a Central legislation to regulate admission and
the tee structure in private self-financing professional
colleges. It is proposed to initiate a dialogue with all
concermed. To start with, a meeting of the Ministers of

Higher and Technical Education of the States has been
called on the 10th and 11th January, 2005 for
consultations in this regard.

[Transiation]
Facliities In Metropolitan Cities

*82. SHRI Y.G. MAHAJAN:
SHRI RATILAL KALIDAS VARMA:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

{a) whether the Government is contemplating to
formulate any scheme for the development of facilities in
metropolitan cities;

(b) it so, the details thereof;

(c) the amount proposed to be spent for the
implementation of these schemes;

(d) whether financial assistance is proposed to be
given to the State Governments for developing
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metropolitan cities on the line of National Capital Region
in Delhi;

(e) if so, the detalls thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) to (f) in 1993-94, Govemment
formulated a scheme to address the infrastructure needs
of five (5) cities (excluding Delhi) with population of 4
milion and above, as per 1991 population census. The
cities covered are Bangalore, Hyderabad, Chennal, Kolkata
and Mumbai. Under the scheme, sharing of funds between
the Central and State Governments is in the ratio of
25:25 and the balance 50% is mobilized from financial
institutions. Internal resources of implementing agencies
could also be used in lieu of institutional finance. Ever
since 1993-94, Rs. 1183.36 crore has so far been
released under this Scheme.

The following are the admissible components of the
Scheme:

1. Development of urban fringes;
2. urban renewal;

3. Increasing the provision of serviced land and
sites/houses, at affordable costs, specially for
the urban poor,

4. Slum improvement and rehabilitation projects;

5. Laying/improvement/widening of arterial/sub-
arterial roads within the metropolitan areas to
remove transport bottienecks;

6. Laying of ring roads/outer ring roads and by-
passes around mega cities;

7. Construction and development or expansion of
“truck terminals”;

8. Improvements to the water-supply and sewerage
and drainage systems in the city;

9. Solid waste disposal schemes and setting up of
urban waste composting plants in the city to
convert garbage (biodegradable portion) into
manure;

AGRAHAYANA 16, 1926 (Saka)
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10. Environmental improvement and sanitation and
city beautification schemes;

11. Construction of large commercial and trade
complexes and National/intemational Convention
Centres, World Trade and Exhibition Centres,
and the like provided they are shown to be
financially and commercially viabie;

12. Construction of buildings like Working Women's
hostels, tourist complexes etc.

[English]
Atrocities on Tribals

*93. SHRI N.N. KRISHNADAS: Will the Minister of
HOME AFFAIRS be pieased to state:

(a) whether the Union Government has noticed the
severe atrocities, which occurred against the tribal people
in several parts of the country;

(b) if so, the details of such serious incidents during
the last three years, State-wise;

(c) whether there is any incident reported from any
State regarding the police atrocities against the tribal
people during the said period; and

(d) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) and (b) As per the statistics compiled by the National
Crime Records Bureau a total of 1498, 3427 and 3600
cases of serious crimes were reportedly committed against
Scheduled Tribes during the years 2000, 2001 and 2002
regpectively in the country. State-wise and Crime-head-
wise details of serious crimes during the period 2000-
2002 are given in the enclosed Statement-I.

(c) and (d) Incidents of police atrocities against tribal
people have been reported. As per available information,
the number of cases of police atrocities reported from
various States during the said period of three years are
given in the enclosed Statement-Il,
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Statement /
Incidence of Serfous Crimes Committed Against Schedued Trbes Duning 2000
Sl.No. StateUT Murder Hurt Rape  Kidnapping  Dacoity Robbery  Arson SC/ST (Prev)  Total
& Abduction of atrocities Act

1 2 3 4 5 6 8 9 10 11
1. Andhra Pradesh 4 45 17 2 0 0 1 83 152
2. Arunachal Pradesh 0 2 0 4 2 0 0 0 8
3.  Assam 0 0 0 0 0 0 0 0 0
4.  Bihar 1 6 10 1 0 0 0 15 33
5. Goa 0 0 0 0 0 0 0 0 0
6.  QGujarat 9 48 24 5 0 0 4 24 114
7.  Haryana 0 0 0 0 0 0 0 0 0
8. Himachal Pradesh 0 8 1 0 0 0 0 0 9
9. Jammu & Kashmir 0 1 2 0 0 0 0 0 3
10. Karnataka 6 3 2 0 0 0 0 50 61
11, Kerala 2 7 28 1 0 0 2 7 47
12. Madhya Pradesh 22 217 244 26 0 1 12 146 668
13. Maharashtra 0 14 26 1 1 0 3 13 58
14, Manipur 0 0 0 0 0 0 0 0 0
15. Meghalaya 0 0 0 0 1 1 0 0 2
16. Mizoram 0 1 o] 0 0 o] 0 0 1
17. Nagaland 0 0 0 0 0 0 0 0 0
18. Origsa 1 40 6 1 0 0 0 920 138
19. Punjab 0 1 2 2 0 0 0 1 6
20. Rajasthan 9 39 38 2 0 0 10 54 152
21. Sikkim 1 2 0 0 0 0 0 0 3
22. Tamil Nadu 0 0 0 0 0 0 0 4 4
23. Tripura 1 0 0 0 0 0 0 0 1
24. Uttar Pradesh 3 ' 13 3 3 1 0 0 11 34
25. West Bengal 0 0 0 0 0 0 0 0 0
Total (States) 59 447 403 48 5 2 32 498 ‘ 1494
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1 2 3 4 5 6 7 8 9 10 "
26. Andaman & Nicobar Islands 0 0 0 0 0 0 0 0 0
27.  Chandigarh 0 0 0 0 0 0 0 0 0
28. Dadra & Nagar Haveli 0 0 0 0 0 0 0 3 3
29. Daman & Diu 0 0 0 0 0 1] 0 0 0

30. Dethi 0 0 0 0 0 0 0 0 0

31.  Lakshadweep 0 0 0 0 0 0 0 1 1

32.  Pondicherry 0 0 0 0 0 0 0 0 0

Total (UTs) 0 0 0 0 0 0 0 4 4
Total (All India) 59 447 403 48 5 2 32 502 1498
Source: Monthly Crime Statistics & Published in Crime in India.
Incidence of Serious Crnimes Committed Against Scheduled Tribes During 2001
SiNo. StateUT Murder  Rape  Kidnapping  Dacolty  Robbery Arson Hut  SC/ST (Prev)  Total
& Abduction of atrocities Act.

1 2 3 4 5 6 7 8 9 10 1
1. Andhra Pradesh 4 21 5 0 0 1 106 129 268
2. Arunachal Pradesh 4 5 7 0 0 1 18 0 35
3. Assam 0 0 0 0 0 0 0 0 0
4, Bihar 1 4 1 0 0 0 5 10 21
5. Chhattisgarh 18 87 5 1 7 1 63 6 188
6. Goa 0 0 0 0 0 0 0 0 0
7. Guijarat 7 23 6 12 33 5 47 90 223
8. Haryana 0 0 0 0 0 0 0 0 0
9. Himachal Pradesh 0 0 0 0 0 0 0 2 2

10. Jammu & Kashmir 0 0 0 0 0 0 0 "0 0

11. Jharkhand 20 22 6 0 4 64 28 20 164

12. Karnataka 1 2 0 0 0 1 21 204 229

13. Kerala 4 23 0 0 0 0 20 14 61
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1 2 3 4 5 6 7 8 9 10 11
14, Madhya Pradesh 28 238 14 0 3 7 195 243 720
15. Maharashtra 6 60 4 0 0 3 14 41 128
16. Manipur 0 0 0 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0 0 0 0
18. Mizoram 0 2 1 1 0 1 5 0 10
19, Nagaland 46 8 5 2 24 0 17 0 100
20.  Orissa 4 28 6 0 2 4 124 153 321
21, Punjab 0 0 0 0 0 0 0 0 o
22, Rajasthan 14 45 7 0 0 14 88 665 833
23. Sikkim 6 0 0 0 0 0 0 0 6
24. Tamil Nadu 0 2 0 0 0 3 2 2 9
25.  Tripura 0 0 0 0 0 0 0 0 0
26. Uttar Pradesh 3 3 0 0 0 3 2 75 86
27. Uttaranchal 1 1 0 0 0 0 1 9 12
28.  West Bengal 0 1 0 0 0 0 o 1 2
Total (States) 167 573 67 16 73 108 756 1664 3424
29. Andaman & ‘Nicobar islands 0 0 0 0 0 0 0 0 0
30. Chandigarh 0 0 0 0 0 0 0 0 0
31. Dadra & Nagar Havel 0 0 0 0 0 0 0 3 3
32. Daman & Diu 0 V] 0 0 0 0 0 0 0
33. Delhi 0 0 0 0 0 0 0 0 0
34 Lakshadweep 0 0 0 0 0 0 0 0 0
35.  Pondicherry 0 0 0 0 0 0 0 0 0
Total (UTs) 0 0 0 0 0 0 0 3 3
Total (Al India) 167 573 67 16 73 108 756 1667 3427

Crime in India.
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Incidence of Serous Crimas Committed Against Scheduied Tnbes During 2002
SI.No. State/UT Muder  Rape Kidnapping  Dacoty  Robbery Arson Hut  SC/ST (Prev)  Total
& Abduction of atrockies Act
1 2 3 4 5 6 7 8 9 10 1"
1. Andhra Pradesh 2 24 6 0 0 2 88 134 256
2. Arunachal Pradesh 2 2 10 0 1 0 16 0 30
3. Assam 6 2 2 0 2 0 11 0 23
4.  Bihar 5 5 0 0 0 0 3 6 19
5.  Chhattisgarh 12 67 4 0 0 10 47 101 241
6. Goa 0 0 0 0 0 0 0 0 0
7.  Gujarat 18 18 4 18 28 3 81 97 265
8. Haryana 0 0 0 0 0 0 0 0 0
9. Himachal Pradesh 0 1 0 0 0 0 0 0 1
10. Jammu & Kashmir 0 0 0 0 0 1 0 0 1
1. Jharkhand 11 13 7 0 1 0 9 40 81
12. Karnataka 8 5 1 2 0 1 22 134 173
13. Kerala 1 21 0 0 0 0] 26 35 83
14. Madhya Pradesh 49 312 16 1 6 11 290 310 995
15. Maharashtra 10 48 6 0 1 5 22 53 145
16. Manipur 0 0 0 0 0 0 0 0] ‘0
17. Meghalaya 0 1 1 0 0 0 0 0] 2
18.  Mizoram 4 9 1 2 5 7 12 0 40
19. Nagaland 38 8 2 13 13 0 20 (V] 94
20.  Orissa 10 14 2 1 4 4 75 189 299
21. Punjab 0 0 0 0 0 0 0 0 0
22.  Rajasthan 10 39 6 0 1 14 58 667 795
23.  Sikkim 0 2 1 0 0 0 7 0 10
24,  Tamil Nadu 0 1 0 0 0 0 2 3 8
25. Tripura 0 0 0 0 0 0 0 0 0
26. Uttar Pradesh 4 0 0 0 0 0 0 23 27
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1 2 3 4 5 8 7 8 ] 10 1"
27. Uttaranchal 1 0 0 0 0 0 0 2 3
28. West Bengal 0 4 0 0 0 0 0 6 10
Total (States) 189 596 69 37 62 58 788 1800 3599
29. Andaman & Nicobar Isiands 0 0 0 0 0 0 0 0 0
30. Chandigarh 0 0 0 0 0 0 0 0 0
31. Dadra & Nagar Haveli 0 0 0 0 0 0 0 0 0
32. Daman & Diu 0 0 0 0 0 0 0 0 0
33 Delhi 0 0 0 0 0 0 0 0 0
34 Lakshadweep 0 1 0 0 0 0 0 0 1
35. Pondicherry 0 0 0 0 0 0 0 0 0
Total (UTs) 0 1 0 0 0 0 0 0 1
Total (All India) 189 597 69 37 62 58 788 1800 3600
Source: Crime in India Data.
Staternent /|
Pokice Atrocities Against Tnbals State-wise
Sl.No. State 2000 2001 2002
1 2 3 4 5
1. Andhra Pradesh Nil Nil Nil
2. Arunachal ' Pradesh Nil Nil Nil
3. Assam Nil Nil Nil
4, Bihar Nil Nil Nil
5. Chhattisgarh N.A. Nil Nil
6. Goa Nil Nil Nit
7. Guijarat Nil Nil Nil
8. Haryana Nil Nil Nil
9. Himachal Pradesh Nil Nil Nil
10. Jammu & Kashmir Nil Nil Nil
1. Jharkhand N.A. 1 Nil
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1 2 3 4 6
12. Karnataka Nil Nil Nil
13. Kerala Nil Nil Nil
14, Madhya Pradesh 2 Nil Nit
15. Maharashtra 22 Nil Nil
16. Manipur Nil Nil Nil
17. Meghalaya Nil Nil Nil
18. Mizoram Nil Nil Nil
19. Nagaland Nil Nil Nil
20. Orissa Nil Nil 3
21, Punjab Nil Nil Nil
22. Rajasthan Nil 2 Nil
23. Sikkim Nil Nil Nil
24. Tamil Nadu Nil Nil Nil
25. Tripura Nil Nil NH
26. Uttar Pradesh Nil Nil Nil
27. Uttaranchal N.A. Nil Nil
28. West Bengal Nil Nil Nil
29. Andaman & Nicobar Islands Nil Nit Nil
30. Chandigarh Nil Nil Nil
31. Dadra & Nagar Haveli Nil Nit Nil
32. Daman & Diu Nil N.R. Nil
33. Delhi Nil Nil Nil
34. Lakshadweep Nil Nil Nil
35. Pondicherry Nil Nil Nil
Note: N.R. stands for data not received.

N.A. stands for data not avallable as States were not existing.
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[Translation]
National Institute of Open Schooling

"94. DR. LAXMINARAYAN PANDEY:
SHRIMATI KARUNA SHUKLA:

Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the objectives of opening of the National Institute
of Open Schooling is to impart education to the poor
and those who are otherwise deprived of education;

(b) whether the Government is aware of the
irregularities taking place therein due to nexus between
the employees of the private coaching institutes of the
country and the open schools;

(c) if so, whether steps have been taken by the
Government to check the said irregularities so that the
needy children could get education; and

(d) it so, the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) Yes, Sir. The
objective of the National Institute of Open Schooling
(NIOS) is to provide opportunities for continuing and
developmental education at the school stage. NIOS
provides opportunities for continuing education to
interested learners through Open Basic Education,
Secondary and Senior Secondary Education, Vocational
Education and Life Enrichment Programmes.

(b) It has been reported by the NIOS that
accreditation in respect of 60 study centres has been
revoked during 2003-04 for various irregularities including
mass copying in examinations.

(c) and (d) NIOS has been advising students through
their prospectus to seek admission only through authorized
accredited institutions/study centres. In order to check
incidents of mass copying and other unfair means,
Kendriya Vidyalayas, Jawahar Navodaya Vidyalayas and
Government Schools are declared as centres of
examinations in place of Accredited Institutes/Study
Centres since 2003-04.

[English]

Recommendations of Mashelkar Committee on
Research and Development on Drugs

‘95. DR. M. JAGANNATH: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:
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(a) whether Pharmaceutical firms have asked the
Government to introduce a rational price control regime;
and

(b) if so, the action taken thereon and the progress
made to implement the recommendations of the Mashelkar
Committee on Research and Development of drugs?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) No, Sir.

(b) In accordance with the report of the
Pharmaceutical Research and Development Committee
chaired by Dr. R.A. Mashelkar, Pharmaceutical Policy
2002, announced by the Government in February, 2002
envisages establishment of the Pharmaceutical Research
& Development Support Fund (PRDSF) under the
adminigtrative control of the Department of Science &
Technology (DST). DST has constituted a Drug
Development Promotion Board (DDPB) on the lines of
the Technology Development Board (TDB) to administer
the utilization of the PRDSF and has made a provision
of Rs. 150 crores in the 10th Plan for this purpose.

Trafficking of Women and Children

*96. SHRIMATI KIRAN MAHESHWARI:
SHRI HARIBHAU RATHOD:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether human trafficking has increased in the
country during the last three years;

(b) whether UNICEF pointed out in its recent meeting
at Colombo that at least half a million South Asian boys
and girls from Bangladesh and Nepal are working in India
as prostitutes despite Government's efforts to curb sex
trade;

(c) it so, the details as well as suggestions/
recommendations made in the meeting;

(d) whether the National Women Commission has
evolved any plan to prevent smuggling of girls and women
from Bangladesh and Nepal forcing them into flesh trade;

(e) if s0, the details thereof and the number of cases
reported during the last three years and the current year;
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(f) the steps taken and being taken to stop such
illegal trafficking, and

(g) the number of sex workers liberated during the
said period?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) There are
various reports/studies and surveys on the subject,
however none of them are all Indla reports, therefore, no
conclusion can be drawn firmly from these reports. It
may be added that the entire activity is clandestine in
nature.

{b) The UNICEF report is based on reports of ADB,
UNIFEM, Human Right Watch and News Centre
(UNICEF) etc. This report makes guess estimates of
number of trafficked boys and girls from Bangladesh and
Nepal. This report is speculative in nature and therefore
nothing can be said conclusively about number of person
trafficked.

(c) The recommendations emanating from the meeting
inter alia, reiterated the commitment by respective
govemments with regard to combating trafficking of women
and children for commercial sexual exploitation and sexual
abuse. It resolved to continue to uphold the rights of the
children to be free from sexual exploitation and abuse
and renewed the commitment to zero tolerance of these
violations in South Asian Region.

(d) and (e) The National Commission of Women is
a recommendatory body and not supposed to formulate
and execute any plan to prevent smuggling of helpless
girls and women from Bangladesh. However National
Commission conducted an inquiry for Women in a gang
rape case at Karimaganj in Assam. The major
recommendation of the National Commission for Women
is that it would not be possible for the BSF aione to
curb trafficking of women and children from across the
border. The State Police, Central Intelligence agencies,
civil administration and the non-govemmental organisations
working in this field should work in unison to prevent this
menace. There should also be greater cooperation
between Bangladesh and India at Governmental level to
achieve success. Some other suggestions are (1)
completion of Indo-Bangladesh border fencing, (2) Stricter
laws against traffickers and touts, preparation of
comprehensive lists of touts and agents, (3) establishment
of Short Stay Homes to keep rescued women before
they are restored to their parents/relatives, (4) simplification
of procedure of deportation of rescued victims and
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establishment of Mahila Desk in every Police station at
the Border. Information on cross border trafficking cases
is not available.

(f) India has signed and ratified SAARC Convention
on Combating Trafficking of Women and Children, which
envisages mechanism and operational details under which
the issue of cross border trafficking will be dealt with.

(g) Such figures are not available.
Draft National Policy for Tribals

*97. SHRI BHUVANESHWAR PRASAD MEHTA:
SHRI M.K. SUBBA:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) whether the draft national policy on tribals has
been brought out by the Government and is thrown open
for wider public debate;

(b) if so, the salient features of the draft policy;

(c) whether the draft national policy for tribais has
not found favour with most of the tribal representative
bodies, especially those in Assam and other North-Eastem
States;

(d) if so, whether the Government has taken steps
to prepare a revised National Tribal Policy;

(e) if so, the details of the new draft, if any, circulated
for eliciting opinions; and

(f) the outcome of the exercise to frame a new policy
so far?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) Yes Sir.

{b) Some of the salient features of the draft policy
are as under:

1. To focus on coordinated and concerted efforts
towards accelerating the socio-economic

development of STs without disturbing the distinct
culture of tribal communities.

2. To ensure the socio-economic empowerment of
the tribal communities, with special emphasis on

women.
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3. To ensure documentation of the rich traditional
practices & wisdom enshrined in the tribal culture
and propagating the same for posterity.

4. To address the problems of poverty, poor health
conditions, lack of proper nutrition, sanitation and
environmental hygiene in tribal communities by
all appropriate measures.

5. To provide a strong and effective relief and
rehabilitation system to ameliorate the miseries
of tribals due to displacements.

(c) to (f) The Ministry has received a number of
suggestions from experts, NGOs, tribal representatives
from various parts of the country. Meanwhile an additional
draft national policy for tribals has been circulated. The
Ministry is in the process of analyzing the various views
and suggestions. The Ministry is in the process of
analyzing the various views and suggestions. The Ministry
is also organizing four zonal seminars and one national
seminar at different places for wider public debate on
draft policy as well as suggestions received. One such
regional seminar has been organized at Shimla on 18-19
Nov. 2004. The Ministry is thus still in the process of
giving a final shape to the National Policy for Tribals.

New Policy on Urban Development

*98. SHRI CHANDRAKANT KHAIRE: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether it has been proposed to formulate a
new policy on ‘Urban Development' considering new
technologies that are prevalent in other countries;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) No, Sir.

(b) Does not arise.

{c) Existing policies of the Government do not restrict/
prohibit use of new technologies for urban development.

[Translation/
Rural Electrificstion

‘99. SHRI_‘NlKHIL KUMAR CHOUDHARY: Will the
Minister of POWER be pleased to state:
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(a) whether the Government has formulated any
scheme for rural electrification;

(b} it so, the details thereof;

(c) whether the rural electrification programme is being
run at a slow pace;

(d) if so, the measures being taken by the
Government to expedite this programme; and

(e) the minimum norms stipulated for granting a
village the status of electrified?

THE MINISTER OF POWER (SHR! P.M. SAYEED):
(a) and (b) According to the National Common Minimum
Programme, household electrification is to be completed
in five years. For achieving this objective, the rural
electrification strategy has been drawn up, which
envisages:

(i) Creation of Rural Electricity Distribution Backbone
(REDB) of 33/11 KV substations, with at least
one such substation in each block appropriately
networked and linked to the State transmission
system.

(i) Creation of Village Electricity Infrastructure (VEI)
by providing Distribution Transformer(s) with at
least one sueh transformer in every village.

(i) Rural Household Electrification of unelectrified
households from viltage distribution
transformer(s).

(iv) Decentralized distributed generation system for
such villages where grid connectivity is either
not feasible or not cost effective.

(c) About 18,000 villages have been electrified during
VIll Five Year Plan and 11,500 villages in IX Five Year
Plan against electrification of 1,00,000 villéges in the
VIl Five Year Plan. ’

(d) Rural Electrification strategy as mentioned in part
(a) has been drawn to speed up the rural electrification.

(e) According to the new definition of village
electrification.

A village would be declared as electritied if.

() Basic infrastructure such as_ distribution
Transtormer and Distribution lines are provided
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in the inhabited locality as well as the Dalit Basti/
hamilet where it exists. (for electrification through
Non-Conventional Energy sources a Distribution
Transformer may not be necessary).

(ii) Electricity is provided to public places like
Schools, Panchayat Offices, Health Centres,
Dispensaries, Community Centres efc., and

(i) The number of households electrified should be
at least 10% of the total number of households
in the villages.

The above definition has come into effect from the
year 2004-05.

Benefits to Poors Under SJSRY

*100. SHRI SITA RAM SINGH: Will the Minister of
URBAN EMPLOYMENT AND POVERTY ALLEVIATION
be pleased to state:

(a) the manner in which the poorest of the poors
living in remote areas of the country avail the benefits of
Centrally Sponsored “Swarna Jayantl Shahari Rozgar
Yojana”;

(b) the details and the salient features thereof;

(c) whether the said scheme promotes setting up of
community groups and community development; and

(d) it so, the manner in which the said scheme helps
in the development of women and children living below
poverty line?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION
(KUMARI SELJA): (a) and (b) Ministry of Urban
Employment & Poverty Alleviation Is implementing a
Centrally Sponsored Urban Poverty Alleviation Programme,
named, Swarna Jayanti Shaharl Rozgar Yojana (SJSRY)
on all India basis, through the State Government/UTs,
with effect from 1.12.1997 with a view to provide gainful
employment to the Urban unemployed or under-employed
poor through (i) encouraging the setting up of self-
employment ventures by those who have studied upto
oth standard and (ii) provision of wage employment by
utilizing their labour for construction of socially and
economically useful public assets. The scheme is funded
in the ratio 75:25 between the Centre and the States.

(c) The SJSRY rests on a foundation of community
empowerment. Rather than relying on the traditional
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method of top down implementation, this programme relies
on establishing and promoting community organizations
and structures to provide supporting and facilitating
mechanism for local development. Towards this end,
community organizations like Neighbourhood Groups
(NHGs), Neighbourhood Committees (NHCs) and
Community Development Societies (CDSs) are set up in
the target areas. The CDSs are the focal point for the
purpose of identification of beneficiaries; preparation of
applications, monitoring of recovery and generally providing
other support that is necessary to the programme including
identification of viable projects.

(d) Under Swarna Jayanti Shahari Rozgar Yojana
(SJSRY), there is a special provision for providing
assistance to the groups of urban poor women for setting
up of gainful self-employment ventures through
Development of Women and Children in Urban Areas
(DWCUA) under the component of Urban Self Employment
Programme (USEP). DWCUA groups of urban poor
women who are imparted training to upgrade their skills
for taking up entrepreneurial activities and are also
provided financial assistance through banks for setting
up of micro enterprises. Further, such DWCUA groups of
women are entitied to the subsidy of Rs. 1.25 lakh or 60
per cent of the cost of the project, whichever is less.
DWCUA groups can also set up Thrift and Credit Socisties
in addition to their entrepreneurial activities and are also
entitied for a lump sum grant of Rs. 25,000/-as revolving
fund at the rate of Rs. 1000/-maximum per member, There
is @ special provigion of 30 percent reservation for women
under self-employment programme for grant of subsidies.

[Transiation]
Loss Making Industries in Orissa

920. SHRI PARSURAM MAJHI: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Orissa Drugs and Chemicals Limited,
a Public Sector Enterprise in Orissa is running in loss;

(b) if so, since when and the year-wise losses
sufferad by the above company;

(c) the reasons for the losses; and

(d) the steps taken to improve the working of the
PSE?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) Yes, Sir.
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(b) According to information received from Orissa
Drugs & Chemicals Ltd. (ODCL), the company has been
running into losses since 1982-83 except for the period
1985-86 and 1987-88. Year-wise details are as follows:

Year Losses/profit (Rs. in lakhs)
1982-83 (-) 22.60
1983-84 (-) 27.37
1984-85 () 1322
1985-86 +) 077
1986-87 (-) 13.07
1987-88 (+) 115
1988-89 () 27.59
1989-90 () 3112
1990-91 () 58.21
1991-92 () 49.97
1992-93 () 74.06
1993-94 (-) 67.75
1994-95 (-) 34.68
1995-96 (-) 7057
1996-97 (-) 107.86
1997-98 () 7078
1998-99 () 94.62
1999-2000 (-) 106.25
2000-2001 (-) 100.50
2001-2002 () 11457
2002-2003 () 2450

‘Provisional Accounts are under finalisation.

(c) Lack of latest technology, low capacity utilisation,
lack of financial resources etc. are some of the reasons
for the recurring losses of the company.

(d) The BIFR has recommended winding up of the
company. The matter is before the High Court for
appointing a Liquidator.
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[English]
Financial Package for Public Sector Steel Units

921. SHRI B. VINOD KUMAR: Will the Minister of
STEEL be pleased to state:

(a) the details of public sector steel units incurring
losses since Ninth Five Year Plan;

(b) the steps the Government propose to take to
improve the situation of loss making units;

(c) whether any financial package is being provided
to these public sector units to improve their situation;
and

(d) if so, the details thereof unit-wise with special
reference to units situated in Andhra Pradesh?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) Steel Authority of India Ltd. (SAIL) including
its subsidiaries i.e. Indian lron & Steel Company (lISCO)
and Maharashtra Elektrosmeit Ltd. (MEL) have incurred
losses during the Ninth Five Year Plan. Similarly Rashtriya
Ispat Nigam Ltd. (RINL) had also incurred losses during
the same period.

(b) Depending upon the need of the Units, from time
to time Government has taken various steps like financial
restructuring, grant of Government loans, guarantees etc.
to improve the performance of loss making units.

(c) Yes, Sir.

(d) In so far as units located in Andhra Pradesh are
concerned, RINL is the only unit located in that State.
Details of financial packages provided to RINL and other
units are given in the enclosed Statement.

Statermnent
Rashtriya Ispat Nigam Limited (RINL)

As this unit was incurring lossas, till date, two financial
packages have been provided to improve the situation.
The first restructuring package was given in 1993 in which
the Government of India loans amounting Rs. 2639 crores
were converted into equity. Further Rs. 1507 orores were
also provided to meet the project requirements. The
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second capital restructuring was done in 1998 in which
Rs. 1333 crores had been converted into preference
Capital.

Steel Authority of india Limited (SAIL)

In February 2000 as a part of financial and business
restructuring of SAIL, Govemment approved the following:

(i) Financial Restructuring of SAIL by waiving of
loans advanced to it from Steel Development
Fund to a value of Rs. 5073 crores and Rs.
381 crores from the Government of India.

(ii) Provision of Government Guarantee, with 50%
interest subsidy, for loan of Rs. 1500 crores to
be raised by SAIL from the market for
implementation of Voluntary Retirement Scheme
(VRS).

(i) Provision of Government for loan and interest
thereon of Rs. 1500 crores (including Rs. 500
crores already agreed to), to be raised by SAIL
during 1999-2000, from the market primarily for
meeting its repayment obligation on past loans.

(iv) To initiate the process of divestment of the
following non-core assets, while protecting jobs
to the existing employees:

(a) Power Plants at Bokaro, Durgapur and
Rourkela®

(b) Oxygen Plant-2 of Bhilai Steel Plant
(c) Salem Steel Plant (SSP), Salem
(d) Alloy Steel Plant (ASP), Durgapur

(e) Visvesvaraya lron and Steel Plant (VISP),
Bhadrawati

(f) Fertilizer Plant at Rourkela

{*Divestment of Captive Power Plant-ll at Bhilai
was subsequently added by Cabinet Committee
on Economic Affairs on 12.3.2001}

(v) Allowing SAIL to have a minority shareholding
in any joint venture contemplated for revival of
Indian Iron and Steel Company (liSCO).

indian Iron and Steel Company (lISCO)
Government/Board for Industrial and Financial

Reconstruction (BIFR) have approved the rehabilitation
package for ISCO of Rs. 881 crores which includes inter
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alia, capital expenditure of Rs. 341 crores, provision of
funds of Rs. 185.28 crores for VRS in Kulti Works of
SCO and provision of fund of Rs. 3654.72 crores for
VRS in Burnpur Works and Collieries & Mines of 1ISCO.
The rehabilitation package that is approved by the
Government is at various stages of implementation.
Government has also provided a grant of Rs. 186 crores
for implementation of VRS in Kulti Works. The Steel
Development Fund (SDF) loan of Rs. 44.68 crores and
Joint Plant Committee (JPC) dues of Rs. 18.49 crores
have also been waived. Government of West Bengal has
also waived past duss on account of Royalty and Cess
etc. amounting to Rs. 116 crores (approx.) and exemption
of Sales Tax, Electricity Duty for a period of 5 years
from 2003-2004 to 2007-2008.

Atrocities Against SC/ST

922. SHRI MILIND DEORA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Chairman of Naticnal Human Rights
Commission has written to the Prime Minister and Chief
Ministers to implement recommendations of the report on
prevention of atrocities against Scheduled Castes and
Scheduled Tribes; °

(b) if so, the details thereof;

(c) whether the majority of cases of atrocities against
vulnerable sections had failed because they had not been
dealt with sensitivity due to indifference of society; and

(d) if so, the reasons for which the Article 15 of the
Constitution could not be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) Yes, Sir.

(b) The National Human Rights Commission entrusted
a retired 1AS Officer to go into the entire gamut of issues
related to atrocities against the Scheduled Castes, who
has since submitted a comprehensive report and has
made recommendations on various aspects including,
inter-alis, three tier training programme for police and
civil functionaries engaged in the implementation of laws
and regulatory measures having bearing on atrocities
committed on SCs, holding of annual workshops of District
Magistrates and Superintendents of Police, setting up of
exclusive Special Courts for dealing with atrocity cases
in districts and identification of atrocity prone areas and
untouchability prone areas. The recommendations
contemplate action by various Central Government
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Ministries and agencies and the State Governments.
Chairperson has requested the Central Government and
State Governments to consider the recommendations and
take appropriate action.

(c) The causes of failure of cases of atrocities against
Scheduled Castes and Scheduled Tribes cannot be
attributed to a single factor. Causes of such failures may
vary from case to case such as absence of witnesses,
witness turning hostile, delay in investigation, trial, etc.

~(d) Article 15 of the Constitution has been
implemented.

[Translation]
Gas Cracker Project, Assam

923. SHRI M.K. SUBBA: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether attention of the Government was drawn
to the recent students' agitations in Assam led by all
Assam Students’ Union, relating to the Agreement for
Reliance Gas Cracker,;

(b) if so, the details thereof and the issues involved
therein;

(c) the response of the Government in regard thersto;
and

(d) the progress made so far in setting up of the
gas cracker project in Assam?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) to (d) All Assam Students Union from
time to time has been agitating for implementation of
Assam Accord in letter & spirit. Since a substantial amount
of subsidy for supplying feed stock/gas at concessional
rates for the project was required, it was considered
advisable to involve some public sector undertakings for
the implementation of the Assam Gas Cracker Project.
Gas Authority of India Limited (GAIL) was asked to give
their views about the viability of the project and whether
they could take up this project. The views of GAIL have
been received. They have sought certain additional
concessions from the Central/State Government. They
have also requested for supply of additional gas/feed stock
for the project. Based on the concessions already agreed
to/additional concessions sought, they have indicated their
willingness to implement the project.
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[English]

Employment to Land Oustees of Mejia Power
Project

924. SHRI SUNIL KHAN: Will the Minister of POWER
be pleased to refer to the reply given to USQ No. 1546
dated February 27, 2003 and state:

(a) whether only 242 out of 520 oustees of Msjia
Power Project, West Bengal have been recruited by the
MTPS so far,

(b) if so, the reasons therefor and the efforts being
made by the MTPS to recruit all the remaining oustees
of the project expeditiously, and

(c) the time by which the remaining oustees are likely
to be recruited?

THE MINISTER OF POWER (SHRI P.M. SAYEED):
(a) No, Sir. 247 have already been given appointment.

(b) and (c) Out of remaining 273 oustees, verification
reports in respect of 253 applicants were received from
District Authorities concemed and they have been included
in the panel for employment to the extent the vacancies
arise in the unskilled group ‘D' category in the Projects.

Price of Patent Regime Medicines

925. SHRI ADHIR CHOWDHURY: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) the steps taken by the Government to ensure
that Indian public are not deprived of newer drugs at
affordable prices under drug price control order;

(b) whether already manufactured medicines which
are under patent regime will continue to be available to
the Indian masses at the same prices; and

(c) if so, the steps taken by the Government in this
regard?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) to (c) The Drug Policies, as announced
from time to time, are directed towards ensuring abundant
availability of quality drugs at reasonable prices. Patents
for medicines are covered by the Patent Act, 1970. The
power of the Government under Drugs (Prices Control)
Order, 1995, to take cormective measures where the public
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interest is found to be adversely affected, applies to
patented medicines also.

Insurgent Training Camps in Bangladesh

926. SHRI ANANDRAO VITHOBA ADSUL: Will the
Minister of HOME AFFAIRS be pieased to state:

(a) whether the Government has given a fresh list of
insurgent training camps and fugitive insurgents leader in
Bangladesh to Government of Bangladesh during the visit
of Union Home Secretary to Dhaka in September, 2004;

(b) if so, the details thereof and response of the
Bangladesh thereto; and

(c) the effective steps taken by the Government to
check insurgency?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) A
list indicating camps of Indian Insurgent Groups (liGs) in
Bangladesh territory had been handed over to the
Bangladesh side during the Border Security Force (BSF)—
Bangladesh Rifles (BDR) meeting held in April 2004. This
issue was reiterated in the Home Secretary Level talks
held in September 2004 at Dhaka. The Government of
Bangladesh has continued to reaffirm its policy of not
permitting 1IGs to use Bangladesh territory for activities
inimical to the interests of friendly country like India. Both
sides agreed to work on security issues closely.

(c) The Government has taken various steps to
control the insurgency in North Eastern States. These
include, /ter alia, deployment of Para-military Forces and
Army in the States, coordinated action by Army, Para
Military Forces and State Policy for counter insurgency
operations, declaration of insurgent groups as unlawful
association under the Unlawful Activities (Prevention) Act
1967, declaration of “disturbed area” under the Armed
Forces (Special Powers) Act, 1958, reimbursement of
security related expenditure to the State Government and
modernization/up-gradation of State Police Forces. Regular
review of the situation both at State and Central
Government level is also being made. The Government
has also given an open offer to militant groups to abjure
the path of violence and seek peaceful solution of their
demands within the framework of Constitution of india.

Kolkata Mega City Project

927. SHRI HANNAN MOLLAH: Will the Minister of
URBAN DEVELOPMENT be pleased to state:
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(a) whether the Union Government has received
proposal from the Govemnment of West Bengal for Kolkata
Mega City Project during the current year;

(b) It so, the details thereof, and

(c) the action taken or proposed to be taken by the
Union Government in this regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) No, Sir. The Ministry has not
recelved Kolkata Mega City Project proposal from
Government of West Bengal.

(b) Does not arise.

(c) Does not arise. However, Kolkata is provided
central assistance for its infrastructural development under
the Centrally Sponsored Scheme for Infrastructure
Development in Mega Cities. Ever since 1893-84, Kolkata
Mega City has been provided Central assistance of
Rs. 274.25 crores. It includes central assistance of
Rs. 46.17 crores for 2004-05.

As per avallable information, State Level Sanctioning
Committee for Kolkata Mega City has so far sanctioned
122 projects at an estimated cost of Rs. 1118.17 crores.
Of these, 75 projects have been completed. Work on 37
project is in progress and work on 10 projects is yet to
commence.

[7Trans/ation]
Central Assistance for Urban Development Schemes

928. SHRI SUNIL KUMAR MAHATO:
SHRI KASHIRAM RANA:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the details of schemes regarding urban
development sent to the Union Govemment by the
Governm.ent of Jharkhand and Gujarat for getting central
assistance during the last three years and the current
year,

(b) the names of cities proposed to be developed
under each of these schemes alongwith the cost likely to
be incurred; and

(c) the time by which decision is likely to be taken
in this regard alongwith the reasons for delay?
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THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NAB! AZAD): (a) and (b) The projects/proposals
received from Government of Jharkhand and Guijarat
under various urban development schemes during the
last three years and the current year are as follows:

(i) Integrated Development of Small and Medium
Towns (IDSMT)—The town-wise project
proposals received from the State Governments
of Jharkhand and Gujarat and project cost
approved and central assistance released are
given in the enclosed Statement-|.

The project cost of the proposals received for
cities which are to be developed and proposed
amount for first instaiment of central assistance
for these projects are given in the enclosed
Statement-Il.

(i) Accelerated Urban Water Supply Programme
(AUWSP)—During last three years no scheme
was approved for the State of Jharkhand. During
the current financial year 8 schemes have been
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forwarded by Government of Jharkhand, the
details of which are given in the enclosed
Statement-lil. Out of the 8 schemes, 5 schemes
have been technically cleared and comments
have been forwarded to the State Government
on the remaining three schemes for necessary
modifications.

For the State of Gujarat 32 schemes were
approved during last three years. During the
current year 19 schemes have been forwarded
by the State Government. Out of these 19
schemes, 10 schemes have been technically
cleared, 8 schemes have been retumed to State
Government for necessary modification and one
scheme is under examination. The details of
these schemes are given in the enclosed
Statement-1V.

(c) No time frame can be fixed as the respective
State Governments have to provide matching State share,
submit utilization certificates for funds released earlier and
also convey the approval of the State Level Sanctioning
Committee to the Central Government for enabling Central
Government to release is share of assistance.

Statement /

Proposals received and Central assistance Released dunng last 3 years (2001-02 to 2003-04) and adurning current
year 2004-05 for Jharkhand and Guarat States under IDSMT Scheme

(Rs. in lakhs)
SI.No. Name of State/ Year of Project Central Assistance Total
Town Coverage Cost 2001-02 2002-03 2003-04 2004-05
1 2 . 3 4 6 7 8 9
Jharkhand
1. Hazaribagh 2002-03 867.55 75.00 —_ —_ —_ 75.00
Sub Total 967.55 75.00 - - —_— 75.00
Gujarat
1. Bardoli 1996-97 231,85 30.00 - _— —_ 30.00
2. Dakor 1998-99 104.4 32.00 —_ - —_— 32.00
3. Kodinar 2001-02 146.7 33.00 - —_ — 33.00
4. Wankaner 2001-02 226.74 45.00 - — — 45.00
5. Limbdi 2001-02 215.45 45.00 - -_— 45.00 90.00
6. Dhandhuka 2001-02 219.65 45.00 — — 45.00 l90.00
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1 2 3 4 5 (] 7 8 9
7. Kheda 2001-02 211.36 45.00 - - 45.00 90.00
8. Prantij 2001-02 212,74 45.00 - - 45.00 90.00
9. Kadi 2001-02 343.41 30.00 43.60 - - 73.60
10. Bagasara 2001-02 207.42 40.00 5.00 - 46.00 80.00
11. Khambhalia 2001-02 209.75 40.00 5.00 - - 45.00
12, Mansa 2002-03 172.32 - 32.00 —_ 58.00 90.00
13. Balasinor 2002-03 211.04 — 45.00 — — 45.00
14, Vijapur 2002-03 211.61 - 25.00 20.00 - 45.00
15. Thangadh "2002-03 219.63 - 45.00 - - 45.00
16. Vadnagar 2003-04 278.43 — — 45.00 - 45.00
17. Ambaiji 1997-98 87.06 - —_ 14.75 - 14.75
18. Gandhidham 2000-01 603.04 - - 140.00 - 140.00
19. Kapadwanj 2000-01 227.01 - — 60.00 —_ 60.00
20. Jambusar 2003-04 225.76 - — 45.00 — 45.00
21. Kheralu 2003-04 203.14 - - 24.00 24.00 48.00
22. Garlyadhar 2003-04 163.81 — —_— 24.00 —_ 24.00
23. Vapi 2003-04 197.13 —_ —_ 44.00 —_ 44.00
24. Chhota Udepur 2003-04 107.94 _ —-_ 24.00 -_— 24.00
25. Shihor 2003-04 203.09 - - 45.00 45.00 80.00
26. Halol 2003-04 200.00 —_ - 45.00 - 45.00
27. Mangrol 2003-04 209.86 — —_ 25.00 20.00 45.00
28. Jasdan 2003-04 200.20 - - 25.00 20.00 45.00
29. Lunawada 2003-04 210.95 - - 25.00 20.00 45.00
30. Rajula 2003-04 200.68 - - 25.00 20.00 45.00
31. Dhari 2003-04 195.53 -_— - 25.00 19.00 44.00
32. Gadhada 2003-04 201.63 -_ _ 25.00 20.00 45.00
33. Kalol 2003-04 88.61 - - 10.00 11.00 21.00
34. Jamjodhpur 2003-04 205.02 - - 25.00 20.00 45.00
35. Salaya 2003-04 127.75 —_ - 15.00 9.00 24.00
36. Tharad 2003-94 113.70 — —_ 15.00 9.00 24.00
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1 2 3 4 5 6 7 8 9
ar. Talaja 2003-04 160.03 - - 15.00 9.00 24.00
38. Devgadhbaria 2003-04 91.59 - - 10.00 12.00 22.00
39. Kutiana 2003-04 118.49 - —_— 15.00 9.00 24.00
40. Khadbrahma 2003-04 98.95 —_ —_ 15.00 8.75 23.75
41. Dharampur 2003-04 103.04 —_ — 15.00 9.00 24.00
42, Chanasma 2003-04 131.31 - - 15.00 9.00 24.00
43. Talod 2003-04 106.43 -— _— 15.00 9.00 24.00
44, Una 1999-2000 216.04 -_ -_ - 60.00 60.00
45, Umreth 1898-2000 216.81 —_ - _ 60.00 60.00
46. Dholka 1989-2000 183.96 —_— - - 62.40 62.40
47. Dhrangadhra 2000-01 336.27 - - - 102.00 102.00
48. Rajpipla 2004-06 219.41 - -_ — 45.00 45.00
49, Vyara 2004-05 229.56 —_ _— _ 45.00 45.00
50. Radhanpur 2004-05 204.12 _ — —_ 45.00 45.00
51, Manavdar 2004-05 207.00 — —_— —_ 36.86 36.85
Sub Total 9997 .41 430.00 200.60 845.75 1042.00 2518.35
Grand Total 10777.96 505.00 200.60 845.75 1042.00 2593.35
Statement I/

Proposals received from State Govemments of Jharkhand and Gujarat which ars in
pipeline for release of central assistance

(Rupees in lakhs)

SI.No. Name of State/ Project 18t inst. of Remarks
Town Cost Central
assistance
proposed
1 2 3 4 5
Jharkhand
1. Mango 503.36 98.15 Appraisal Report was sent to the State Level

Sanctioning Committee on 11.03.2004. Approval of
the State Level Sanctioning Committee has not yet
been received.

Sub Total 503.35 98.15
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1 2 3 4 5
1. Halvad 126.37 24.00 All these proposals Received during 2004-05 were
approved by State Level Sanctioning Committee
2. Ranavav 102.91 24.00 held on 29.09.2004. However the State
3. Karjan 125.91 24.00 Govenment have availed full central allocation
of Rs. 1042.00 lakhs this year. Release of central
4. Jafrab 109.85 .
afrabad 24.00 assistance to these towns will be considered
5. Harij 132.23 24.00 subject to availabiiity of additional matching State
6. Lathi 99.46 23.75 share from the State Government.
7. Chalala 100.04 24.00
8. Songadh 120.14 24.00
9. Adityana 120.36 24.00
10. Bantva 102.96 24.00
11. Navasari 587.82 93.50
Sub Total 1728.05 333.25
Grand Total 22314 431.40
Starement W

Accelerated Urban Water Supply Programme (AUWSP)

State: Jharkhand

As on-30.11.2004

A. Projects Sanctioned (Rs. in lakhs)
SILNo. Name of Town District Population Sanctioned Project Funds Expenditure
as per (1991 Date Cost released upto
Census) Mon./Yr. By G.O.l March, 2004
1. Nil Nil Nil Nil Nil Nil Nil
SI.No. Name of Town District Population  Project Remarks
cost
1. Dugdha Bokaro 15204 215.63 Examined, processed for approval.
2. Hussainabad Daltongan; 17294 277.45 Examined, processed for approval.
3. Manohamur Paschim Singhbhum 9947 152.00 Examined, processed for approval.
4 Basukinath Dumka 11988 §583.77 Examined, processed for approval.
5. Meru Hazaribagh 6434 72.85 Examined, processed for approval.
608687 1271.70
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C. Schemes returned to State
SINo. Name of Town District Population  Project Remarks
cost
1. Galpharbari Dhanbad 15507 330.13 Retumed on 10.11.2004 for modification
2. Panchet Dhanbad 14289 238.22 Retumed on 10.11.2004 for modification
3. Baliarpur Dhanbad 9513 186.03 Returned on 10.11.2004 for modification
39309 754.38
Statement IV
AUWSP
State: Gujarat
A. Projects Sanctioned (Rs. in lakhs)
Si.No. Name of Town  District Population Sanctioned Project Funds Expenditure
(1991 Date Cost released upto
Census) Mon./Yr. by G.O..  Sept., 2004

1 2 3 4 5 6 7 8

1. Damnagar* Amreli 13946 February, 2002 59.35 —_— 38.83

2 Lathi Amreli 16545 February, 2002 43.20 464.34 28.56

3 Beyt* Jamnagar 4891 February, 2002 54.95 (2001-2002) 3491

4, Babra® Amreli 14541 February, 2002 93.68 664.47 73.11

5 Santrampur* Panchmahal 13821 February, 2002 68.88 (2002-2003) 66.57

6 Paliyad* Bhavnagar 8316 February, 2002 28.25 918.08 20.92

7. Lalpur Jamnagar 11542 July, 2002 30.28  (2003-2004) 26.09

8. Padadhari Rajkot 7122 July, 2002 170.85 —_ 117.72

9. Chotila* Surendranagar 11635 August, 2002 81.84 - 64.83
10. Ranpur# Ahmedabad 11786 August, 2002 43.97 - 41.98
11. Mandal Ahmedabad 10217 August, 2002 77.37 —_ 80.10
12.  Waghai' Dangs 4947 Sept., 2002 54.63 - 39.06
13. Bodeli Vadodara 8621 Sept., 2002 59.38 _ 46.63
14, Harij Patan 16636 Oct., 2002 93.04 - 49.05
15. Chanasma Patan 16214 Oct., 2002 79.67 - 68.97
16. Delvada Junagarh 9120 January, 2003 124.14 —_ 6.72
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1 2 3 4 5 6 7 8

17. Ambaji Banaskantha 10673 January, 2003 395.81 - 339.60

18. Kanodar Banaskantha 9029 January, 2003 140.19 - 108.55

19. Chhapi Banaskantha 5718 January, 2003 106.60 - 73.72

20. Vinchhiya Rajkot 9459 January, 2003 44.27 - 37.55

21. Jetalsar Rajkot 11309 January, 2003 44.88 —_ 22.05

22. Digvijaygram Jamnagar 8195 January, 2003 118.71 - 7.48

23. Sikka Jamnagar 136594 January, 2003 196.03 —_ 26.34

24, Vartej Bhavnagar 8187 January, 2003 66.09 — 62.24

25. Shivrajpur” Panchmahal 5133 January, 2003 37.08 - 23.80

26.  Songadh Bhavnagar 5670 January, 2003 40.84 —_ 10.89

27. Singarva Ahmedabad 7733 February, 2003 103.70 - 10.86

28. Talala Junagadh 14376 February, 2003 199.21 - 41.36

29. Nandej Ahmedabad 6878 Dec., 2003 69.86 — 8.47

30. Vaso Kheda 12199 January, 2004 103.72 - 0.00

31. Kathial Kheda 14182 January, 2004 98.86 —_ 0.00

32. Pali Kheda 14902 January, 2004 178.36 — 0.00
Total 337205 3108.68 2046.89 1554.94

*Scheme reported to have been commissioned by the State Gowt.

#Scheme reported to have been Partially commissioned by the State Gowt.

B. Schemes under Scrutiny in CPHEEO

SINo. Name of Town District Population Project Cost Remarks

1 2 3 4 5 8

1. Malpur Sabarkantha 5325 79.13 Examined, processed for approval.

2. Katpar Bhavnagar 7088 59.61 Examined, processed for approval.

3. Jafrabad Amreli 17539 503.97 Examined, processed for approval.

4 Vansada Navsari 9728 126.75 Examined, processed for approval.

5. Sarubujarang Navsari 6898 56.46 Examined, processed for approval.

8. Devsar Navsari 7626 12620  Examined, processed for approval.

7. Umargam Valsad 15481 31.19 Examined, processed for approval.
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1 2 3 4 5 6

8. Mahuvar Navsari 8128 66.85 Examined, processad for approval.

9. Pavijetpur Vadodara 6466 68.80 Examined, processed for approval,

10. Umrala Bhavnagar 9081 53.41 Examined, processed for approval.

1. Talaja Bhavnager 17965 321.42 Examined, Comments sent on 30.11.04.

12. Gariadhar Bhavnagar 18723 532.30 Examined, Comments sent on 30.11.04.

13. Meghraj Sabarkantha 8287 113.80 Examined, being processed for approval.

14. Becharaji Mehsana 817 152.75 Examined, Comments sent on 30.11.04.

15. Lakhtar Surendranagar 11139 110.00 Examined, Comments sent on 30.11.04.

16. Patdi Surendranagar 14098 314.54 Examined, Comments sent on 30.11.04.

17. Kharagoda Surendranagar 10034 222.88 Examined, Comments sent on 30.11.04.

18. Tharad Banaskantha 18053 167.80 Examined, discussed with State officials. Modified DPR awafted.

19. Tankara Rajkot 7790 61.90 Examined, discussed with State officials. Modified DPR awalted.
208638 3168.36

[English] 170, 171 and 416 of the Indian Penal Code and section

Uniform for PMF and Police

929. SHRI KAILASH MEGHWAL.: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government has allowed the use of
uniforms of armed forces/PMFs/Police by the employees
of various security agencies in the country;

(b) if so, the details thereof, and

(c) if not, the steps taken by the Government to ban
on use of uniforms by employees of security agencies?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
No, Sir. )

(b) Does not arise, in view of (a) above.

(c) This Ministry has been advising the State
Governments on the need to take action under the
relevant provisions of law against persons who use
uniforms similar to the uniforms worn by the military/
paramilitary forces. Provisions exist under section 140,

6 of the Official Secrets Act for the prosecution of those
who use uniforms resembling that of the armed forces/
paramilitary forces.

Condition of Roads In Delhi

930. SHRI KAILASH BAITHA: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether it is a fact that Delhi roads are reduced
to a pathetic state after just two days of so heavy rain;

(b) if so, whether the matter been inquired into and

steps taken to ensure the use of good quality material
as per the contractual obligations;

(c) whether there is any proposal to appoint an
independent agency for conducting road audits;

(d) it so, the details thereof;

(e) whether the main and service roads in R.K. Puram
and Nehru Place area require relaying; and

(f) if so, the time by which those roads are likely to
be re-laid? '
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THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) and (b) The Delhi
Development Authority. (DDA), the Public Works
Department (PWD) of Gowvt. of NCT of Delhi, the Municipal
Corporation of Delhi (MCD) has reported that the condition
of roads under their control are satisfactory and the
materials used for the same are as per contractual
obligations. However, the pot-holes that develop during
rains due to excessive intensity of rainfall and stagnation
of water are repairad immediately.

(c) and (d) The position regarding road audit for

various agencies is as under:
NDMC: Audit done from Noida Toll Bridge Com Ltd.
DDA: Central Road Research institute (CRRI) and
Indian Institute of Technology (NT) Delhi-have

been appointed as Third party Quality
Assurance Agency.

PWD: CRRI, New Delhi and IIT, Roorkee are
appointed from time to time for conducting
road audits.

MCD: A provision of Third party checking in respect
of roads costing Rs. 50 lakhs and above
already exists.

(e) and (f) The PWD has informed that the work of
relaying of service roads in Sector-12 & 13 along Ring
Road and Sectors-2 & 3 along Africa Avenue is in process
and stated to be completed by February, 2005. The work
at Nehru Place is scheduled for completion in March,
2005.

Demolition by MCD

931. SHRI PRABHUNATH SINGH: Will the Minister
of URBAN DEVELOPMENT be pleased to refer to USQ
No. 273 dated 6.7.2004 and state:

(a) whether the information has since been collected;
(b) if so, the details thereof and action taken;
(c) if not, the reasons for delay;

(d) the time by which the information is likely to be
collected;

(e) whether it is a fact that Dethi High Court has
imposed a fine of Rs. 20,000/-on DDA and Rs. 5,000/-
on MCD recently for failing to comply with a court order
passed last year to stop construction of a school in a
DDA park;
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(f) it so, the details thereof and the action proposed
to be taken against the officials responsible for ignoring
the court order;

(9) whether the Supreme Court had earier passed
some order to take action against the authorities who
allotted parks to schools for construction of school
buildings; and

(h) if so, the details thereof and the action taken
thereon?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NAB! AZAD): (a) and (b) No, Sir.

(c) and (d) The information has not yet been received
from the Municipal Corporation of Delhi (MCD). However,
efforts are being made to collect the same expeditiously.

(e) to (h) The information is being collected and will
be laid on the Table of the Sabha.

Tamil Department in Central Universities

932. SHRI P. MOHAN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the number of Central Universities having separate
Tamil Departments;

(b) whether there is any proposal to introduce Tamil
Departments in all the universities;

(c) if so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (d) According to the information furnished
by the University Grants Commission, while only one
Central University, namely, Pondicherry University, has a
separate Tamil Department, Tamil is taught as a subject
in six Central Universities—Pondicherry University, Aligarh
Muslim University, Banaras Hindu University, University
of Dethi, University of Hyderabad and Visva Bharati.

No proposal from any Central University seeking
establishment of a separate Tamil Department therein has
been received for obtaining necessary approval of
the Visitor in terms of the statutory provisions in this
behalf.



119 Whitten Answers

Student-Teacher Ratio in Kendriya Vidyalayas

933. SHRI AV. BELLARMIN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the present student-teacher ratio in Kendriya
Vidyalayas;

(b) whether all KVS adhered to this ratio; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) In general the ratio is 1: 45 (approximate).

(b) and (c) Due to heavy demand for admissions
and the necessity of granting admission to Transfer
Centificate cases over and above class strength, all
Kendriya Vidyalayas are not able to adhere to this ratio.

Solar Dryers

' 934. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the
Minister of NON-CONVENTIONAL ENERGY SOURCES
be pleased to state:

(a) whether solar dryers are in operation in the
country for making Nanunka-Bedana from grapes also
for drying vegetables;

{b) if so, the drying capacity in ton per hour and the
tentative cost per ton';

(c) whether the Government propose to promote the
use of solar dryers in the country;

(d) if so, whether the cost of the unit is affordable to
tarmers; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS
MUTTEMWAR): (a) Solar dryers have been developed
and are commercially available for Hrying various
vegetables and fruits including grapes for maidng raisins
(Manuka-Bedana). They are in operation in a few areas
of the country.
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(b) Cabinet type Solar dryers are available in small
sizes varying from 5 Kg. to 100 Kg. per batch capacity.
The solar drying period per batch varies from 20 to 24
sunny hours depending upon the initial moisture content
of the material to be dried. The cost of a typical 50 Kg.
per batch capacity cabinet dryer is in the range of Rs.
60,000/-to 70,000/-(working out to Rs. 12 to 14 lakhs per
ton per batch capacity). Larger capacity industrial solar
drying systems which work together with conventional fuels
are also available in the country. They cost about Rs.
7.5 lakhs per ton per batch capacity.

(c) The Ministry of Non-Conventional Energy Sources
is promoting the use of solar dryers in the country through
information dissemination and a few demonstration
projects. Commercial solar drying projects are also eligible
for interest subsidy under a soft loan scheme of the
Ministry. The Ministry is also supporting R&D efforts for
the development of new technologies and improvement
in the existing ones.

(d) and (e) The cost of the solar dryers is affordable
to farmers considering that controlled solar drying is faster
than open sun drying which heips the farmers to increase
their production capacity for drying the grapes for making
raisins. In addition, the product is of higher quality, fetching
better prices for the farmers. It is estimated that the cost
of Rs. 60,000/-to 70,000/-for a 50 Kg. per batch capacity
solar dryer can be recovered by the farmer in about 3
years.

[Translation]
NDMC Parking Without Contract

935. SHRI CHANDRA MANI TRIPATHI: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the attention of the Govemment has been
drawn towards the news-item regarding “NDMC parking
without contract” appearing in HMindustan Times dated
September 16, 2004,

(b) if so, the facts of matter reported therein;

(c) whether the Government has made any
investigation in this regard,

(d) if so, the outcome thereof alongwith the loss
suffered by the Government; and
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(e) the action taken by the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) Yes,
Sir. New Delhi Municipal Council had invited tenders on
5th August, 2004 for award of fresh contracts in respects
of 97 parking lots after expiry of their existing contracts
on 31st August, 2004. On the basis of the bids received,
71 parking lots were allotted to the successtul bidders
with effect from 1st September, 2004. The remaining
26 parking lots could not be aliotted immediately on expiry
of the existing contracts due to the lower bids and failure
of some of the successful bidders to complete the required
formalities including depositing of security amount. These
were allotted between 15th September, 2004 and 2nd
November, 2004 after inviting fresh tenders/conducting
negotiations and vacation of the stay granted by the High
Court of Delhi in respect of two parking lots. The New
Delhi Municipal Council had deployed security guards at
the 26 un-allotted parking lots to prevent collection of
parking tariffs by unauthorized persons during the
intervening period between 1st September, 2004 and the
date on which their possession was given to the
successful bidders.

(d) Allotment of the aforesaid 26 parking lots at higher
rates and forfeiture of the earnest money of nine bidders
who failed to deposit security amount has resulted in
overall increase in the revenue of the New Delhi Municipal
Council.

(e) Does not arise.

[English]

Import of Fertllizer and Drugs by Private
Companies

936. SHRI MOHAN RAWALE: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government has besn liberal in
allowing some private partiesffirms to import fertilizers,
drugs and chemicals the sale/distribution of which is
controlled by the Government, and

(b) if so, the number of such private parties/tirms to
whom permission to import the above items has been
given during the last three years?
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THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHR!I RAM VILAS
PASWAN): (a) Import of fertilizers, drugs and chemicais
are allowed in accordance with the Import Policy in force.
In case of drugs, imports are subject to provisions of
Drugs and Cosmetics Act and Rules thereunder and also
subject to provisions of Narcotic Drugs and Psychotropic
Substances Act, if applicable. The import of Urea fertilizer
is restricted and allowed only through State Trading
Enterprises.

(b) In view of (a) above, does not arise.
[Transiation]
Grants for Colleges with Potentlal for Excellence

937. SHRI KULDEEP BISHNOI: Will the Minister ot
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government is in the process of
selecting colleges for grants under colleges with potential
for excellence (CPE) scheme;

(b) if so, the details thereof, and

(c) the number of colleges selected as on date,
State-wise particularly from Haryana under the said
scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) The University Grants Commission
(UGC) has launched a scheme to identify deserving
Colleges throughout the country as colleges with Potential
for Excellence (CPE) on the basis of certain parameters
during the X plan period.

(c) 47 Colleges have been selected in the first phase.
The list of selected colleges (State-wise) is enciosed as
Statement.

M.L.N. College Yamunanagar, Haryana has been
selected from the State of Haryana under the
Scheme.
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Statement

List of Colleges recommended by the Standing Committee on CPE for the award of CPE Status in the | Phase

SINo. State (Code No.) S1.No. University SINo. Name of the Cotiege (Code No)  Score awarded out of 280
1 2 3 4 5 6 7
1. Andhra Pradesh-(1) 1. Osmania 1. Osmania University College for Women, 161
Koti, Hyderabad (1)
2. Nizam College, Hyderabad (2) 185
3. St Francis College for Women, 153
Begumpet, Hyderabad (3)
2. Sri Venkateswara 4, Jawahar Bharti College, Kavali (8) 140
3. Kakatiya Univ. 5. University Ats & Science College, Subedare, 159
Hanamkonda, Waranga—506 001 (11)
4. Nagarjuna Univ. 6. Andhra Loyola College Vijawada (12) 152
2 Bihar-(4) 5. Patna Univ. 7. Paina Women's College, Patna (22) 145
6. Magadn Univ. 8. AN College, Patna (26) 164
3. Delhi-(5) 7. Delhi University 9. Gargi College, Delhi-110 048 (29) 153
10.  Sri Venkateswara College, Dethi (30) 149
4 Goa-(6) 8.  Goa University 11. St Xavier Coliege, Mapusagoa (33) 160
5. Haryana-(8) 9. Kurukshetra Univ. 12 MLN. College, Yamuna Nagar (43) 174
8. Kamataka-(12) 10.  Bangalore Univ. 13. St Joseph's College of Ats & Science (66) 147
14.  Jyothi Nivas College, Bangalore (68) 164
11, Mangalore Univ. 15.  SDM College, Uijire (73) 145
1. Kerala-(13) 12.  Kerala Univ. 16.  University College, Thiruvananthpuram (78) 161
17.  Mar Ivanios College, Thiruvananthpuram (79) 145
13.  Calicut Univ. 18.  Farook College, Faroke (81) 146
14.  Mahatma Gandhi Univ. 19.  CMS Coliege, Kottayam (84) 184
20. St Berchman College, Changanacherry (85) 160
21.  Sacred Heart College, Thevara (86) 156
8. Madhya Pradesh-(14) 15.  Rani Durgavati University ~ 22.  Gowt. Science College, Jabalpur (Auto.) (94) 196
23.  Govt. MH. College of Home Science for 162
Women, Jabalpur (Auto.) (95)
9. Maharashtra-{15) 16.  Mumbai University 24.  Vinayake Ganeshverze College of Arts 166

& Commerce, Mumbai (101)
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1 2 3 ‘ 5 8 7
17 Nagpur University 25, Shr Shivaji Education Society, 165
Amraval's Science College, Nagpur (105)
18.  Pune University 26. St Mira's College for G, (108) 162
27.  Brihan Maharashtra Coliege of Commerce,
Pune (107) 183
28.  KRT. A, BH. Commerce and AM Science 158
College, Nashik (108)
19.  Dr. BA 20.  Shri Chhatrapati Shivaji College Omerga, 156
Merathawada University Distt. Osmanabad (112)
20.  Amravati Univ. 30.  Vidya Bharati Mehavidyalaya, Amravati (118) 164
21, Noth Msharashtra 3. KC.E. Society's MJ Coliege, Jaigaon (119) 148
University
22.  SRTM University 32 Yeshwant Mahavidyslaya, Nanded (123) 148
10.  Orissa-(20) 23 Utkal Univ. 33, Ravenshaw Autonomous College, Cuttack (135) 160
24, Sambalpur Univ. 3.  Govt. Autonomous College, Bhawanipatna (140) 1
3. GM College, Sambaipur (141) 141
1. Rajasthan-(23) 25.  Rajasthan Univ. 3.  S.S. Jain Suboth PG College, Jaipur (156) 144
12.  Tamil Nadu-(24) 26.  Madras Universty 37.  Ethiraj Colege for Women, Chennai—800 105 (163) 193
38.  Loyola Colege, Nungambakkam, Chennai—800 059 239
(TN) (164)
27.  Madurai Kamraj University  39.  Lady Doak College, Madurai (169) 233
40.  Ayya Nadar Jamaki Ammal College (170) 168
41, Fatima College, Madurai (171) 225
28.  Bharathiar University 42.  PSG College of Arts & Science, Coimbatore (172) 175
29. Bharathidasan Universty 43, St Jossph's College, Autonomous,
Tiruchirappall (175) 240
30. Manonmaniem Sudamar 44, St Xavier College, Palayaamkotal (180) 208
13.  Uttar Pradesh-(25) 31, Dr. BA. Ambedkar 45.  RBS. College, Agra (187) 168
4. St John's College, Agra (188) 141
4. West Bengal26) 32.  Calutta University 47.  Presidency Coliege, Kokata 88/1, College
Street-700 073 (168) 162
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Activities of Militant Groups

938. SHRI RAJEN GOHAIN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether ULFA/NDFB/NSCN and other extremist
groups have purchased large scale assets and properties
in foreign countries;

(b) if so, whether the Government has found out the
details of such assets purchased by them;

(c) if so, the details thereof, and

(d) the steps taken by the Government to check
their activities?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) No
confirmed information regarding purchase of assets and
properties in foreign countries by ULFA/NDFB/NSCN has
come to Government Notice.

(b) and (c) In view of (a) above, does not arise.

(d) The Government has taken various steps to curb
such activities which mnter ata include deployment of Army
and Central Paramilitary Forces, coordinated action by
security forces for counter insurgency operations,
modernization/upgradation of State Police forces,
reimbursement of security related expenditure and
declaration of militant organizations as ‘unlawful
associations’. Govemment has also extended and invitation
to all militant outfits to give up the path of violence and
to come forward for talks within the framework of the
Constitution.

Indian Institute of Planning and Management

939. SHRI S.P.Y. REDDY: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to refer
to the reply given to Unstarred Question No. 3873 dated
August 24, 2004 and state:

(a) whether the information on the status of the Indian
Institute of Planning and Management, New Delhi has
since been collected;

(b) if so, the details thereof; and
(c) if not, the reasons for delay?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) to (c) Yes Sir.
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As per the information collected, the Indian Institute
of Planning and Management is a Registered Educational
Society under Societies Registration Act 1860, and is
conducting MBA and BBA programmes, which are not
approved by AICTE.

Condition of Parks in Delhi

940. SHRI RAGHUNATH JHA: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether despite spending crores of rupees and
having an army of workers/employees, the parks of DDA,
MCD, NDMC and CPWD in Delhi are in bad condition;

(b) if s0, the reasons therefor and the steps taken to
improve their conditions to turn Delhi into greenery; and

(c) the time by which the condition of these parks is
likely to be improved?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) to (c) The Central Public
Works Department (CPWD), New Delhi Municipal Council
(NDMC), Municipal Corporation of Delhi (MCD) and Delhi
Development Authority (DDA) have reported that the
parks/gardens under the respective agencies are
maintained generally in a satistactory condition. The
CPWD, however, has informed that in some of the
residential colonies like Netaji Nagar, Nanakpura, Pushp
Vihar etc., horticulture works have not been taken up so
far due to scarcity of water. DDA has also indicated that
condition of certain parks where availability of water is
not adequate, need improvement. To make up for the
shortage of water, the DDA is using treated effluent from
the nearest Delhi Jal Board's treatment plant. The
possibility of conveyance of treated effluent to the other
zones is also being explored. The maintenance of parks
is a continuous process with a scope for further
improvement and all efforts are made by the agencies to
maintain the parks in best possible conditions.

[Engtish]
Criminal Procedure Code

941, SHRI SURESH CHANDEL: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government propose to make
amendment in the Criminal Procedure Code for setting
up of Special Court for hearing of cases against accused
politicians on day-to-day basis;
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(b) if so, the details thereof;, and
(c) the time by which the final decision will be taken?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) No sir.

(b) and (c) Does not arise.
Ragging in School of Planning and Architecture

942. SHRI BALESHWAR YADAV: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has enquired into the
complaints about the incident of savage ragging occurred
on August, 2004 in the premises of the School of Planning
and Architecture (S.P.A.) located in New Delhi;

(b) if so, the main points highlighted in the complaints;
and

(c) the action taken by the Government on the basis
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) Yes, Sir.

(b) The complainant in his written complaint had
alleged physical torture and use of abusive and filthy
language and to mimic some filthy acts.

(c) The Government had constituted a two-member
enquiry team to investigate the matter of alleged ragging
in the School of Planning and Architecture (SPA), New
Delhi. On the basis of their findings, Director-In-charge,
SPA has been cautioned that the SPA authorities should
be more proactive in future and remain vigilant to what
is happening in their campus and in the hostels. They
should arrange a students assembly where this shameful
incident be discussed and students made to take an oath
that such incidents would not happen in the School again.
Accordingly the School has complied with the direction of
the Government.

[Translation]
Financial Package to UPDPL for TB Madicines

943. SHRI RAGHURAJ SINGH SHAKYA: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to refer to the reply given to Unstarred Question No. 183
dated July 6, 2004 and state:
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(a) when a sum of Rs. 10 crores for making payment
on one time settiement dues to creditors under BIFR
scheme for rehabilitation of UPDPL (Uttar Pradesh Drugs
and Phamaceuticals Ltd.) was made;

(b) the reasons for delay in payment made to sundry
creditors; and

(c) the steps taken by the Govemment to ensure
proper utilisation of funds as per law?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) In terms of schemes sanctioned by BIFR
for rehabilitation of UPDPL, the Government of India have
released a sum of Rs. 10 crores for making payment of
one time settiement dues to banks, statutory dues and
other pressing liabilities.

(b) and (c) The information is being collected and
will be laid on the Table of the House.

Develiopment of Cities

944. SHRI BIR SINGH MAHATO:
SHRI TUKARAM GANPAT RAO RENGE
PATIL:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the details of the proposed schemes for the
development of various cities of West Bengal and
Maharashtra in this year and the funds allocated for this
purpose;

(b) whether the Governments of West Bengal and
Maharashtra have given any proposals in this regard,

{c) if so, the details thereof and the decision being
taken thereon;

(d) whether the World Bank is extending financial
assistance for this work; and

(e) if so, the project-wise detalis thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) to (e) The information is being
collected and will be laid on the Table of the Sabha.
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Functions in Farm Houses

945. SHRI VIJOY KRISHNA: Will the Minister of
URBAN DEVELOPMENT be pleased to refer to the reply
given to USQ No. 3021 dated 11.3.2003 and state:

(a) whether it is a fact that the court of Revenue
Assistant (Hauz Khas), Delhi has restrained farm house
owners for holding functions;

(b) if so, whether it is further a fact that despite
passing the restrainment orders farm house owners are
still holding functions in collusion with the local police
and the concerned BDO; and

(c) it so, the action the Government proposes to
take in the matter to stop misuse of agriculture land
apart from initiating proceedings under section 81 of the
DLR Act, 19547

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) to (c) The information is being
collected and will be laid on the Table of the Sabha.

[English)

Funds Released to Maharashtra Under IDSMT
Scheme

946. SHRI SHRINIWAS DADASAHEB PATIL: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) the funds released to Government of Maharashtra
under the Integrated Development of Small and Medium
Towns scheme during each of the last three years;

(b) whether the Union Government is planning to
increase the fund flow under IDSMT Scheme to various
States for speedy implementation of providing under
amenities;

(c) if so, the details_ thereof;

(d) whether urban mapping by way of computerisation
would be made mandatory for Nagarparishads seeking
assistance under IDSMT; and

(e) it so, the steps taken by the Union Government
to take up urban mapping in small and medium towns in
India?
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THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) Under the Centrally Sponsored
Scheme of Integrated Development of Small and Medium
Towns (IDSMT) the central assistance released to the
State Government of Maharashtra during each of the last
three years is given below:

Year Central Assistance Released
(Rs. in lakhs)
2001-02 653.60
2002-03 1038.25
2003-04 834.00

2004-05 (till 30.11.2004) 1075.26

(b) and (c) Yes, Sir. During the 10th Plan, the
Government have substantially enhanced the outlay to
Rs. 1304.65 crores as against the 9th Plan outlay of Rs.
275.00 crores under IDSMT Scheme.

(d) No, Sir.
(e) Question does not arise.
[Translation]
Atrocities on STs in Dadra and Nagar Haveli

947. SHRI GEORGE FERNANDES: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Union Government is aware that the
tribals of Dadra and Nagar Haveli are loosing their lands
through illegal sales after the death of the land holder,
with the connivance of revenue authorities;

(b) if so, the facts thereof;

(c) whether the tribal girls are being exploited through
temporary marriages with non-tribals settling in the territory
and Adivasi girls are being exploited in the flesh trade
because of their poverty;

(d) if so, whether the Government has examined the
report of National Commission for Women on the condition
of women there; and

(e) if so, the action being taken in regard thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (e)
Ouring the meeting of National Commission for Women
with NGOs, etc. held in Silvassa on 27-8-2004, it was
alleged that outsiders are exploiting tribal girls and that
there are alleged sale of land belonging to tribals. On
investigation by officers of U.T. Administration, these
allegations have not been substantiated.

Requirement of Trains

948. SHRI KIRTI VARDHAN SINGH: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether the number of trains required for first
phase has been acquired by Delhi Metro Rail Corporation;

(b) if so, the details in this regard;

(c) whether the trains required by DMRC are now
manutacturing in the country also;

(d) if so, the details thereof; and

(e) the number of country made trains presently in
use by DMRC?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) and (b) Out of 60 trains
planned to be acquired for Phase-l, 30 trains have been
acquired by DMRC so far.

(c) and (d) 15 of the trains acquired so far were
manufactured in Korea and the balance 15 were
assembled/manufactured at BEML, Bangalore.

(e) Four such trains are presently operational. The
remaining are in different stages of testing, commissioning
and service trials, prior to their induction in operations.

[English]
Demographic Character of Divergent Communities

949. SHRIMATI MANORAMA MADHAVRAJ: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether selective data based on 2001-census
enumerations on divergent communities, have focused on
drastic change of demographic character of areas
bordering Bangladesh;
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(b) the extent to which the census 2001 operations
have helped identity the illegal immigration from
Bangladesh;

(c) whether the Government has any fair and reliable
estimate on illegal Bangladeshi immigrants living in India;
and

(d) i so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) No Madam.

(b) Census is not meant for identifying illegal

immigration.

(c) and (d) No reliable estimates on the number of
llegal Bangladeshi immigrants are available.

Development and Upgradation of Mumbal

950. SHRIMATI KALPNA RAMESH NARHIRE:
SHRI EKNATH MAHADEO GAIKWAD:
SHRI TUKARAM GANGADHAR GADAKH:

Will the Minister of URBAN EMPLOYMENT AND
POVERTY ALLEVIATION be pleased to state:

(a) whether the Prime Minister during his recent visit
to Mumbai had announced the Union Government's plan
for tuming Mumbai into a slum-free glittering globalised
Shanghai;

(b) if so, whether the Government of Maharashtra
has submitted the blue print of the plan;

(c) if so, the broad features and outlines thereof and
the estimated cost of the plan;

(d) the response of the Union Government thereto;
and

(e) the other steps have been and are being taken
in that regard?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION
(KUMARI SELJA): (a) to (e) A proposal for rehabilitation
of Dharavi slums in Mumbai has been forwarded by the
Govemment of Maharashtra which is being processed in
consultation with the Planning Commission.
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[Translation]
Caste Based Census

951. PROF. CHANDER KUMAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether during the recent census in the country,
the prescribed format in which the information was sought
did not have any column regarding caste;

(b) if so, whether no census in the country has been
conducted on the basis of caste since 1952;

(c) if so, the criteria on which the Government
ensures reservation to the Scheduled Castes, Scheduled
Tribes and other Backward Classes in accordance to the
proposition of their increased population;

(d) whether the Government propose to conduct
census on the basis of caste;

(e) if so, the time by which it is likely to be
conducted; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) Yes, Sir.

(b) and (c) Yes Sir, information on individual caste,
tribe or race has not been collected in the censuses
held after the independence except for Scheduled Castes
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and 'Scheduled Tribes for meeting the Constitutional
requirements.

(d) No Sir.
(e) and (f) Question does not arise.
[English]

Construction of Ashrams and Students’
Hostels in Tribal Areas

952. SHRI KASHIRAM RANA:
SHRI TUKARAM GANPAT RAO RENGE
PATIL:
SHRI AJIT JOGI:

Will the Minister of TRIBAL AFFAIRS be plsased to
state:

(a) whether the Union Government has received
proposals from the State Governments particularly from
Chhattisgarh for construction of Ashrams and Students’
Hostels in the Tribal areas of the States during the current
year, State-wise;

(b) if so, the details thereof, State-wise; and

(c) the action taken thereon?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) Yes, Sir.

(b) and (c) Details are given in the enclosed
Statement.

Statement

SI.No. Name of the

Proposal received under Ashram

Proposal received under

State School Scheme Boys/Girls hostel Scheme
Amount Action taken Amount Action taken
asked asked
for (Rs. for (Rs.
in lakh) in lakh)
1 2 3 4 5 6
1. Andhra Pradesh 231.00 Proposal was incomplete 454.43 Proposal was incomplete
due to the reasons due to the reasons
indicated at (A) and (E). indicated at (A), (B), (C)
Clarification/information and (E). Clarification/

has been called for from
the State Gowt.

information has been calied
for from the State Gowt.
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10.
11.

12.

Arunachal Pradesh
Chhattisgarh

Gujarat

Himachal Pradesh

Jharkhand

Karmataka

Punjab University
Kerala

Madhya Pradesh
Meghalaya

Nagaland

3693.58

398.93

393.72

601.07

Proposal was incomplete
due to the reasons
indicated at (A), (C) and
(E). Clarification/information
has been called for from
the State Gowt.

Case has been processed

Proposal was incomplete
due to the reasons
indicated at (C).
Clarificationinformation
has been called for from
the State Gowvt.

Proposal was incomplete
due to the reasons
indicated at  (A),
(C) and (E).
Clarification/information
has besn called for
from the State Gowt,

Proposal was incomplete
due to the reasons
indicated at (A) and (E).
Clarificationfinformation
has been called for
from the State Gowt.

Grant released

20.50
750.85

67.60
50.50

310.42

150.00

65.12

300.00
27.50

4.31

Case has been processed

Proposal was incomplete
due to the reasons
indicated at (C) and (F).
Clarification/information
has been called for from
the State Gowt.

Grant released

Proposal was incomplets
due to the reasons indicated
at (A) and (E). Clarfication/
information has been called
for from the State Gowvt.

Proposal was incomplete
due to the reasons
indicated at (A) and (F).
Clarification/information
has been called for from
the State Gowt.

Proposal was incomplete
due to the reasons
indicated at (A) and (E).

Clarification/information
has been called for from
the State Gowt.

Grant released

Grant released Proposai
was incomplete due to the
reasons indicated at (A),
(C) and (E). Clarification/
information has been called
for from the State Gowt.

Proposal was incomplete
due to the reasons indicated
at (C) and (E). Clarification/
information has been calied
for from the State Gowt.
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1 2 3 4 5 6

13.  Orissa - - 6.00 Proposal was incomplete
due to the reasons indicated
at (D). Clarification/information
has been called for from the
State Gowt.

14, Rajasthan - - 309.145 Proposal was incomplete
due to the reasons indicated
at (A), (C) and (E).
Clarification/information has
been called for from the
State Gowt.

15. Tripura - - 40.00 Proposal was incomplete
due to the reasons indicated
at (A), (B), (C) and (E).
Clarification/information has
been called for from the
State Gowt.

16. Tamil Nadu 32.65 Proposal was incomplets 92.22 Proposal was incomplete

dus to the reasons due to the reasons
indicated at (A), (B), indicated at (A),
(C) and (E). (B), (C), (D) and (E).
Clarification/finformation Clarification/information
has been called for from has been called for from
the State Gowt. the State Gowt.

17. Uttar Pradesh 7.60 Proposal was incompiste - -_

due to the reasons
indicated at (A) and (E).
Clarification/information
has been called for
from the State Gowt.

18. Uttaranchal 284.93 Proposal was incomplete - -
due to the reasons
indicated at (D) and (G).
Clarification/information
has been called for from
the State Gowt.

19. West Bengal - - 5.60 Proposal was incomplete
due to the reasons indicated
at (A) and (E). Clarification/
information has been called
for from the State Gowt.

(A) Non availability of Utilization Certificate of previous grant.

®)
©)
©)
(€)
(F)
(G)

Non avalilability of Land free of cost.

Non availability of the cost of estimates as per the prevaling rates of CPWD/PWD.

Non availability of the matching share in the State Budpet.
Non availabitity of the Physical Progress Report of the grant released earlier.

Non availability of the Number of Seats.

Cost ot the hostels/Ashram Schools is to be decided in consultation with the State Gowt.
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[Trans/ation]
Fake Currency Notes

953. SHRI MAHESH KANODIA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the cases of circulation of fake currency
has increased during 2004 in the country;

(b) if so, the details thereof, State-wise;

(c) whether the Government has taken any steps to
stop the circulation and printing of fake currency notes in
the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) and (b) As per the provisional figures made available
by the National Crime Records Bureau, the cases of
circulation of fake Indian currency has decreased from
847 cases in the year 2003 (January to August) to 847
cases in 2004 (January to August).

(c) and (d) The Government of India has taken a
number of steps to check circulation and printing of fake
Indian currency notes in the country which include
stepping up of vigilance by BSF/Customs authorities to
prevent smuggling of fake currency, setting up of a Special
Unit in the CBI for investigation of cases relating to
counterfeit currency notes, incorporation of special security
features in high denomination notes and dissemination of
information on security features through print and
electronic media for the benefit of the public. A High
Level Committee has also recommended additional
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security features for incorporation in the Indian bank notes
which would make counterfeiting extremely difficult.

Production and Supply of Lime Stone and Dolomite

954. SHRI MANOJ KUMAR: Will the Minister of
STEEL be pleased to state:

(a) the quantum of lime stone and Dolomite produced
and supplied to Bokaro Steel Plant from the Bhavnathpur
lime stone mines during each of the last five years

separately;

(b) whether the said mines have also offered to
supply lime stone and dolomite to other private parties in
addition to Bokaro Steel Plant;

(c) if so, the details thereof;

(d) the cost being incurred by Bhavnathpur lime stone
mines on production of lime stone and dolomite;

(o) the rate at which Bokaro Steel Plant is purchasing
lime stone and dolomite from other sources separately;
and

(f) the reasons for which Bokaro Steel Plant is
purchasing less quantity of raw materials from
Bhavnathpur lime stone mines?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (S8HRI RAM VILAS
PASWAN): (a) The quantum of lime stone and dolomite
produced and supplied to Bokaro Steel Plant (BSL) from
the Bhawnathpur lime stone mines and the adjacent
Tulsidamar dolomite mines during each of the last five
years are as under:

(In Metric Tonnes)

Year Limestone Dolomite

Production Supply to BSL Production Supply to BSL
1999-2000 68 77 256 266
2000-01 121 107 286 284
2001-02 78 59 128 84
2002-03 79 102 216 256
2003-04 83 87 289 248
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(b) and (c) Bhawnathpur and Tulsidamar mines have
not offered to supply limestone or dolomite to any private
party.

(d) and (e) It would not be in the commercial interest
of SAIL to disclose this information as it would put the
plant in a disadvantageous position viz-a-viz the private
sector.

(f) The percentage content of Calcium Oxide (CaO)
ranges from 41% to 44% and Silica content from 6% to
8% in the limestone deposit of Bhawnathpur. However,
for techno-economic reasons the steel plants require better
quality of limestone with CaO above 46% and Silica below
5% which is not available in the Bhawnathpur Limestone
Deposit.

Formation of Registered Cooperatives

955. SHRI BRAJESH PATHAK: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether in September, 2004 the Delhi High Court
has suggested to form registered cooperatives as initial
step for notifying unauthorized colonies;

(b) if so, the details thereof;

(c) whether the Govemment has taken steps on the
suggestion of the Hon'ble Court to form cooperatives;

(d) if so, the details thereof; and
(e) it not, the reasons therefor?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) and (b) Hon'ble Delhi High
Court vide order dated 29.9.2004 in CWP No. 8487/2003
titted ‘Punjabi Bagh Cooperative Housing Society versus
MCD and others’ suggested that at least a preliminary
exercise of notifying to the unauthorized colonies that
they should form registered cooperative societies and
submit the existing lay out of the unauthorized colonies
indicating built upon plots and vacant plots be carried
out.

(c) to (e) The Delhi Government has issued a public
notice in the leading newspapers inviting applications along
with the location/site plan etc. up to 30.12.2004 from
Resident Weltare Assocliations/Resident Societies/Resident
Cooperative Societies of unauthorized colonies which were
in existence on 31.3.2002 for consideration for
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regularization as per the terms and conditions as may be
approved by the competent authority. However, submission
of such applications by the Societies/Associations does
not give any right or any commitment for regularization.

Power Grid Corporation

956. DR. CHINTA MOHAN:
SHRIMAT! JAYAPRADA:

Will the Minister of POWER be pleased to state:

(a) whether Power Grid Corporation of India Limited
proposes to expand telecom facilities to certain
organizations in the country;

(b) if so, the facts thereof;

(c) whether Power Grid Corporation of India Ltd. has
assessed the requirement of funds for these other
additional services; and

(d) if so, the quantum of funds required along with
its sources?

THE MINISTER OF POWER (SHRI P.M. SAYEED):
(a) and (b) Power Grid Corporation of India Ltd. (PGCIL)
has obtained Infrastructure Provider-1l (IP-1l) License from
Department of Telecommunication in January, 2001 to
provide end-to-end bandwidth and has also obtained ISP
Category ‘A’ license in May, 2003 to provide intemet
services. Telecom services are being provided to various
customers which include several leading telecom players
in private/Government sector viz. Videsh Sanchar Nigam
Ltd. (VSNL), Bharti, Hutch, Daksh, Convergys, HCL Infinit,
Reliance Telecom Ltd., National Informatic Centre (NIC),
ERNET, etc.

(c) and (d) Investment approval for “Establishment of
Backbone Telecom Network for PGCIL" has been
accorded at an estimated cost of Rs. 934.23 crore with
funding from the World Bank and PGCIL's internal
resources.

(English]

Decreasing Intake of Students in M.G.A. Hindi
Vishwavidyalaya

957. SHRIMATI P. SATHEEDEVI: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:
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(a) whether the intake of students in Mahatma Gandhi
Antarrashtriya Hindi Viswavidyalaya, Wardha is decreasing
steadily even though number of courses have been
increased since its inception;

(b) if so, the reasons thereof and the measures taken
by the Government to check this phenomenon; and

(c) if not, the details of courses conducted and
students enrolied, year-wise and course-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (c) According to the information furnished
by Mahatma Gandhi Antarrashtriya Hindi Vishwavidyalaya
(MGAHV), Wardha the University launched its courses
from the year 2002-03. A statement regarding enrolment
of students in different courses run by the University is
enclosed.
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While there has been no decrease in the overall
intake of students, it is a fact that increase in the
enrolment of students has not been commensurate with
the increase in number of courses now conducted by the
University. In fact, the number of students enrolled in
certain courses has gone down this year from those in
the previous years.

The University has initiated steps for construction of
adequate infrastructure on the campus such as students’
hostel, residential accommodation for teachers and staff
and other facilities, besides taking action to fill up the
vacant teaching positions. As an /fenm measure, the
University has hired premises for running separate hostels
for boys and girls and has engaged guest faculties, from
time to time, to ensure that teaching and learning is not
unduly affected. It has also reduced fees payable by
students on admission, besides awarding scholarship to
students at Masters' level. For popularizing various
courses the University has also conducted Seminars/
Workshops in various parts of the country.

Statement

Enrolment of students in different courses launched by Mahatma Gandfy Antarrashinya
Hindl Vishwavidyalaya at Wardha

Year-2002 Year-2003 Year-2004
Courses Enrolled Courses Enrolied Courses Enrolied
Students Students Students
1 2 3 4 5 6
M.A. Hindi 16 M.A. Hindi 9 M.A. Hindi 4
(Comparative (Comparative (Comparative
Literature) Literature) Literature)
M.A. Ahimsa 14 M.A. Ahimsa 2 M.A. Ahimsa 2
and Peace and Peace and Peace
Studies Studies Studies
M.A. Women 10 M.A. Women 3
Studies Studies
M.A. Translation 11 M.A. Translation 4
Technology Technology
M.A. Mass 8
Media and
Communication
M.Phil Hindi 9
(Comparative

Literature)
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M.Phil Ahimsa 9
and Peace
Studies

M.Phil 2
Translation
Technology

Total: 30 Total:

32 Total: 41

Controversy Over Price of Medicines

958. SHRI SUKDEO PASWAN: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether there is controversy between Ministry of
Chemicals and Fertilizers and Ministry of Health and
Family Welfare on the issue of controlling the prices of
life saving drugs;

(b) if so, the details thereof, and
(c) the steps taken to remedy the situation?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) No, Sir.

(b) and (c) Do not arise in view of reply to (a), as
above.

[Trans/ation]
Beautification ot Certain Places in Delhi

959. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether the Union Government is contemplating
to beautify some pleces in Delhi;

(b) if so, the details thereof, and
(c) the quantum of funds to be spent on this project?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) to (c) The Delhi Development
Authority (DDA) has informed that various projects are
taken up by them on a continuing basis for beautification
of Delhi. Some of the major projects includes landscape
and Recreational Development in Yamuna Pushta area.
Development of Yamuna and Aravali Biodiversity Park in
an area of approximately 157 acres and €90 acres
respectively, the development of District Park in the form
of Aastha Kunj (Nehru Place) etc.

The Ministry of Tourism, Gowt. of India has also
sanctioned several projects for beautification of Delhi.
Details of the projects and the amount sanctioned for
each scheme during the year 2003-2004 and 2002-2003
are given in the enclosed Statement | & |l respectively.

Statement /

Profects/Schemes Sanctioned by Ministry of Tourism, Govi. of India to the State of Delv Dunng 2003-2004

(Rs. in lakhs)
Si.No. Name of the Project Amount
Sanctioned
1 2 3
1. lllumination of Humayun’s Tomb, New Delhi (ITDC) (Dest. Dev.) 37.40
2. Development of plot vacated by MES in front of Delhi Gate, 68.36

Red Fort (CPWD) (Dest. Dev.)
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1 2 8

3. #lumination of Qutub Minar (ITDC) (Dest. Dev.) 75.47

4. Allotment/transter of land for development of complex for 194.34
Jay Prakash Narayan Memorial Library (op. Birla Mandir),
New Delhi (Dest. Dev.)

5. gradation of Sound & Light Show at Red Fort (ITDC) 38.00

est. Dev.) '

6. Construction of Modern Taxi Stands in Delhi (ITDC) (Dest. 13.50
Dev.)

7. _..\Jpgradation of Sound & Light Show at Purana Quila, New 300.00
Delhi (ITDC) (Dest. Dev.)

8. Development of Parking and Landscaping in the area 10248
vacated by the Territorial Army in Red Fort, Delhi
(CPWD) (Dest. Dev.)

9. Approval of layout plan for Development of Complex for 0.92
Lok Nayak Jai Prakash Narayan Memorial Library (910543.00)
(opp. Birla Mandir), New Deihi (Dest. Dev.)

10. Development of area around Old Fort (Purana-Quila) along 136.00
Bhairon Marg, New Delhi (CPWD) (Dest. Dev.)

11. Yamuna River Fort-Development of Great Green Tourist 500.00
Complex (Dest. Dev.) (ITDC)

12. Development of Village Nagali Rajapur in Dethi under Rural 36.30
Tourism (ITDC) (Dest. Dev.)

13. Development of Village Kotla Mubarkpur (New Delhi) under 9.78
rural Tourism (ITDC) (Dest. Dev.)

14. Development of Tourist Complex opp. Birla Mandir, 247.16
New Delhi-110001 (CPWD) (Dest. Dev.)

15. City Beautiful: An Incredible Capital of Incredible India-Green 500.00
Development of land along with track between Sarojini Nagar
Railway Station to New Delhi Railway Station (ITDC)
(Dest. Dev.)

16. Integrated Development of important monuments of Delhi
under Monuments Circuit Rs. 634.44
(i)  Environmental improvement in front of Qutab Complex 187.00
(iiy Development of Quila Rai Pithora Wall (Sanjay Van) 328.75

in Delhi
(i)  Mumination of Nila Gumbad and Khan-l-Khanan 33.52
Monument

(iv) Fencing and Development works of area between 87.17

Railway line and Humayun Tomb, New Delhi (ITDC)
(Tourist Circuit)
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1 2 ] 3
17. Development of area vacated by T-5 Army near Red Fort 420.15
Peti Market, New Delhi (CPWD) (Tourist Circuit)
Total 3316.29
Statement /|
Profects/Schemes Sanctioned by Ministry of Tourism, Gowvi. of India to the State of Delhi Durning 2002-03
(Rs. lr; Lakhs)
SI.No Name of the Project Amount
Sanctioned
1. Renovation of Rajghat—Cleaning/working of city wall 3.95
2. Installation of tubewell electric pump at Red Fort 2.54
3. Upgradation of Tea House—electrical work 11.21
4. Upgradation of Tea House—Civil work 33.09
5. Toilets and parking on rear side of Red Fort 49.40
6. llumination of Front side of Red Fort 38.01
7. llumination of remaining rear side of Red Fort 16.76
8. Development of lawn in front of Red Fort 300.34
9. Providing Rgmps and toilet for disabled persqns in Dilli Haat 8.00
Total 463.30
[English] (b) the time by which the projects under
Funds for NCES implementation are likely to be completed?
960. SHRI AJOY CHAKRABORTY: THE MINISTER OF STATE OF THE MINISTRY OF

SHRI SUNIL KHAN:

Will the Minister of NON-CONVENTIONAL ENERGY
SOURCES be pleased to state:

(a) the total amount released as subsidy and loan to
each State for the Development of Non-Conventional
Energy Sources, particularly to West Bengal during the
current financial year under different categories of Non-
Conventional Energy Sources; and

NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS
MUTTEMWAR): (a) and (b) Details of State-wise central
financial assistance (subsidy) released as on 31-10-2004
during 2004-05 for the implementation of various non-
conventional energy programmes are given in the
enclosed Statement. The programmes are implemented
by the State Govemments through their agencies and
are expected to be completed as per schedule.
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Details of State-wise, central financial assistance
(subsiay) refeased under varous non-conventiona/
energy programmes as on 31.10.2004

(Rs. in crore)
Si.No. States/UT Central Financial
Assistance released

1 2 3

1. Andhra Pradesh 1.486

2. Arunachal Pradesh 0.861

3. Assam 0.205

4. Bihar 0.056

5. Chhattisgarh 0.718

6. Goa 0.000

7. Gujarat 0.453

8. Haryana 0.122

9. Himachal Pradesh 10.889

10. Jammu & Kashmir 0.726

1. Jharkhand 0.012.

12. Karnataka 2.465

13. Kerala 0.191

14.  Madhya Pradesh 0.149
15. Maharashtra 2.134
16. Manipur 0.790

17. Meghalaya 1.873

18. Mizoram 2.968

19. Nagaland 0.669
20. Orissa 0.416
21. Punjab 0.206
22. Rajasthan 1.901

23. Sikkim 0.371
24, Tamil Nadu 4.46%

to Questions 154

1 2 3

25. Tripura 10.749
26. Uttar Pradesh 4.481
27. Uttaranchal 0.345
28. West Bengal 1.363

29. Andaman & Nicobar Islands 0.000

30. Chandigarh 0.000
31. Dadra & Nagar Haveli 0.000
32. Daman & Diu 0.000
33. Delhi 0.355
34. Lakshadweep 0.000
35. Pondicherry 0.081
36. Others 13.034

' Total 64.329

Norms for Opening Anganwadl Kendras

961. SHRI S. MALLIKARJUNIAH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the norms for opening Anganwadi Kendras;

(b) the number of students and teachers required for
each unit;

(c) whether there is any restriction regarding the area;

(d) the qualifications for becoming a teacher of
Anganwadi; and

(e) the number of teachers employed in Anganwadi
Kendras, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! KANT!
SINGH): (a) The ICDS Scheme envisages that, on an
average, there will be one Anganwadi Centre for 1000
population in a Rural/lUrban Project and one for 700
population in a Tribal Project, with suitable adjustment,
wherever necessary, in the light of local conditions.

(b) Each Anganwadi Centre is managed by one
Anganwadi Worker and one Helper under the ICDS



158 Wnitten: Answers

Scheme, services are provided to children below 6 years
and pregnant and lactating mothers from disadvantaged
section. There is no lower or upper limit on number of
beneficiaries to be catered to by an Anganwadi Centre.
There are no teachers in Anganwadis as Pre-school non-
forma! education is supposed to be provided to the
children in 3-6 years age group which is imparted by the
Anganwadi worker herself.

(c) No, Sir.
(d) and (e) Does not arise.
[Translation]
) Extension of VAMBAY

962. SHRI RAM CHANDRA PASWAN:
SHRI RAMAKANT YADAV:

Will the Minister of URBAN EMPLOYMENT AND
POVERTY ALLEVIATION be pleased to state:

(a) whether the Governments of Uttar Pradesh and
Bihar have requested to the Central Government to extend
the Valmiki Ambedkar Awas Yojana to the flood affected
Urban poors to meet their housing needs; and

(b) it so, the measures being taken by the Central
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN EMPLOYMENT AND POVERTY ALLEVIATION
(KUMARI SELJA): (a) No, Sir.

(b) Does not arise.

[Englishf
Setting up of New Facuities in Universities

963. SHRI ANANTA NAYAK: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has a proposal to review
the present financial condition need and scope for starting
new faculty in various universities;

(b) whether any effort is proposed to be made to
improve the standard of teaching, research and
development activities in different States; and
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(c) if so, the guldelines issued by the Union
Government to the State Governments in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (c) The University Grants Commission
assesses financial needs of universities, including State
Universities, included under Section 2(f) and 12 (B) of
the UGC Act at the beginning of each Plan Period by
sending Visiting Committees to these universities. On the
recommendations of such Committees, funds are allocated
for various developmental activities including the starting
of new faculties. These Committees also review the
progress made by universities during the previous plan
period and give suggestions with reference to
improvements in the quality of teaching & research. The
UGC has several schemes for improving the standards
of teaching, research and other development activities.
These include Special Assistance Programmes, Assistance
for major and minor Research Projects, Assistance for
Strengthening of infrastructure for Science & Technology
etc. Guidelines in respect of Schemes are issued from
time to time by the UGC to all Universities.

Financial Assistance for Development
of Cities in J&K

964. SHRI ABDUL RASHID SHAHEEN: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) the Central assistance provided to the State of
Jammu and Kashmir during the last three years and
current year for the development of cities/towns;

(b) the details of proposals sent by the Government
of Jammu and Kashmir for Central assistance for the
development of citiesftowns during the said period with
estimated cost;

(c) the details of projects approved/rejected/pending,
year-wise during the above period; and

(d) the time by which the pending proposals are
likely to be cleared?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHR!
GHULAM NABiI AZAD): (a) to (d) Information is being
collected and will be laid on the Table of the Sabha.



157 Written Answers

Revival of Fertilizer Units

965. DR. RAJESH MISHRA:
SHRI BHAL CHANDRA YADAV: .
SHRI MADHUSUDAN MISTRY:
SHRI PANKAJ CHOWDHARY:
SHRI PARAS NATH YADAV:
PROF. MAHADEORAO SHIWANKAR:
SHRI SUNIL KHAN:
SHRI RAJNARAYAN BUDHOLIA:
SHRI Y.G. MAHAJAN:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Government has constituted a
Committee for revival of the closed/sick fertilizer units
and to convert these into natural gas based units;

(b) if 8o, the details thereof;

(c) the funds likely to be spent by the Government
for the implementation of this schems;

(d) the time by which factories ot Durgapur, Barauni,
Sindri and other closed fertilizer units are likely to be
revived; and

(e) it not, the reasons therefor?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) and {b) In the light of the Government's
Common Minimum Programme (CMP), the issue regarding
the feasibility of revival of the closed Fertilizer Public
Sector Undertaking (PSUs) based on market demand and
their techno-economic viability has been entrusted to
Projects & Development India Limited (PDIL), a Public
Sector Undertaking under the administrative control of
Department of Fertilizers.

(c) to (e) The extent of expenditure and the time
trame for revival of the closed -units will depend, stsr
aka, on the report of PDIL.

[Transiation/
Engineering/Managemsnt institutions

966. SHRI BHANU PRATAP SINGH VERMA:
SHRI JASHUBHAI DHANABHAI BARAD:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) the number ot Govemment/private Technical and
Management Institutions functioning in the country, State-
wise,

{b) whether the Union Government propose to provide
grants to these institutions;

(c) if so, the details thereof;

(d) the number of girls/boys atudents onroM in the
above institutes;

(e) the percentage of SCs/8Ts and OBCs out of
them;

(f) whether all institutes are functioning as per All
India Council for Technical Education/UGC guidelines;

(g) it not, the reasons therefor; and

(h) the numbo.t of new institutes approved for being
set up during the current academic session?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) As per the information furnished by the All
India Council for Technical Education (AICTE), the total
number of Govemment/Private Technical and Management
Institutions, State-wise, is given in the enclosed Statement.

(b) and (c) AICTE provides financial assistance to
Technical Institutions under Research Promotion Scheme,
Scheme of Modemisation and Removal of Obsolescence,
Faculty Development Scheme, GATE Scholarships and
PG Grants.

(d) and (e) Such a data base is not centrally
maintained by the AICTE and the Ministry.

(f) and (g) All the approved institutions are required
to comply with the guidelines/regutations issued by the
AICTE/University Grants Commission.

(h) As per the information furnigshed by the AICTE,
89 new engineering degree institutions and 82 new MBA
programme institutions have been approved during the
year 2004-05.
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Statement

The number of Gowt/Private Technical and Management Institutions upto 2004-05

Degree Engg. Degree Degres HMCT  Dagree Arch/ NBA NCA
Pharmacy Arts
Region States/Union Territory Private Gov/Govt. Privale Gov/Govl Private Govi/Gout Privale GovtGot Private  Got  Private  Gowt
Ald Univ/ Ald Univ/ Ald Univ/ Ald Univ/
DU 0.U. D.U. DU.
1 2 3 4 5 6 7 8 9 10 1 12 13 ]
Central 1. Madhya Pradesh 48 14 42 5 1 1 2 2 29 12 40 5
2. Chhattisgarh 8 6 1 3 0 0 0 1 2 3 5 3
3. Guijarat 20 17 24 2 1 0 4 2 21 4 16 8
Total 76 37 67 10 2 1 6 5 582 19 61 16
East 1. Mizoram 0 1 1 0 0 0 0 0 0 0 0 0
2. Sikkim 0 1 1 0 0 0 0 0 0 0 0 1
8. Wed Bengal 3 18 2 ] 2 0 0 0 10 6 3 9
4. Tripura 0 1 0 1 0 0 0 0 0 0 0 1
5. Meghalaya 1 0 0 0 0 0 0 0 0 0 0 0
6. Arunachal Pradesh 0 1 0 0 0 0 0 0 0 0 0 0
7. Andaman & Nicobar 0 0 0 0 0 0 0 0 0 0 0] 0
8. Assam 0 3 0 0 0 0 0 0 1 5 2 2
9. Manipur 0 1 0 0 0 0 0 0 0] 1 0 0
10. Nagaland 0 0 0 0 0 0 0 0 0 0 0 0
11. Orissa 33 7 13 1 2 0 1 1 20 6 29 4
12. Jharkhand 4 5 0 1 1 0 1 0 4 2 0 3
Total 72 38 17 3 5 0 2 1 35 20 34 20
North 1. Bihar 4 5 0 1 0 0 0 1 5 7 0 6
2. Uttar Pradesh 64 22 27 0 4 0 3 1 92 23 89 16
3. Uttaranchal 4 5 4 0 3 0 0 0 9 4 9 3
Total 72 32 31 1 7 0 3 2 106 34 98 25
North-West 1. Chandigarh 0 4 0 1 0 0 0 2 0 0 0 1
2. Haryana 31 7 12 2 1 0 1 1 17 6. 25 4
3. Jammu & Kashmir , 3 3 0 0 0 0 0 0 3 2 1 1
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1 2 3 4 5 6 7 8 9 10 11 12 13 "
4. New Delhi 8 6 3 2 2 1 3 26 4 13 1
5. Punjab 34 11 14 4 2 0 2 2 4 34 4
6. Rajasthan 36 8 19 1 3 0 1 1 21 9 13 3
7. Himachal Pradesh 3 0 0 0 0 0 0 0 0 0 0
Total 116 41 48 10 8 1 10 9 88 25 86 14
South 1. Andhra Pradesh 232 B 52 0 1 0 5 0 195 23 289 17
2. Pondicherry 5 1 0 1 0 0 0 (¢] 1 1 5 1
3. Tamil Nadu 233 20 36 1 1 0 12 0 130 18 195 17
Total 470 29 88 2 2 0] 17 0 326 42 459 35
South-West 1. Karnataka 103 15 65 2 20 0 8 6 72 15 79 6
2. Kerala 55 ¥4 19 3 2 0 1 3 22 6 .22 13
Total 158 49 74 5 22 0 9 9 94 21 101 19
West 1. Maharashtra 136 22 63 10 9 1 32 6 113 13 &5 6
2. Goa 2 1 0 1 0 0 0 2 1 1 0 1
3. Daman & Diu, Dadar, NH. 0 0 0 0 0 0 0 0 0 0
Total 137 23 63 U 1 32 8 144 14 55
Grand Total 1100 249 388 42 55 3 79 34 815 175 894 136

HMCT—Hotel Management and Catering Technology
Arch—Architecture
D.U.—Deemed University.

[English]
Hydro Power Potential in North East Region

DR. ARUN KUMAR SARMA:
SHRI M.K. SUBBA:

Will the Minister of POWER be pleased to state:

(a) the total installed capacity of Hydro Power
potential of the rivers in the North Eastern Region, river-
wise,;

(b) the details of schemes taken up under 50,000
MW Hydro-Electric national initiative within the North
Eastern Region indicating various stages of survey and
DPR preparation for implementation during 11th Plan; and

967.

(c) implementation status of ongoing Subansiri,
Tipaimukh and Siang power projects along with the dates
of MoUs signed with concemed State Govermments?

THE MINISTER OF POWER (SHR! P.M. SAYEED):
(a) As per re-assessment study carried out by the Central

Electricity Authority from 1978-87, the identified river/basin
wise hydro installed capacity of North Eastern Region is
as under:

.

River/Basin No. of Installed
Schemes Capacity
(MW)
Dihang-Dibang 28 25032
Luhit 1 7456
Subansiri 25 13767
Upper Brahmaputra 19 1203
Kameng 34 3896
Kalang (Kopili) 16 924
Lower Brahmaputra 1 14
Barak 60 6679
Total 194 58971
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{b) Under the 50,000 MW Hydro-electric Initiative
faunched by the Government Preliminary Feasibility
Reports of 162 hydro electric schemes having an
aggregate installed capacRy of 47,930 MW have been
prepared. These include 62 hydro electric schemes with
an aggregate inetalled capacity of 30,416 MW in North
Eastern Region as per detalls given below:

Sl.No. State No. of Ingtalled
Schemes Capacity
1. Arunachal Pradesh 42 27,293
2. Manipur 3 362
3. Meghalaya o 11 931
Mizoram 3 1500
5. Nagaland 3 330
Total 62 30,416

25 schemes aggregating to 22,382 MW have been
selected under low tariff schemes (first year taritf below
Rs. 2.50 per unit) for survey and investigations and
preparation of Detailed Project Report in North Eastem
Region. Presently, out of these 62 schemes, 5 schemes
namely Bhareli-l (1120 MW), Bhareli-ll (600 MW), Kapak
Leyak (160 MW), Talong (300 MW) and Kameng Dam
(600 MW) have been tentatively identified for benefit
dufing 11th Plan.

'(c) The status of Subansiri, Tipaimukh and Siang HE
Projects is as under:

Name of the Projeci Status

1 2

Subansini Lowsr HEP (2000 MW) Major civil works awarded.

Tipaimukh HEP (1500 MW) MOU with Government of
Manipur signed on 9.01.2003.
it would be possible to go
ahead with the project if the
indirect costs on security;
flood moderation and
diversion of national highways
are excluded from the project
cost to make the power ta#
commercially viable.

Siang Lower Project (1600 MW) Commercial viability accorded

by CEA.
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1 2

Clearance for Stage-l activities

Clearance for Stage-! activities
accorded.

Slang Upper Project (1100 MW)

Siang intermediate HEP

Siang Middie HEP (1000 MW) Detailed Project Report

prepared.

[Translation]
Drop-out at Primary School level

968. SHRI RAJIV RANJAN SINGH “LALAN"
SHRI PRABHUNATH SINGH:
SHRI NITISH KUMAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether more than 40 percent children of total
school drop-outs at Primary School davel in the country
are from Bihar, Uttar Pradesh, Orissa and Jharkhand.

(b) whether it is a fact that the number of school
drop-outs between the age group of 6 to 14 years in the
State of Bihar stood at 7.46 lakh till December, 2003 but
according to the revised figures provided by the State
Government put the number of drop-outs at 29.80 lakhs;

(c) if so, the reasons attributed for the vast difference
in the figures of school drop-outs provided by the State
Government of Bihar;

(d) the manner by which the figures compare with
the drop-outs at national level;

(e) the details of the circumstances leading to the
growing number of school drop-outs in the State of Bihar;
and

(f) the nature and quantum of assistance proposed
to be given by the Government of State of Bihar to
tackie the school drop-out problem in the State?

THE MINISTER OF m IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.

FATMI): (a) No. Sir.

(b) No. Sir. This Ministry has not received data on
school drop-outs from the State of Bihar.
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(c) to (e) Question does not arise.

(f) So far, a sum of Rs. 302 crore and Rs. 28 crore
has been released in the current financial year to the
Govemment of Bihar for implementation of Sarva Shikagha
Abhiyan (SSA) and (District Primary Education Programme
(DPEP) respectively as Central assistance.

UNESCO's Global Education Report

960. SHRI DEVIDAS PINGLE:
PROF. MAHADEORAO SHIWANKAR:
SHRIMATI MANORAMA MADHAVRAJ:
SHR! M. SREENIVASULU REDDY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT. be pleased to state:

(a) whether the UNESCO's Global Education Report
for 2005 has ranked India at 106 among 127 nations in
‘Education for All' development index;

(b) if so, whether the Government are aware that
the United Nations Educational, Scientific and Cultural
Organisation (UNESCO) has also stated that the
percentage of illiterate adults in India is 33%;
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(c) if so, the reaction of the Government thereto along
with the detalis thereof;

(d) whether only 4.1% of Gross Domestic Product is
spent on education in our country;

(e) if so, the detalls thereof, and

(f) whether the Government propose to increase the
allocation on education and improve its quality to achieve
the target of educating all by 20157

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) Yes, Sir.

(c) UNESCO used the educational data pertaining to
2001-02 in respect of India, in their Global Report for
2005. The impact of the new Iinitiatives taken by the
Government of India during the last threeffour years have
not been factored in the report.

(d) and (e) The total expenditure on education, Gross
Domestic Product (GDP) and its percentage for the last
four years is as follows:

(in crore)

Year Total Gowt. GDP at current prices %age of Gowt.

Expenditure on of base year 1893-94 Expenditure on

education (at factor cost) education to GDP

1999-2000 74816.09 1761838 4.25
2000-01 82486.43 ]902998 4.33
2001-02 79865.70 2090957 P 3.82
2002-03 89220.45 (RE) T 2249493 Q 3.97

P: Provisional Estimates, Q: Quick Estimates
RE: Revised Estimates
Source: Selected Education Statistics 2002-Q3

(f) Yes Sir.
tEnglish]
Criteria for Selectloq of Towns under AUWSP

970. SHR!I PRAKASHBAPU V. PATIL:
SHRI G. KARUNAKARA REDDY:
SHRI KAILASH MEGHWAL:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the criteria for selection of towns under the
Accelerated Urban Water Supply Programme;

(b) whether the Union Government has received
various proposals for improving the water and sewerage
disposal system in various cities from State Governments
for approval during the last three years and current year;

™c) if so, the detaits thereof, State-wise:
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(d) the details of the proposals approved so far by
the Union Government particularly the proposails pertaining
to Rajasthan,

(e) the details of proposals pending/rejected, State-
wise;

(f) the time by which the pending proposals are likely
to be cleared;

(9) whether more amount has been demanded by
any state Government, particularly by the Government of
Karnataka under the AUWSP; and

(h) if so, the reaction of the Union Government in
this regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) As per guidelines of the

ongoing centrally sponsored Accelerated Urban Water -

Supply Programme (AUWSP), the small towns having
population less than 20,000 (categorized as class IV, V
and V1) as per 1991 census, having per capita water
supply less than 70 litres per day are eligible for central
assistance under the programme.

The priority for the towns is decided by State Level
Selection Committee (SLSC) constituted under the
chairmanship of State Secretary in-charge of urban water
supply based on the following parameters:

(i) very low per capita supply;
(ii) very distanf or deep water source;
(ii) drought prone areas;

(iv) excess salinity, fluoride, iron content in the water
source,

(v) high incidence of water borne diseases.

(b) to (d) Union Government has received various
proposals for improving the water and sewage disposal
system from State Governments. Assistance for sewerage
projects is not covered under the programme and are
returned to State Government for implementing the same
through State budgetary resources. The State-wise list of
project proposals including the State of Rajasthan
approved by the Ministry of Urban Development under
Rajasthan approved by the Ministry of Urban Development
under AUWSP during the last 3 years and the current
year till date is given in the encloged Statement-l.
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(e) The list of project proposals received from different
State Governments which could not be considered for
approval under AUWSP and which were returned to the
States is given in the enclosed Statement-ll. The State-
wise list of pending schemes under consideration are
given in the enclosed Statement-lil.

(f) Technical approval of the projects depends the
techno-economic feasibility, availability of funds under
AUWSP, fumishing of Utilisation Certificates by the States
for the central funds released to them in the previous
years, provision of counter-part State share by the States
and submission of quarterly physical and financial progress
reports by them. it is not possible to indicate any time
frame in this regard.

(g) and (h) The Ministry has not received any specific
request from the State Governments including Karnataka
for more funds under AUWSP during the current financial
year.

Statement /
As on 30.1.2004

Accelerated Urban Water Supply Programme (AUWSP)

Sl.No. Name of State Scheme Approved from

2001-02 to Till Date

No. Estt. Cost
(Rs. Lakhs)
1 2 3 4

1. Andhra Pradesh 22 4365.85
2. Arunachal Pradesh 1 496.62
3.  Assam 6 2818.72
4. Bihar 15 2389.13
5.  Chhattisgarh 24 2398.76
6. Goa 2 301.22
7. Guijarat 32 3108.68
8. Haryana 12 2990.42
9. Himachal Pradesh 4 1482.49
10. Jammu & Kashmir 1 867.80
11.  Jharkhand _ \ -—
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1 2 3 4 1 2 3 4
12.  Kamataka 13 6472.05 4. Bihar - -
13.  Kerala 7 2336.74 5.  Chhattisgarh 4 647.14
14, Madhya Pradesh 45 5938.88 6. Goa 1 6.04
15.  Maharashtra 8 2823.56 7. Gujarat 7 448.75
16.  Manipur 9 1218.53
8. Haryana - —_
17.  Meghalaya - —
9. Himachal Pradesh —_ -
18. Mizoram 1 186.28
10. Jammu & Kashmir 7 3068.28
19. Nagaland —_ —
11.  Jharkhand - -
20. Orissa 9 2102.74
. 12. Kamataka —_ -
21, Punjab 2 201.84
22, Rajasthan 26 4984.21 13, Kerala 2 455.00
23, Sikkim 1 335.88 14. Madhya Pradesh 11 1750.53
24.  Tamil Nadu 36 4604.10 15.  Maharashtra 3 373.01
25.  Tripura 4 1120.91 16.  Manipur —_ —
26.  Uttar Pradesh 177 14149.00 17.  Meghalaya —_ —
27. Uttaranchal 8 1326.44 18. Mizoram -— -
28.  Waest Bengal 11 2077.08 19 Nagaland _ _
Total 476 71097.94 20. Orissa — —
Statement If 21.  Punjab 1 82.06
As on 30.11.2004 22.  Rajasthan 5 673.56
Accelerated Urban Water Supply Programme (AUWSP) 23.  Sikkim — —_
SI.No. Name of State Scheme Retumed fo States 24.  Tamil Nadu 1 131.00
No. Estt. Cost 25.  Tripura - —
(Rs. Lakhs)
; > 3 P 26.  Uttar Pradesh 14 753.99
27.  Uttaranchal 1 37.80
1. Andhra Pradesh - -
28. Waest Bengal 1 114.45
2. Arunachal Pradesh -— —_
Total 58 12541.61

Assam
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As on 30.11.2004
25. Tripura 1 620.00
Accelerated Urban Watsr Supply Programme (AUWSPF) 26. Uttar Pradesh 4 291.31
SlNo.  Name of State Scheme Pending and are 27.  Uttaranchal 2 498.44
Under Advanced Stage
of Consideration 28. Waest Bengal 2 132.11
No. Estt. Cost Total 128 37045.76
(Rs. Lakhs) '
Rourkela 8teel Plant
4
1 2 s 971. SHRI B. MAHTAB: Will the Minister of STEEL
be pleased to state:
1. Andhra Pradesh — —_
(a) the detalls of present production/profit/loss making
2. Amnachal Pradesh - - ratio of Rourkela Steel Plant (RSP) of SAIL;
3. Assam 4 4034.8 (b) the total manpower working in the plant at present;
4. Bihar 7 1068.04 . )
(c) whether the Government is considering to expand
5. Chhattisgarh 1 74.40 the said plant; and
6. Goa 1 551.18 (d) if so, the details thereof?
7. Gujarat 19 3168.36 THE MINISTER OF CHEMICALS AND FERTILIZERS
8. Haryana 4 1013.46 AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) The details of present production and profit/
9. Himachal Pradesh 4 427.38 loss of Rourkela Steel Plant (RSP) are as under:
10. Jammu & Kashmir 16 49 Year Saleable Steel Production Net Profit/t.oss
11.  Jharkhand 5 1271.89 (Unit 000'T) - (Rs. in crores)
12. Karnataka 5 1890.30 2003-04 1575 () 109
13. Kerala 1 294.26
' 2004-05 690 252
14, Madhya Pradesh 1 2001.68 (April-Sep’04)
15.  Maharashtra 10 5485.53 (b) The total manpower of RSP is 23524 as on
16.  Manipur — - 01-11-2004.
17. Meghalaya - - (c) and (d) Under the corporate Plan for 2012 of
18, Mizoram _ _ Stesl Authority of India Limited (SAIL), RSP's capacity
) .. is proposed to be increased from 1.671 Million tonne per
19.  Nagaland 1 1260.27 annum to 2.55 Million tonne per annum with an investment
. 4 2
20. Orissa 2 841.19 of Rs. 4800 crores
21.  Punjab 6 722.99 [Transiation]
22. Rajasthan 12 4167.13 Cases of Crimes agsinst Women
23. Sikkim 1 300.22

. 972. PROF. VIJAY‘W MALHOTRA: Will the
24.  Tamil Nadu 9 708.05 Minister of HOME. MFARS be pleased to state:
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(a) the number of cases of various crimes against
women reported in Delhi during 2004 till date alongwith
the details of the cases in which the accused have been
arrested;

(b) the steps being taken by the Govemment to
prevent such crime, particularly against women;

(c) the details regarding rapists convicted and the
accused acquitted during last three years;

(d) whether the Government is going to amend any
act to make a provision of death sentence to rapists;
and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) The Details
of crimes against women reported between 1st January
and 15th November, 2004 and the number of cases in
which the accused have been arrested are indicated
below:

Si.No. Crime Head No. of cases  Number of

reported cases worked
out
(in which
accused
have been
arrested)
1. Dowry 114 104
Death
2. Rape 491 481
3. Molestation 539 482
of Women
4, 406 IPC 10 4
(Related to
(Dowry)
5. 498 A 1105 470
(Cruelty by
husband or
in-laws)
6. Dowry 10 7
Prohibition
Act
7. Kidnapping/ 767 242
Abduction
of Women

8. Eve Teasing 1977 1970
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(b) The wteps taken specially to prevent crime against
women include (a) establishment of a crime against
Women Cell, (b) Setting up of Rape Crises Intervention
Centres in all the nine Police Districts, (¢) Association of
Women Police Officers in investigation of rape cases, (d)
Constitution of special Courts headed by women judges,
{8) Nstworking with NGOs, (f) Deployment of staff in plain
clothes, and (g) Starting of dedicated telephone help line.

(c) The details of rapists convicted and the accused
acquitted during 2001, 2002, 2003 and 2004 (upto 30th
November) are given below:

Years Convicted Aoquitted

Cases  Persons Cases Persons
2001 83 116 421 580
2002 93 136 398 444
2003 114 121 403 456
2004 (Upto 30th 98 100 346 488
November)

(d) No such proposal is under consideration of the
Govemnment at present.

(e) Does not arise.
lilegal Constructions in Delhi

973. SHRI BIR SINGH MAHATO: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether a bill formulated by the Government to
strictly prohibit itlegal construction activities by the private
builders, estate agents and property dealers in Delhi has
been sent to the Government of NCT of Delhi and is

pending with them;
(b) it so, the details thereof and reasons therefor;

(c) whether this bill has assumed more urgency after
the repeal of the Urban Land Act; and

(d) it so, the action being taken by the Government
in this regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NAB! AZAD): (a) No, Sir.
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(b) to (d) Question does not arise in view of reply to
(a) above.

[English]

Allotment of Shops, Stalls and Parking to
SC/ST & Handicapped

974. SHRI LALMANI PRASAD: Will the Minister of
HOME AFFAIRS be pleased to refer to the reply to the
answer to Unstarred Question No. 2776 dated August
17, 2004 and state:

(a) whether the said information has since been
received;

{(b) if so, the details thereof, and
(c) the action taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) Yes,
Sir. The New Delhi Municipal Council has intimated that
no representation from “All India Association for SC/ST &
Physically Handicapped Peoples Upliftment” was received
by it between August, 2003 and August, 2004. The
Municipal Corporation of Delhi had, however, received
some representations from the Association through the
Government of National Capital Territory of Delhi regarding
reservation in allotment of shops, stalls, kiosks and parking
lots for Scheduled Castes/Scheduled Tribes and Physically
Handicapped persons. As per information provided by the
Municipal Corporation on Delhi, the request of the
Association has been considered but it has not been
found possible to accept the same as allotment of shops,
stalls, kiosks and parking lots are made on the basis of
tenders to the highest bidders. However, Public Call
Booths are allotted only to the physically handicapped
persons having disability of 40% and above on “First-
cum-First-Serve” basis.

Conference of Education Ministers
for implementing S.S.A.

975. SHRI CHANDRA BHUSHAN SINGH:
SHRI N. JANARDHANA REDDY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether in a conference of Education Ministers
from the states and UTs was held recently in Delhi
wherein the States were asked to implement the Sarva
Shiksha Abhiyan as a Mission mode;
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(b) it so, the steps taken by the ‘Governments to
implement this scheme;

(c) whether some States have expressed their inabiiity
to implement the scheme because of paucity of resources;
and

(d) if so, the manner by which the Government
proposed to help the States in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) All States & UTs except Goa, are
already implementing the Sarva Shiksha Abhiyan (SSA)
programme in right eamest. In the conference of State
Education Ministers held at New Delhi on 28th October
2004, the need for States/UTs to vigorously implement
the SSA programme was reiterated.

(c) and (d) Some States have expressed the need
to revise the Centre State sharing pattern under SSA
from the present 75:25 ratio. Centre-State funding pattems
are determined by the Planning Commission.

[Trans/ation]
Vaéant Posts in Central Teaching Institutes

976. SHRI RAMDAS ATHAWALE: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state: :

(a) the number of sanctioned posts in each category
of Central teaching institutes including Indian School of
Mines, Dhanbad;

(b) the number of posts reserved for SCs/STs/OBCs
out of these posts;

(c) the number of reserved and general posts lying
vacant, category-wise;

(d) whether some reserved posts have been filled up
amongst the general category candidates;

(e) it so, the details thereof and reasons therefor;
and

(f) the action taken/proposed to be taken for filling
up of the vacant posts in teaching institutes under the
Union Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF FATMI): (a) to (f) A Statement is laid on the table of the

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. House.
Statement

The number of The number of The number of Reserved it so, the The action
sanctioned posts reserved reserved and posts details taken/proposed to
posts in for SCs/STs/OBCs general posts filed up thereof be taken for
each out of these lying vacant, by the and filing up of the
category posts category-wise general 1easons vacant posts

category therefor

candidales
1 2 3 4 5 [

(i) Information in respect of National Institutes of Technology (NiTs):

Professor. 475 Reservation orders are Professor: 188 Nit Not The proposal for filling
Assistant applicable only up to Asst. Professor; 252 applicable up vacant posts is in
Professor: 803 the post of Lecturer. Lecturer: 418 pipeline.
Lecturer: 1560 Reservation is given
as per GOI orders.
(Il) Available information in respect of staff strength of teaching posts In Central Universities—2003-04:
Lecturer: 1140 15% and 7.5% Lectwer. 712 NA Not A Standing Committee
Sr. Lecturer: resarvation is given to Reader. 609 applicable on SC/ST monilors the
1107 SCs and STs Professor: 486 implementation of
Reader: 1783 respectively in Others: 55 (School reservation policy
Professor. 1261 teaching and non- Teachers) regarding admissions
Others: 985 teaching posts. and recruitment both in
(School Reservation is given teaching and non-
Teacher) up to the post of teaching posts. UGC
Lecturer in teaching provides financial
posts in direct assistance for
recruitment in establishment of
universities/colleges SC/ST Cells that take
that receive care of implementation
maintenance grant of reservation policy.
from GOI.
(i) Information in respect of National Institute of Foundry & Forge Technology (NIFFT):
Group A: 53 Reservation orders Growp A: 13 Ni Not Ministry has taken
Group B: 30 and guidefines of GOI Group B: 12 applicable steps 1o fll up the post
Group C: 105 are followed. Group C: 17 of Director.
Group D: 38 Growp D: 11 Appointment of two posts of
Professors is in pipeline.

(iv-8) Information in respect of Navodaya Vidyalaya Samiti (NVS):

Director. 1 Reservation is given Professors; 08 N Not The proposal for fling
Professors: 15 up to the post of Asstt. Professors: 05 applicable up vacant.posts in
Asslt. Lecturer in teaching Locturers: 04 pipsline.

Profassors: 26 post. Non-teaching: 24

Lecturers: 23

Non-teaching. 212
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1 2 3 4 5 6

(iv-b) Information in respect of Navodaya Vidyalayas (NVs): A

Principal: 494 Principal: 198 Principal: 157 Nil Not Recruitment drive is

Vice-Principal: 291 Vice-Principal: 64 Vice-Principal: 35 appiicable under process to fill up

Teaching Posts: Teaching Posts: 4588 Teaching Posts: 568 the vacant posts.

9656 Non-teaching Non-teaching

Non-teaching Posts: 3712 Posts: 2618

Posts: 7501

(v) Information in respect of KV HQs., RegionalZonal Offices and Kendriya Vidyalayas (KVs):

All Categories: Ingtructions issued by All Categories: Nit Not Occurrence of

44859 the GOI relating to 4669 applicable vacancies and filling
reservation for up them is a
SCs/STs/OBCs are continuous process.
followed.

There is a scheme to appoint
teachers on part time/contractual
basis.

Information in respect of other Central Teaching Institutes is being collected and will be laid on the table of the House.

Connecting Universities/Schools with Edu-Satellite

977. SHRI ALOK KUMAR MEHTA: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government propose to connect all
universities/schools of the country with edu-sateliite; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) Yes, Sir.

(b) Government proposes to connect Universities/
Schools of the country with EDUSAT in stages due to
large number of institutions. There are two types of
connectivity, one through National and another through
five Regional beams. For National beam, University Grants
Commission, All India Council of Technical Education
(AICTE), National Council for Educational Research and
Training (NCERT), Indira Gandhi National Open University
(IGNOU) and Indian Council for Agricultural Research
(ICAR) have been identified for developing national
network to connect the relevant institutions nationally.
Besides, the Ministers of School Education of different
States have been imprassed upon for effective usage of
regional beams. by States for School Education.

Expansion of Fertilizer Plants

978. SHRI AVINASH RAlI KHANNA: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government has formulated a plan
for the expansion of the fertilizer plants to increase their
productivity and capacity;

(b) if so, the details thereof, plant-wise; and

(c) the amount likely to be spent on it by the
Government?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) and (b) As per the industrial policy/
resolution dated 24th July, 1991, no licence is normally
required for setting up/expansion of fertilizer plants.
Entrepreneurs are free to set up fertilizer projects
anywhere in the country subject to environmental
clearance. However, Public Sector Undertakings/
Cooperative Societies under the administrative control of
the Department of Fertilizers have to obtain approval of
the Government before undertaking such capital
expenditure beyond their delegated powers. Further,
setting up of new, expansion and de-bottlenecking projects
of urea requires prior approval of the Department of
Fertilizers which are to be based on natwal gas and
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Liquefied Natural Gas (LNG) as feedstock and fuel, as
per the pricing policy for investment made in
new, expansion and de-bottlenecking projects of urea
notified in January, 2004. The details of such proposals
submitted to the Government are given in the enclosed
Statement.

(c) In the public sector, Brahmaputra Valley Fertilizer
Corporation Limited (BVFCL), a new company formed on
segregation of Namrup units from Hindustan Fertilizer
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Corporation Limited (HFC), is implementing major revamp
of its plants at Namrup in Assam at an approved
completion cost of Rs. 525.47 crore to enhance urea
production from the units to 5.55 lakh per annum. The
project has been fully funded by the Govemment and so
far Government has released Rs. 521.02 crore as
budgetary support to BVFCL for implementing this project.
For the year 2004-05, a budgetary provision of Rs. 81
crore has been earmarked for the project.

Statement

Ursa Project proposals submitted to the Department of Fertilizers for approval

SI.No. Name of the Proposed Estimated Production Year of
PSU/ Location Capital Envisaged Addition
Cooperative Cost Product Capacity of Urea
(Rs. Crore) (lakh) Availability
MTPA

1 2 3 4 5 6 7

1. Krishak Bharati Hazira, 1750 Urea 10.56 2007-08
Cooperative Gujarat
Ltd. (KRIBHCO)

(Third stream
ammonia-urea s
expansion project)

2. IGFL, Jagdishpur Jagdishpur 875 Urea 6.56 2006-07
(De-bottlenecking) upP

3. TCL, Babrala Babrala 140 Urea 290 2005-06
(De-bottlenecking). upP

4, IGFL, Jagdishpur 1693 Urea 11.385 2007-08
Jagdishpur Expansion upP
Project.

5. IFFCO Aonla Not available Urea 3.60 Not
(De-bottlenecking and Phulpur available
projects)

6. RCF Thal 1841 Urea 10.56 Not
(That-lll Expansion Maharashtra available

Project)
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Detalls of mafor Fertiizer Profects under implermentation in the country
Si.No. Name Location Product Approved Capacity Month/Year of
compietion after Commissioning
Cost revamp
(Rs. Crore) (in lakh
TPA)
1. Revamp of Namrup, Urea 525.47 5.55 Units | & il
Namrup Plants of Assam commissioned in
Brahmaputra March, 2002.
Valley Fertilizer Unit |l is
Corporation expected to be
(BVFC) commissioned by
Dec., 2004,
ADB Loan for Power Projects projects are proposed to be set up, with loan amount;
979. SHRI NARENDRA KUMAR KUSHAWAHA: (c) the rate of interest to be charged on the said
SHRI MUNSI RAM: loans by the Asian Development Bank; and
SHRI FURKAN ANSARI:
(d) the total interest on the loan and the manner in
Will the Minister of POWER be pleased to state:

(a) the number of power projects in the country for
which the Asian Development Bank has sanctioned loans
recently, State-wise;

(b) the number and the names of States where these

which the Government propose to repay the said loan?

THE MINISTER OF POWER (SHRI P.M. SAYEED):
(a) to (d) Asian Development Bank (ADB) has sanctioned
loans for the following power projects as per details given
below in the country during last 5§ years:

SI.No. Project Loan No. Exectg. State Loan Rate of Repayment
Agency @ Amount Interest
(USD in
Million)
1 2 3 4 5 6 7 8
L
1. Power 1764-IND PGCIL Muti 250 60 basis These loans
Transmission States points over are to be
improvement London iInter repaid in a
project Bank Offer period of
Rate 15 years
2, Power Sector 1964-IND PFC Muti 150 (LIBOR). including a
Distribution States LIBOR grace period
Project fluctuates on of 5 years.
a daily basis.
3. Gujarat Power 1803-IND GEB Gujarat 150 Present rate
Sector of LIBOR is
Development about 1.8% p.a.
Project.
Gujarat Power 1804-IND 200

Development
Project
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1 2 3 4

5 6 7 8

4, M.P. Power Sector 1868-IND
Development

Project

M.P. Power Sector
Development
Project

1869-IND

5. Assam Power 2036-IND ASEB
Sector
Development

Project

Assam Power
Sector
Development
Project

2037-IND

MPSEB

Madhya 150
Pradesh

200

Assam 150

100

[English]
Bomb Shelis in Imported Steel Scraps

980. SHRI EKNATH MAHADEO GAIKWAD:
SHRI JYOTIRADITYA M. SCINDIA:
SHRI RAYAPATI SAMBASIVA RAO:
SHR! IQBAL AHMED SARADGI:
SHRI MILIND DEORA:
SHRI KINJARAPU YERRANNAIDU:

Will the Minister of STEEL be pleased to state:

(a) whether the India is dependent on imported lron
and Steel scraps to produce iron and steel for domestic
consumption as also export;

(b) if so, the reasons therefor;

(c) the total scraps likely to be imported during
2004-05 separately;

(d) whether the imported scrap caused blasts in the
country at several places;

(e) if so, the details thereof,

(f) the loss suffered to the country and compensation
paid to the injured and dead,

(g) whether the Government propose to inquire into
the matter and fix the responsibility for this lapse, and

(h) if so, the details thereof?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) and (b) Substantial production of crude
steel in the country is through the Electric Arc Fumace
and Induction Fumace route. These units use scrap or
sponge iron as raw material for producing crude steel.
Given the limited availabliity of locally generated scrap,
the Indian steel industry has increasingly depended on
the world market for supply of this critical metallic input.

(c) The details of import of iron and steel scrap during
Apr 04-Aug'04 is given in the table below:

Apr.'04-Aug'04
Quantity (in '000 tonnes) Value
783.7 Rs. 1066.76 crores

Based on the present trend it is expected that about
1.5 million tonnes of scrap will be imported during
2004-05.

(d) and (e) Ministry of Home Affairs has intimated
that an explosion took place on 30.9.2004 inside M/s.
Bhushan Steel & Strips Ltd., Ghaziabad when a magnetic
crane was about to release its load on a heap of scrap,
after unloading it from a truck. Subsequently rockets, iron
shells etc. were recoversd from Bulandshahar,
Muzaffarmagar, Bhaghpat etc. in Uttar Pradesh. As per
reports received, bomb Shells amidst scrap were also
recovered in the States of Maharashtra, Uttaranchal,
Chhattisgarh, Rajasthan, Gujarat and Punjab.
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(f) Ten persons were killed and eight sustained
injuries in the explosion. The Government of Uttar Pradesh
has informed that M/s. Bhushan Steel has paid Rs. 1
lakh each to the families of the persons killed in the
incident and Rs. 25,000 each to the persons who
sustained injuries in the incident.

(g) and (h) While there is no provision to penalize
the foreign supplier of scrap under the Foreign Trade
(Development and Regulations) Act, 1992 the importer of
such lethal consignment is liable to be prosecuted. A
show cause notice has been issued to M/s. Bhushan
Steel & Strips Ltd. by the Directorate-General of Foreign
Trade.

New Pricing Scheme for Phosphate and Potassic
Fertilisers

981. SHRI PRABODH PANDA: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether it is a fact that imported urea is cheaper
than that produced in our country;

(b) if so, the reasons therefor; and

(c) the steps taken by the Government to remedy
the situation?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN]): (a) to (c) The urea manufacturing units uses
different type of feedstock's. Major feedstocks used by
the manufacturers are gas, naphtha and FO/LSHS etc.
Based on the latest available information the group
average concession rates are varying from Rs. 5520 per
MT in case of pre-92 gas based units to Rs. 12823 per
MT for Pre-92 naphtha units. The overall weighted
average is Rs. 8591 per MT. in comparison the weighted
average C and F price of the urea imported during the
current year works out to Rs. 10650 per MT
approximately.

Legisiation on Sexual Harassment of Women at
Working Places

982. SHRIMATI MINATI SEN:
SHRI BALESHWAR YADAV:
SHRI P. MOHAN:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether the Supreme Court has given suggestions
to check sexual harassment of women employees at work
places;

(b) if so, the suggestions given by the National
Commission for Women to the Government in this regard;

(c) whether the Government propose to set up a
separate complaint redressal cell in every Government
Department/Organisation to deal with the sexual
harassment cases of working women;

(d) it so, the details thereof;

(e) whether National Commission for Women has
since drafted a bill on the subject; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI
SINGH): (a) Yes, Sir. The Supreme Court in its judgement
of 1897 in the Vishaka case laid down detailed guidelines
for prevention of sexual harassment of women at
workplace.

(b) The National Commission for Women (NCW) has
submitted a draft Bill titled ‘Sexual Harassment of Women
at the Workplace (Prevention and Redress) Bill, 2004’ to
the Department of Women and Child Development.

(c) and (d) The Department of Personnel and Training
have issued instructions to all Ministries/Departments of
the Government of India to constitute an appropriate
complaint mechanism in every organization for redress of
the complaint made by the victim of sexual harassment.

(e) and (f) The NCW has submitted a draft Bill titled
‘Sexual Harassment of Women at the Workplace
(Prevention and Redress) Bill, 2004' to the Department
of Women and Child Development. The Bill provides for
prevention and redressal of sexual harassment of women
at workplaces, or arising during or out of the course of
their employment. The draft Bill is available on the website
of the Department.

Setting up of Wind Mills

983. SHRI S.K. KHARVENTHAN: Will the Minister of
NON-CONVENTIONAL ENERGY SOURCES be pleased
to state:
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(a) the total number of wind mills in Tamil Nadu at
present;

(b) the details of number of wind mills sanctioned for
the State during the current financial year; and

(c) the time by which these mills are likely to be
sanctioned?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS
MUTTEMWAR): (a) An aggregate wind power capacity of
1640 MW has so far been set-up in the State of Tamil
Nadu.

(b) and (c) Wind power projects are set-up as
commercial projects through private investment and are
not sanctioned for any State by the Ministry. These
projects are cleared by the respective Electricity Board
and the State Govt. depending on the technical feasibility
including avaitability of wind resource at the given site.
An aggregate wind power capacity of 277 MW has been
set-up in Tamil Nadu during April-October, 2004.

Resitement of Petrol Pumps by DDA

984. SHRI HARIKEWAL PRASAD: Will the Minister
of URBAN DEVELOPMENT be pleased to state:

(a) whether it is a fact that large number of
applications for resitement of Petrol Pumps are pending
with the DDA;

(b) if so, the details thereof and reasons therefor;

(c) the number of petrol pumps resited by the DDA
during the last three years along with names and locations
thereof;

(d) whether the DDA has changed its policy for
resitement of Petrol Pumps;

(e) if so, the difference between the earlier policy
and new policy;

(f) since when new policy is effective;

(g) whether the DDA is maintaining any seniority list
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for requests received for resitement of petrol pumps;

(h) it so, the number of cases pending on the date
of changing its policy for resitement;

(i) whether the new policy would be effective in case
of the applications received prior to change in policy;
and

(i) it so, the reaction of the DDA in this regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) to (j) Dethi Development
Authority (DDA) have reported that applications for
resitement of petrol pumps received from time to time on
various ground were dealt with under the prevalent policy
in this regard. However, as per latest policy approved by
DDA on 20.6.2003, resitement will only be made it the
land in question is being utilized for any planned project/
scheme, which directly necessitates closing down of the
petrol pump. No resitement will be made on any other
ground and the alternate sites will be allotted through
computerized draw. It was decided by the Authority on
20.6.2003 that petrol pump sites will now be disposed of
through auction.

The policy in place before the above decision was
that only such resitement proposals were considered which
were necessary on account of unavoidable circumstances,
like closure of traffic, construction of flyovers etc. The Oil
companies were required to submit their report along with
all supporting documents in the Oil Industry Meeting.

All requests/proposals for resitement are now being
considered in the light of the policy presently in vogue
keeping in view the individual merits of the case. Any
applications for resitement which may have been pending
prior to the adoption of the new policy. As such, therefors,
no seniority list in respect of requests received for
resitement is maintained.

Three requests pertaining to sites at PVC Market
Tikri Kian, Bindapur and Sector 10, Dwarka are presently
under consideration. The number of petrol pump resited
by the DDA during the last three years and the details
thereof are indicated in the enclosed Statement.
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Statement
SLNo.  Name of Qil Company/ Date of From To
Agency Reason resitament
1. M/s Exchange Store/ 20.12.2001 Exchange Shastri Park,
M/s HPC Ltd./DMRC Store, Sham Shahdra.
Project Nath Marg
2. M/s. Gee Kay Service 9.8.2002 G.T. Road, Near Old Court,
Station/Ms. 1BP Co. Shahdra Shahdra, G.T.
Ltd./DMRC Project Road, Seelampur, Delhi.
3. M/s. Dhaula Kuan Service 18.10.2002 Dhaula Kuan District Park,
Station/M/s. HPC Limited/ Crossing Dhaula Kuan.
Fly-over Project
4. M/s Sanjeev Filling Stn./ 17.12.2003 Idle Truck Idle Truck
M/s. 1OC Ltd./DMRC Parking, Majnu Parking
Project Ka Tilla Majnu Ka Tilla (Another location)
[Translation] (a) whether Government is aware that large number

Chanshal-Simla-Solan Water Supply Scheme

985. DR. COL. (RETD.) DHANI RAM SHANDIL: Will
the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether the Government of Himachal Pradesh
has submitted a complete and comprehensive proposal
for approval of multipurpose Chanshal-Simla-Solan water
supply scheme for the purpose of drinking water and
irrigation in the State and for providing financial aid
thereto; )

(b) if so, the details thereof, and

(c) the time by which this scheme is likely to be
approved?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) No, Sir.

(b) and (c) Does not arise.
[English]
Revenue Land Encroachment

986. SHRI MANORANJAN BHAKTA: Will the Minister
of HOME AFFAIRS be pleased to state:

of encroachment of revenue land by the pre-1978
encroachers of Andaman and Nicobar Islands are still
pending for clearance and issue of licence even though
survey and re-survey has been conducted by appropriate
authority at different period;

(b) if so, action taken/being taken by Government to
regularise these pre-1978 enroached revenue land; and

(c) if not, the reasons therefor? -

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! S. REGUPATHY): (a) and (b) A
scheme was formulated in the year 1987 to regularize
encroachments made on revenue land in Andaman and
Nicobar Islands on or before 31st December, 1978. A
total of 15165 applications were received for regularization
of said encroachments within the time stipulated for the
purpose under the scheme. Of this, 7212 cases were
found eligible and their land was regularized and licenses
issued. Remaining cases were found ineligible and their
claims were rejected.

(c) Does not arise.
Coastal Security
987. SHRI P. KARUNAKARAN:
SHRIMATI JAYABEN B. THAKKAR:
SHRI SURESH KURUP:

Will the Minister of HOME AFFAIRS be pleased to
state:
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(a) whether the Government has received proposals
from the various States including Government of Kerala
and Gujarat for strengthening the existing infrastructure
for policing and patrolling in the coastal area;

(b) if so, the salient features of the proposals received
by the Union Government;

(c) the action taken by the Union Govermnment on
each of such proposals; and

(d) the time by which such proposals are likely to be
cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d)
Proposals were obtained from the coastal States including
Kerala and Gujarat for formulating a scheme for
strengthening the infrastructure for policing and patrolling
in the coastal areas. The proposals received from the
coastal States provide for construction of buildings for
coastal police stations, setting up of check posts and out
posts in vuinerable areas, setting up of marine police
equipped with personnel trained in maritime functioning,
vessels for coastal patrolling and other equipment. Since,
considerable financial implications are involved,
consideration of the proposals submitted by the coastal
States will be possible after the proposed coastal security
scheme has been finally approved by the Government.

Financlial Assistance to Konkani Language

988. SHRI ALEMAO CHURCHILL: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether Konkani has since been included in the
Eighth Schedule of the Constitution; and

(b) if so, the annual grants provided by the
Government to develop this language?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
Yes, Sir.

(b) The Central Institute of Indian Languages, Mysore
(CliL) and its Regional Language Centres (RLCs) look
after the promotion of various Indian languages inciuding
Konkani. Grants are released by the Ministry of Human
Resource Development to CILL and RLCs for
implementation of schemes for development and promotion
of Indian languages. During the last three years ClIL has
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conducted various academic programmes for Konkani
language and released grants as under:

Year Grants released
2001-02 Rs. 27,907
2002-03 Rs. 78,468
2003-04 Rs. 1,81,279

Recommendations of Police Commissions

989. SHRI SHIVRAJ SINGH CHOUHAN: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) the number of Police Commissions set up by the
Government so far;

(b) the recommendations of each Commissions;

(c) the status of the implementations of those
recommendations;

(d) whether the Government is planning to constitute
any national level body for police; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
The Government of India had set up one Police
Commission namely the National Police Commission under
the Chairmanship of Shri Dharam Vira in November 1997.

(b) and (c) The Commission submitted eight reports
during the period February 1979 to May 1981 with a
number of recommendations, which were to be
implemented by both the Central Government and the
State Governments. The Reports of the Commission were
sent to all the State Governments/Union Territory
Administrations.

Among the various recommendations of National
Police Commission which the Central Government have
implemented pertain to providing more funds for housing
to policemen, strengthening of the police communication
system, giving financial assistance for computerization in
the State Police Forces, under the scheme for
modernisation of the State Police Forces, establishment
of the National Crime Records Bureau (NCRB), organizing
management courses at Sardar Vallabhbhai National
Police Academy, Hyderabad for the IPS officers,
streamlining the setup of Bureau of Police Research and
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Development (BPR and D), Directorate, Co-ordination
Police Wireless (DCPW) and Lok Nayak Jai Prakash
Narayan National Institute of Criminology and Forensic
Science (LNJPNICFS), issue of guidelines on arrest of
persons etc.

Some of the crucial recommendations of National
Police Commission which have not been implemented by
the State Governments pertain to constitution of State
Security Commission, procedure for selection of Director
General of Police of the State and fixing their tenure,
replacement of the Police Act, 1861 etc.

(d) and (e) A Committee is being constituted to review
the implementation of the recommendations of the National
Police Commission and other Committees which had
recommended similar Police reforms.

[Translation]
Patent Holder MNCs In india

990. SHRI RAMAKANT YADAV: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether patent holder muiti-national companies
are venturing into Indian market following the restrictions
imposed on the use of fatal drugs in America and the
European countries;

(b) if so, the details thereof; and

(c) the names of the drug companies selling the
fatal drugs in the country?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) to (c) The Indian Patents Act, 1970
contains provisions that effectively balances and calibrates
intellectual property protection with public health, national
security and public interest concerns. The prevention of
ilegal manufacture of banned drugs is ensured through
various Acts such as The Narcotics Drugs and
Psychotropic Substance Act 1986 and Drugs and
Cosmetics Act, 1940.

[English]
Attack on Nuns

991. SHRI P.C. THOMAS: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether some Nuns belonging to Minority
Community have been attacked by miscreants in Kerala;
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(b) it so, whether the attack or part thereof has taken
place in front of police;

(c) it so, the details in this regard,

(d) whether NHRC, Women and Minority Commission
have taken steps to enquire into the incident;

(e) if so, the details of the recommendations of the
Commissions in this regard; and

(f) the action taken by the Govemment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (f) As per available information two Nuns belonging to
‘Sneha Bhawan', a unit of the Missionaries of Charity
located at Athanickal (near Kozhikode city) Kerala, were
attacked by some miscreants on 25th September, 2004
in the Harijan colony at Mambuzhacaud, Lallalam P.S.
Kozhikode District, Kerala. A case has been registered
by the local Police and the matter is under investigation
by the State Crime Branch.

The National Commission for Minorities has informed
that one member of the Commission was deputed to
visit the place for an on the spot assessment of the
situation. The Commission has recommended to the State
Government that an independent inquiry be conducted
into the incident and the culprits be brought to book and
punished immediately. The Commission has also asked
the State Government to send a detailed investigation
report and suggested that an inter-religious meeting be
organized to remove further misgivings on the issue.

The National Human Rights Commission has informed
that the Commission took cognizance of the matter on
the basis of a news item published on 29th September
2004 in the ‘Hindu’ and called for a report within four
weeks from the State Government of Kerala. The report
has not yet been received by the Commission.

The National Commission for Women has informed
that they have not enquired into the incident of attack on
Nuns in Kerala.

Citizenship

992. SHRI T.K. HAMZA: Will the Minister of HOME
AFFAIRS be pieased to state:

(a) whether the person of Indian origin r!appens to
be in Pakistan at the time of partition are not granted
Indian citizenship if they desire;
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(b) it so, the reasons therefor;

(c) whether there is any impediment for granting
citizenship; and

(d) if so, the remedial steps taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
No, Sir. The persons of indian Origin (PIOs) who happen
to be in Pakistan at the time of partition are granted
Indian citizenship under Section 5(1)(a).

(b) to (d) Question does not arise.
Energy Saving Potentiai

993. SHRI JYOTIRADITYA M. SCINDIA: Will the
Minister of POWER be pleased to state:

(a) whether any report of National Security Council
on the harnessing and Energy Saving potential in India
has been published recently;

(b) if so, the details thereof;
(c) whether the Government has assessed the report;

(d) if so, the main recommendations made by the
NSC; and

(e) the steps taken by the Government to implement
these recommendations?

THE MINISTER OF POWER (SHRI P.M. SAYEED):
(a) No, Sir.

(b) to (e) In view of (a) above do not arise.
[Translation/
Kasturba Gandhi Swatantra Vidyalaya Scheme
994. SHRI SHISHUPAL PATEL:
SHRI CHANDRABHAN SINGH:
PROF. MAHADEORAO SHIWANKAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has cleared the ‘Kasturba
Gandhi Swatantra Vidyalaya Scheme’;
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(b) if so, the details thereof alongwith the salient
feature of the scheme;

(c) the number of such Vidyalayas proposed to be
opened in the country during the 10th Five Year Plan;

(d) the funds earmarked for the purpose, State-wise;

(e) whether the above scheme guarantees eradication
of the women illiteracy in the country;

(f) if so, the details thereof; and
(g) i not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (g) The Government of India has approved
a new scheme called Kasturba Gandhi Balika Vidyalaya
(KGBV) for setting up upto 750 residential schools with
boarding facilities at elementary level for giris belonging
predominantly to the SC, ST, OBC and minority
communities in Educationally Backward Blocks (EBBs)
where the female literacy is below the national average
and the gender gap in literacy is more than the national
average.

In the view of the targeted nature of the scheme,
minimum 75% of the enrolment in these residential
schools shall be reserved for girls from SC, ST, OBC or
minority communities and for the remaining 25%, priority
would be accorded to girls from families below the poverty
line.

A provision of Rs. 489 crore has been made for the
Scheme during 10th Plan period. The financing pattern
of the scheme will be in the ratio of 75:25 between the
Central and the States during the Tenth Five Year Plan.

Transit Camps for Security Forces

995. SHRI HEMLAL MURMU: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Govemment has set up transit camps
for security forces in terrorist affected states like Jammu
and Kashmir;

(b) if so, whether permanent telephone facilities have
been provided in such transit camps and aiso in officers
rest houses in Jammu;
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(c) if not, whether the Government propose to make
permanent arrangement of communications and provide
necessary and basic facilities in these camps and officer's
rest houses for the purpose; and

(d) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
Government has sanctioned Transit Camps for BSF,
CRPF and ITBP in Jammu and Kashmir and Guwabhati.

(b) Telephone facilities have been provided in Transit
Camps of BSF and ITBP in Jammu.

(c) and (d) Necessary and basic facilities have been
authorized in the transit Camps.

[English]
Funding for School Drop-Outs

996. SHRI KIRIP CHALIHA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether Rajiv Gandhi Foundation have been
implementing a scheme of funding education for the
school drop-outs in North Eastern States;

(b) if so, the details thereof and number of
beneficiaries of the programme, State-wise;

(c) whether the Foundation have recently revamped
the scheme and widened its scope; and

(d) if so, the details of number of school drop-outs
likely to benefit, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) The Rajiv Gandhi Foundation have intimated
that they do not have any scheme for funding of education
of school drop-outs in the North Eastern States.

(b) to (d) Do not arise.
TRIFED

997. SHRI DUSHYANT SINGH: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) the main functions of the Tribal Cooperative
Marketing Development Federation (TRIFED);
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(b) the specific work undertaken by TRIFED in
Rajasthan and in other States during the last three years;
and

(c) the steps taken to promote developmental activities
for tribals in various States during the said period?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) As per the new Bye-
laws, which came into force w.e.f. 02.04.2003, the main
objective of TRIFED is to serve the interest of its
members in more than one State for the social and
economic betterment of its members by conducting its
affairs in professional, democratic and autonomous manner
through self help and mutual cooperation for undertaking
marketing development of the tribal products. TRIFED
has therefore shifted its focus from procurement and sales
of MFP towards market development of tribal products.
However, procurement activities are continued to be
looked after by TRIFED's Member Organisations namely
Tribal Development Cooperative Corporations and Forest
Development Corporations as per their mandate.

(b) and (c) The information is given in the enclosed
Statement.

Statement

During 2001-02, from Rajasthan TRIFED has procured
Minor Forest Produce and Surplus Agriculture Produce
worth Rs. 621.55 lakhs and during 2002-03 MFP/SAP
worth Rs. 326.38 lakhs. No procurement was done during
2003-04. The details of procurement undertaken by
TRIFED in other States prior to the introduction of new
bye-laws of TRIFED is given at Annexure-A.

TRIFED has also imparted training to tribals in various
States during last three years, the details of which are
enclosed at Annexure-'B'.

Under the scheme of Grain Banks of the Ministry of
Tribal Affairs TRIFED is disbursing funds to State
channelising agencies for establishment of Grain Banks.
So far TRIFED has disbursed an amount of Rs. 20.50
crore to the States of Andhra Pradesh, West Bengal,
Bihar, Gujarat, Madhya Pradesh, Orissa, Tripura,
Rajasthan, Tamil Nadu, Kerala and Maharashtra for
establishing 4858 Village Grain Banks.

TRIFED is also marketing the tribal products through
its exciusive outiet TRIBES Shop situated at 9, Mahadev
Road, New Delhi.
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Through its Research and Development Centre and
Testing Laboratory situated at 9 & 10, Sikka Complex,
Preet Vihar, Delhi, TRIFED is engaged in testing of tribal
products, development of their quality standardisation,
storage  norms, efc.

The steps taken to promote developmental activities
for tribals in various States are as under:

Babasaheb Ambedkar Hasthshilp Vikas Yojana
(AHVY) in the States of Assam, Gujarat, Karnataka and
West Bengal.

(i)

(i)

A handicraft development project in the tribal
areas of 13 States was prepared and submitted
to the Office of Development Commissioner
(Handicrafts). The idea was to create self-
sustaining handicraft clusters of tribals in those
States so that the craft items made by them
through the training and other inputs given by
TRIFED and its associated organisations find
their way to the market and thus the tribale get
additional employment through the pursuit of art/
craft activity. Out of the above 13 States only 4
States namely, Assam, Gujarat, Karnataka and
West Bengal were considered for TRIFED's
intervention by the Office of Development
Commissioner (Handicrafts). TRIFED in effect
has made the baseline survey for selection of
handicraft artisans mobilised them into Selt Help
Groups (SHGs) and opened the Bank Account
of those SHGs. As a resuit 225 no. of SHGs
has been formed comprising 2756 no. of tribal
artisans in the aforesaid 4 States. The SHGs
are doing thrift and credit practices and are being
oriented with handicraft activity so that they can
take it as their occupation. Now the second
phase of intervention through the skill
upgradation and design development of the crafts
practised and pursued by the SHG members, is
underway.

A demonstrative project on development of
Medicinal Herbs by way of Cultivation and
Marketing of Safed Musli and Amla (as mixed
cropping) at Jagdalpur has been put on ground
under the financial assistance from National
Medicinal Plant Board. A quantity of 20 Qtis. of
Safed Musli was procured and sown in an area
of 4 acres. An approximate yield of 100 Qtl. is
expected from this cultivation. There has been
regular activity of upkeep and growth monitoring
of the cultivated crop through the TRIFED's staff
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members posted over there. The crop of Safed
Musli has come up well and it is in the mid
way enroute harvesting. Some sample of this
crop was displayed and demonstrated in Arogya
Mels, New Delhi in 2004 during which it was
accorded good response. This project will go a
long way in imparting training to the tribals on
cultivation, pre and post harvest management
of the crop, processing and marketing and thus
disseminating the same agricultural practices in
adjoining tribal areas as also in other States
with similar agro climatic conditions.

Two tribal women SHGs of Narainpur District of
Chhattisgarh were imparted training on making
of Hill Broom from raw Hill Grass so that
marketable quality of Hill Grass could be
produced through attainment of required skill and
competency by the tribal women. For this
purpose trainer from Delhi market was deputed
to Narainpur who had imparted the training. As
raw material, around 240 quintals. Hill Grass
was purchased from a tribal society of
Abhujmarh area of Chhattisgarh. So far about
7000 nos. brooms have been produced by the
tribal women and the marketing of the same s
being done by TRIFED.

TRIFED started a project in collaboration with
IIT, Kharagpur for income and employment
generation of the tribals dwelling in forest and
forest fringe areas through application of rural
technology. Towards this end a non-electrical
machine was developed by |IT, Kharagpur to
make moulded plates and bowis (Dona-Pattal)
from Sal, Siali and other such forest based
leaves. These machines being run by Bio Mass
fuel such as dried parts of plants twigs, leaves,
fibres, etc. can be used by the tribals by staying
at their own places of habitat where there is no
electricity or lack of electricity. TRIFED has got
213 nos. tribals trained directly for operating
these machines through the resource person of
T and TRIFED in the State of West Bengal,
Chhattisgarh and Madhya Pradesh. Further in
the State of Jharkhand the operation of this
machine has been demonstrated through
Paryavaran Melas, exhibitions, etc. So far as
many as 44 machines have been purchased by
TRIFED and distributed to the tribals in the
States of Chhattisgarh, Jharkhand, Orissa, West
Bengal, Madhya Pradesh and Gujarat
Deployment of such machines in the North
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Eastern States, Rajasthan, Andhra Pradesh and
Kamataka is under active consideration.

(v) A Vocational Training Center in the TRIFED's
Industrial Complex at Jagdalpur is under the
progress of establishment wherein tribals of the
country will be imparted training on scientific
collection, pre and post harvest management,
storage, packaging, value addition and marketing
of Minor Forest Produce.

(vi) A Duty Free Handicraft Shop in collaboration
with ITDC and Office of Development
Commissioner (Handicraft) has been established
at Indira Gandhi International Airport, New Delhi
for promoting tribal art and craft to the
up markets through domestic and international
tourists.

TRIBES Shop an exclusive outlet for tribal products
is being run by TRIFED at 9, Mahadev Road, New Delhi
for showcasing and market development of various art,
crafts and natural/organic products made by the tribals of
the country.

TRIFED Research and Development Centre and
Testing Laboratory is also being run from 9 & 10, Sikka
Complex, Preet Vihar, Delhi which is engaged in testing
of tribal products, development of their quality
standardisation, storage norms, etc. Further R&D activities
for exploring new uses of tribal products through laboratory
experiments, applied/adaptive research and their
applications are also being undertaken through this
initiative. In order to meet the increasing need for
improved testing methods and applications, the
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upgradation of R&D Centre is underway.

TRIFED is in the process of publishing a Trade
Directory of tribal products, their users, buyers, sellers,
traders, processors, associated developmental agencies
and related stakeholders in an effort to facilitate marketing
development of tribal products. Towards this initiative, as
many as 16000 addresses (approx.) have been collected
from the States which are under the progress of
compilation.

A website of TRIFED is under preparation for which
financial assistance has been received from the Ministry
of Tribal Affairs for getting the same done through NICSI,
Government of India.

To supplement the efforts of the State level and
primary level Tribal Development Cooperatives in
successfully marketing their products such as Honey,
Shikakai, Soapnuts, Treemoss, Rampatra and other MFPs,
TRIFED has put on efforts of pooling the stakeholders
such-as representative of LAMPS Federation, Government
Departments, buyers, users and industry professionals
under a buyer-seller meet. One such activity has been
undertaken recently at Bangalore on 19.11.2004.

To look after the health and nutritional aspect of
tribals especially ladies and children, a project on
production and distribution of energy/health food have
been submitted for approval to the Ministry of Food
Processing so that the issue of starvation- death and
malnutrition prevailing in tribal areas is addressed. Such
projects are contemplated to be undertaken in the States
of Jharkhand, Orissa, etc.

Annexure A
State-wise detalls of Procurement underieken by TRIFED during last three years

Qty. in MTs
Value Rs. In Lakhs

State . 2001-02

2002-03

MFP SAP

Total MFP SAP Total

Qty. val. Qty. val. Qty.

va. Qty. Vva. Q. Va. Qty. Val

7 8 9 10 1" 12 13

1 2 3 4 5 6
Andhra Pradesh 1750973 165.178 179.225 25498 1930.198

Bihar/Jharkhand 0 0 0 0

190.676 527 169 83.82 16.27 8909 179

0 - - - - 0.00 0.00
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1 2 3 4 5 6 7 8 9 10 1 12 13
Chhattisgarh 9737.567 47015  38.966 1489 9776533 471639  20.166 0.755 0 0 2017 0.76
Gujarat 0 0 11533 12598 115336  12.508 0 0 6382t 1827 68.82 18.27
Kamataka 0 0 0 0 0 0 0 0 k<] 2.7 33.00 29.76
Madhya Pradesh 55.818 184 3281004 347.569 3336912 349489 0 0 1842984 21837 18430 21837
Maharaghtra 0.19 004 501583 6186  501.72 61.9 0 0 50.7 159 50.70 159
NE States 1712 2248 45931 292 63051 25168  259.73 28.08 2445 3.296 2842 31.38
Orissa 10006 6789 381.36 42139 48142 48928 0 0 4032 679 4032 67.90
Rajasthan 66.228 285 517374 6187 5239968 62155 0 0 247311 3638 418 32638
Tamil Nadu 0 0 908 0459 908 0450 0 0 0 0 0.00 0.00
West Bengal 0.07 0.08 0 0 0.07 0.08 0 0 0 0 0,00 0.00
TRIBES
Shop (Handicraft/ 51 24.3
Handloom [tems)
Sub-Total 11728.026 669.175 9726262 1113322 21454.288 1808237 285.166  30.505 4960.085 687.836 5265261  742.701
Deemed *
Procurement
(Through
issuance of NOC) — 198025 - 29046 - amnmn - 130448 - 34016 - 174362
Grand Total 11728026 2649425 9726262 1403.782 21454.288 4078947 285.166 1424965 4980.095 1036.986 5265261 2486
Annexure 8
Details of Training/Workshop/Saminars organised by TRIFED dunng the period 2000 to 2003-04:
SI.No. Details of Training Venue of Training Number of Amount spent
Programme tribals on training (in
trained Rs.)
1 2 3 4 5
(a). Period (1.4.2000 to 31.3.20071)
1. Collection and storage of Van Chetna Kendra, 50 10,000
Neem Seed Gujarat
2, De-seeding, de-fibring and Batenga, 400 82,388
making of tamarind bricks. Jagdalpur
3. Lac farming Arid, 36 16,560
Ranchi
4. Workshop on Medicinal Dindorl, 75 1,20,000
Herbs M.P.
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1 2 3 4 5
5. Gum Karaya plantation and Chotaudepur, Pavi- 50 1,00,000
training in its extraction, Jetpur in Baroda,
storage, processing. District,
Gujarat
Total 611 3,28,948
(b) Pariod (1.4.2001 to 31.3.2002)
1. Lac growing training and Mandia, 126 300000
Brood lac distribution M.P.
2. Scientific tapping of Gum Paderu, 2477 686000
Etrunagaram,
Parvathipuram,
Andhra Pradesh
3. Workshop on Promotion & Keonjhar, 125 51000
Marketing of tribal products. Orissa
4, Cuitivation of Honey Lahunipara, 38 80000
Sundergarh District ¢
in Orissa
Total 1940 1117000
(c) Period (1.4.2002 to 31.3.2003)
1. -Nil- -_ - -
(d) Period (1.4.2003 to 31.3.2004)
1. Training tribals of Madhya Pradesh Mandia and Dindori 189 19,000
for operating Bio- Districts of Madhya Pradesh.
Mass Fuelled moulding
machine for making Dona
pattal from Sal and Siali
leaves
2. Training tribals of West IiT, Kharagpur 24 11,700
Bengal (11 Nos.) and
Chhattisgarh (13 Nos.) for
operating bio-Mass Fuelled
moulding machine for
making Dona pattal from
Sal and Siali leaves
3. Training of SHGs (24 Narayanpur, 24 15410
persons) of Chhattisgarh for Chhattisgarh
making of Hill Brooms from
hill Grass
\
Total 237 468110
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All India Common Entrance Test for Admission.

998. SHRI KINJARAPU YERRANNAIDU:
SHR!I NIKHIL KUMAR CHOUDHARY:

Wwill the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Central Government
has passed an order to conduct all india combined
entrance test for students seeking admission in
management, engineering, M.A. etc. in 2005-06;

(b) if so, the details thereof;

(c) whether it is algo a fact that the said order has
been withdrawn even before conducting the said test;

(d) if so, the details thereof alongwith the reasons
therefor,;

(e) whether the Government has received
representations from the All india Medical and Engineering
Colleges Association to permit them to hoild a national
level common entrance test for admission to various
courses under the management quota for 2005-06;

(f) if so, the details thereof, and
(g) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (d) Yes. Sir. The Central Government has
issued an order to conduct All india Engineering Entrance
Examination (AIEEE) for students seeking admission in
Engineering, Architecture and Planning Programmes etc.
for 2005-06. According to the order, admission in
undergraduate programmes in all the Government
educational institutions like National Institutes of
Technology (NITs), Indian Institutes of Information
Technology (lliTs), National Institute of Forge and Foundry
Technology, Ranchi, School of Planning and Architecture
(SPA), New Delhi and other Institutes of Central
Government as specified will be made through above
mentioned examination. All other educational institutions
like Central/Deemed Universities will have the option of
either to participate in the above examination or conduct
their own entrance examination and admit students in a
fair and transparent manner.

A similar decision has been taken in regard to
common entrance examinations for Admission to Master
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of Business Administration (MBA)/Post Graduate Diploma
in Management (PGDM) or its equivalent programmes.
As per the decision all specific Central institutions
admitting students on all-India basis will have to opt for
one of the five examinations as specified. All the Central/
Deemed Universities will have the option to participate in
these tests or conduct their own entrance examination
and admit students in a fair and transparent manner.

(e) to (g) A representation was received from the All
India Medical and Engineering Colleges Association
(AIMECA) to permit them to hold a National Level
Common Entrance Test for admission to various courses
under the management quota for the year 2004-05. As
per the Supreme Court directions in the TMA Pai Vs
State of Kamataka and Islamic Academy of Education
Vs State of Karnataka judgements, the seats of the
management and quota in private institutions were to be
filled up by conducting admission test in the respective
States either by the State Government or the Association
of such colleges for similar courses within the States
under the supervision of a Committee constituted for the
purpose. In view of this, the representation of the AIMECA

was rejected.
[Translation]
Introduction of Metro Rail Services

999. SHRI AVTAR SINGH BHADANA:
SHRI ANANTA NAYAK:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Govemment proposes to introduce
Metro Rail Services in certain big cities including
Faridabad in line with Delhi;

(b) it so, the details of neighbouring towns of Delhi
to which facility of metro train is likely to be extended
upto 20086;

(c) the schedule prescribed for implementation of this
Scheme;

(d) whether certain States have expressed their
inability in implementing this scheme;

(e) if so, the details thereof;

(f) whether the Government has withdrawn its
proposal to connect Noida and Gurgaon by metro; and
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(g) it so, the reasons therefor?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) A proposal has been received
from the Government of Karnataka for introduction of
Metro Rail Services in Bangalore. Government of
Maharashtra also proposes to introduce Metro Rail
Services in Mumbai. There is at present no proposal for
introduction of Metro Rail Services in Faridabad.

(b) No proposal is presently under consideration to
extend Metro Raiol Services to the neighbouring towns
around Delhi.

(c) to (g) Do not arise.
[English)]
Renovation and Modernisation of Power Plants

1000. SHRI G. KARUNAKARA REDDY: Will the
Minister of POWER be pleased to state:

(a) whether the Government proposes to renovate/
modemize the existing power plants/stations in the country,

(b) if so, the details of power projects/plants proposed
to be moderized during the 10th Five Year Plan, State-
wise; and
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(c) the extent to which power generation capacity of
each project/plant is likely to be increased after
moderization along with the expenditure involved?

THE MINISTER OF POWER (SHRI P.M. SAYEED):
(a) Yes, Sir.

(b) and (c) During the 10th Plan, 106 thermal units
have been identified for Life Extension (LE) works with a
total capacity of about 10413 MW at an estimated cost
of Rs. 9200 crores. After implementation of scheme, the
economical operating life of the units is expected to
increase from 10413 MW to 10747 MW besides overall
improvement in the performance of these units. Also, 57
thermal units have been identified for Renovation and
Modernization (R&M) works at an estimated cost of
Rs. 978 crores to sustain their performance. Besides, 62
existing Hydro Power Stations have been identified for
implementation of Renovation, Modemization & Uprating
and LE during the 10th Plan to accrue a benefit of power
of 15616.31 MW at an estimated cost of Rs. 2227 crores.

The State-wise details of power projects/plants to be
modemized during the 10th Five Year Plan including
increase in power generation capacity and expenditure
involved thereon are given in the enclosed Statement.

Statement

Thermal Units [dentified for Life Extension duning 10th Plan

Si. Name of Present Maximum Capacity Additional Estimated Cost
No. station/unit rated output expected after power (Rs. In Crores)
capacity (MW) LEP (MW) generation
(MW) (MW)
1 2 3 4 5 6 7
Delhi
1. Badarpur 705 705 720 15 420
units 1-5
Haryana
2. Panipat units 330 300 330 30 260
1,3&4
3. Faridabad units 165 159 180 21 150

1-3
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1 2 3 4 5 6 7
Punjab
4. Bhatinda units 440 400 440 40 520
1-4
Uttar Pradesh
5. Obra units 1-13 1482 1336 1650 210 1400
6. Panki units 3-4 210 190 220 30 120
7. Harduagunj 325 235 340 108 285
units-1, 3, 4, 5§ & 7
Maharashtra
8. Nasik units 1-2 280 250 280 30 280
9. Paras unit-2 58 58 62.5 4.5 60
10. Bhusawal unit-1 58 58 62.5 45 60
1. Koradi units 1-4 460 440 480 40 480
12. Parli units 1-2 80 60 60 0 60
Chhattisgarh
13. Korba (East) units 320 280 340 80 240
1, 4,5 &6
Madhya Pradesh
14, Satpura units 1-5 310.25 300 - 310.25 10.26 350
15. Amarkantak 290 240 300 60 200
units 1-4
Gujarat
16. Gandhinagar 240 200 240 40 240
units 1-2
17. Dhuvaran units 1-6 534 422 534 112 220
18. Ukai units 1-2 240 210 240 30 240
Tamil Nadu
19. Ennore unit 1-2 120 100 120 20 100
20. Tuticorin unit 1-3 630 630 630 0 300
Andhra Pradesh
21. Vijayawada 420 420 420 0 300
units 1-2
22. Kothagudem 325 300 360 60 320

units 6-8
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1 2 3 4 s 6 7
West Bengal
23. Santaldih units 1-3 360 260 360 100 400
24. Bande! units 1-4 320 260 330 70 340
25. Durgapur-DVC 140 110 140 30 165
unit-3
Jharkhand
26. Chandrapura- 750 570 780 210 780
DVC units 1-6
27. Bokaro units 1-3 135 0 172.5 172.5 50
28. Patratu units 4-8 430 315 470 165 500
Bihar
29. Barauni units 4-5 100 0 100 100 200
Assam
30. Chandrapur unit-1 30 0 30 30 30
31. Namrup unit-1 23 23 23 0 30
32. Bongaigaon 120 0 120 120 100
units 1-2
Thermal Units ldentified for R&M during 10th Plan
Sli.No. Name of Station Unit Capacity (MW) Estimated Cost
(Rs. in Crores)
1 2 3 4 5
Rajasthan
1. Kota 1-5 850 80.97
Punjab-.
2. Ropar 1-6 1260 101.64
Maharashtra
3. * Nasik 3-5 630 48.47
4. Koradi 57 630 54.35
5. Chandrapur 1-6 1840 62.21
6. Parli 3-5 630 31.12
7. Khaperkheda 12 420 6.47




217 Written Answers AGRAHAYANA 18, 1926 (Sa44) to Questions 218

1 2 3 4 5

8. Bhusawal 23 420 24.03

Gujarat

9. Kutch Lignite 1-2 140 103.7

Madhya Pradesh

10. Singrauli 1-7 2000 184.23

1. Vindhyachal 1-6 1260 111.19

Chhattisgarh

12. Korba STPS 1-6 2100 109.26

Andhra Pradesh

13. Ramagundem 1-6 2100 80.28

Xt Plan—State-wise List of Hydro R&M Schemss
SI.No. Scheme/Agency Inst. Cap. Estimated Cost  Benefits Category
(MW) (Rs. in Crs.) (MW)

1 2 3 4 ) 6

NORTHERN REGION:

Himachal Pradesh

1. Bassi, HPSEB 4x18 28.60 66.00 RMUALE

Jammu & Kashmir

2. Salal Ph. I, 3x115+3x115 87.28 69.00 R&M+Res.
NHPC

3. Lower Jhelum 3x35 65.19 34.00 RM&U+ Ree: i«
JAKPDC

4.7 Chenani, 5x4.66 23.88 25.63 RMUSLE
J&KPDC

5. Ganderbal, 2x3+2x4.5 28.87 15.00 RMALE
J&KPDC

6. Sumbal Sindh 2x11.3 16.372 3.00 RM&U
J&KPDC

Punjab

7. Shanan Ph. A, PSEB 4x15+1x50 11.36 — R&M N

8. Pong, BBMB 6x80 17.70 36.00 AM&U
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9. Bhakra LB, BBMB 1x108 97.80 126.00 RMUALE

10. Ganguwal, U-1, 1x29.25 51.28 (incl. IDC 27.99 RM&LE+Res.
BBMB 6.28)

1. Kotla, U-1, BBMB 1x29.25 51.28 (incl. IDC 6.28) 28.94 RM+LE+Res.

12. Shanan, Ph. B, —_ 35.95 60.00 RM&LE (156 MW
PSEB units)+R&M (50 MW)

13. UBDC l&ll, PSEB 3x15+3x15.45 7.89 45.00 RMALE

14. Dehar, BBMB 6x165 11.00 - R&M

15. Arandpur Sahib, PSEB 4x33.5 3.68 — R&M

16. Mukerian St. |, PSEB 3x15 6.04 - R&M

Rajasthan

17. Jawahar Sagar, 3x33 88.66 —_ R&M
RRVUNL

18. Rana Pratap Sagar, 4x43 87.50 - R&M
RRVUNL

Uttaranchal

19. Chibro, UJVNL 4x80 20.90 - R&M

20. Khodri, UJVNL 4x30 10.50 — R&M

21, Chilta, UJVNL 4x36 47.10 - R&M

22. Pathri, UJVNL 3x6.8 28.69 20.40 RMELE

23. Kulhal, UJVNL 3x10 21.62 _ R&M

24, Ramganga, UJVNL 3x66 31.65 18.00 R&M+Res.

SOUTHERN REGION: -
Andhra Pradesh

25. Lower Sileru, 4x115 8.75 — R&M

APGENCO
¥

26. Nagarjuna Sagr, 1x110+ 33.35 —_— R&M
APGENCO 7x100.8

27. Upper Sileru, 4x60 4.20 —_ R&M
APGENCO

28. Srisailam RB, 7x110 16.70 — R&M
APGENCO

Karnataka

29." Nagjhari, U-183, 2x135 26.12 30.00 RM&U

KPCL
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30." Supa PH, KPCL 2x50 2.64 —_ R&M
31 Mahatma Gandhi, VVNL 4x12+4x18 44.66 139.20 RMUALE
32" Munirabad, VVNL 2x9+1x10.3 3.64 28.30 RM&LE
33" Mani Dam, KPCL 2x4.5 1.00 - R&M
34.° Shivasamudram VVNL 6x3+4x6 68.38 42.00 RM&LE
35. Bhadra, Ph. ll, KPCL 1x2 3.30 2.00 RM&LE
36. Varahi, KPCL 2x115 267 —_ R&M
37. Sharavathy, Ph.A, KPCL 10x103.5 5.22 - R&M
Kerala

38." Pallivasal, KSEB 3x5+3x7.5 94.00 37.50 RM&LE
39.* Sengulam, KSEB 4x12 114.00 48.00 RM&LE
40.* Panniar, KSEB 2x15 62.00 30.00 RM&LE
41, Neriamangalam KSEB 3x15 31.92 54.00 RMUALE
Tamil Nadu

42, Mettur Dam, TNEB 4x10 27.37 50.00 RMUALE
43. Papanasam, TNEB 4x7 22.79 32.00 RMUSLE
44 Pykara TNEB 3x6.65+1x11+2x14 26.08 58.95 RMALE
45, Sholayar-l, TNEB 2x35 40.68 84.00 RMU&LE

EASTERN REGION:

Jharkhand

46. Maithon, U-2, DVC 1x20 42.08 23.20 RMUALE

47. Panchet, U-1, DVC 1x40 44.96 46.00 RMUBALE

Orissa

48. Hirakud-i — 9.85 -— R&M
(Sw. yard), OHPC

49. Hirakud-l, U-3&4, 2x24 126.13 64.00 RMUA&LE
OHPC

50. Hirakud-ll, OHPC 3x24 125.97 72.00 RM&LE

West Bengal

51. Jaldhaka St. | & I, 3x9+2x4 53.67 27.00 RM&LE (8t. I)+R&M

WBSEB (st. m
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WESTERN REGION:

Maharashtra

52", Bhira Tail Race, 2x40 1.60 - R&M
MSEB

53* Tillari, MSEB 1x60 4.50 8.20 RM&U

54*, Koyna Gen. 4x70+4x80+ 12.00 — R&M
Complex, MSEB 4x80

55, Koyna St. | & i, - 88.00 - R&M
MSEB (Incl. 25.00

swyd)

56. Koyna St. 1il, -— 25.00 — R&M
MSEB

57. Vaitarna, MSEB 1x60 7.00 6.00 RM&U

58. Koyna Dam PH, MSEB 2x18 20.00 8.00 RM&U

NORTH EASTERN REGION:

Assam

59. Kopili, U-1&2, 2x50 36.01 - R&M
NEEPCO

Manipur

60. Loktak, NHPC - 3x35 24.50 15.00 R&M+Res.

Meghalaya

61° Umium St. | 4x9 81.88 36.00 RM&LE
MESEB

62". Khandong, 2x25 4.00 - R&M
NEEPCO
Total 9977.50 2227.082 1516.31

*Indicates scheme completed.

Abbreviations: R&M—Renovation & Modemization;

RM&U—Renovation, Modernization & Uprating,

RM&LE—Renovation, Modemization & Life Extension
RMUALE—Renovation, Modemization, Uprating & Life Extension;
R&M+Res.-Renovation & Modemization+Restoration;
RMA&LE+Res.—Renovation, Modemization & Life Extension + Restoration;
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Closure of Units of Public Sector Steel Plants

1001. SHRI JUAL ORAM:
SHRI MUNSHI RAM:

Will the Minister of STEEL be pleased to state:

(a) whether ancillary units of various public sector
steel plants have been closed down during the last three
years;

(by if so, the details thereof along with reasons
therefor, unit-wise;

(c) the action plan prepared by SAIL for the revival
and rehabilitation of such units;

(d) whether the Government is contemplating to close
down or privatise the steel units in the country as reported
in ‘Rashitrya Sahara' dated Sept. 6, 2004; and

(e) if so, the details and reasons therefor?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) to (c) Government of India had approved
in June, 2002 the rehabilitation proposal for revival of
Indian Iron and Steel Co. (IISCO), a subsidiary of Steel
Authority of India Ltd. (SAIL). Based on the Government's
approval, IISCO/SAIL had prepared a scheme for
rehabilitation of [ISCO, which was submitted to the
Industrial Development Bank of India (IDBI), the Operating
Agency, who in turn had submitted the scheme to the
Board for Industrial and Financial Reconstruction (BIFR).
BIFR has sanctioned the rehabilitation scheme on
20.11 n3. The rehabilitation package that is approved by
the Government envisaged /nfer ala, closure of Kulti
Works, a unit of ISCO. Accordingly, the operations of
Kulti Works of lISCO have been closed w.e.f. 01.04.2003.

(d) No, Sir.
- (e) Does not arise.
Modification of Course

1002. SHRI K.C. SINGH “BABA™: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the course contents of certain subjects
particularly Social Science have been modified at school
and universities levels during the last three years;

AGRAHAYANA 16, 1826 (Saka)

to Questions 226

(b) if so, whether the Government have received any
representation for restoring the stafus quo of course
contents as it exists earlier;

(c) if so, the broad detalls of modification made in
the course contents particularly of History and Political
Science in Central Universities; and

(d) the reaction of the Government to such changes
in the syllabus?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) The syllabus of all subjects at the school
level was revised by the NCERT in the year 2001 in the
light of the National Curriculum Framework for School
Education, 2000. As regards the universities, curriculum
revision is a continual process and the syllabus of various
courses is modified from time to time by the concemed
statutory authorities of the respective universities like the
Academic Council and the Executive Councils.

(b) to (d) Some alleged distortions in the syllabus of
M.A. (Political Science) and B.A. (Hons.) History courses
of the University of Delhi resulting in dilution of study of
Gandhian thoughts and practices have recently been
brought to the notice of the Government. The Government
has addressed the University on the allegations and
further action in the matter would be possible only after
the response of the University is received. As regards
the school curriculum, a panel of three eminent historians
set up by the Government had found that the history
books were biased, badly written and full of inaccuracies.
Based on these findings, the Executive Committee of the
NCERT has already decided to restore the earlier books
of history with appropriate modifications in line with the
existing curriculum and minor corrections, wherever
required, from the academic session 2005-2006.

[Translation]
Self Help Groups
1003. SHRI MUNSHI RAM:
PROF. MAHADEORAO SHIWANKAR:
SHRI NARENDRA KUMAR KUSHAWAHA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of ‘Self Help Groups' constituted by
the Government so far, State-wise;
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(b) the financial assistance provided to these groups
during each of the last three years and in the current
year, State-wise; and

(c) the details of schemes under which the
Govemment is providing assistance to women and children
through these groups?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANT!
SINGH): (a) A statement indicating the State-wise number
of Self Help Groups formed under the schemes of
Department of Women and Child Development is
enclosed.

(b) Financial assistance is not provided to-Self Help
Groups under the schemes of the Department.

(c) The SHG based schemes of this Department
envisage convergence of schemes of Central and State
Governments related to empowerment of women and
weltare of children.

DECEMBER 7, 2004

Statement
SI.No. State/UT No. of Self Help
Groups formed
1 2 3
1. Andhra Pradesh 3867
2. Arunachal Pradesh 263
3. Assam 2400
4. Bihar ‘ 1669
6.  Chhattisgarh 2268
6.  Gujarat 5429
7. Haryana 2850
8. Himachal Pradesh 800
9. Jammu & Kashmir 1250
10. Jharkhand 4011
11.  Karnataka 5141
12.  Kerala 2468
13. Madhya Pradesh 6129

14, Maharashtra 3012

to Questions 228

1 2 3
15.  Manipur 250
16. Meghalaya 441
17.  Mizoram 304
18.  Nagaland 600
19.  Orissa 3600
20.  Punjab 1613
21. Rajasthan 2600
22.  Sikkim 550
23.  Tamil Nadu 5421
24.  Tripura 225
25.  Uttar Pradesh 13873
26.  Uttaranchal 1588
27.  West Bengal 4811
28. Andaman & Nicobar Island 143
29. Chandigarh 97
30. Dadra & Nagar Haveli 67
31.  Delhi 54
32.  Lakshadweep 226
33. Pondicherry 300
Total 78320

Develiopment of North Eastern Region

1004. SHRI DHARMENDRA PRADHAN: Will the
Minister of DEVELOPMENT OF NORTH EASTERN
REGION be pleased to state:

(a) the details of schemes formulated in the previous
three years for the Development of North Eastern States;

(b) the details of funds allocated to each State for
these schemes;

(c) whether the funds allocated for these schemes
have been fully utilized;

(d) if not, the reasons therefor;

(e) whether the targets set in these schemes have
been achieved;
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(f) if not, the reasons therefor; and
(g) the steps taken by the Goverment in this regard?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) and (b) The Ministry
of Development of North Eastern Region and the North
Eastern Council (NEC) sanction and fund projects for the
development of North Eastern Region. The State-wise
details of projects sanctioned by the Ministry of
Development of North Eastern Region under Non
Lapsable Central Pool of Resources (NLCPR) and the
sector-wise projects sanctioned by NEC during the
previous three years are given in the enclosed Statement.

(c) to (f) The position of utilization of funds and the
progress of implementation is given in the enclosed
Statement. The main reasons for under-utilization of funds
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and under-achievement of implementation targets are as
tollows:

(i) Generally, the State Governments take long time
to transfer funds released by Govemment of
India to the implementing/executing agency.

(i) Due to long rainy season the working season in
the North East is limited as compared to the
rest of the country.

(i) The implementing/executing agencies take long
time for completing the projects.

(g) The Ministry of Development of North Eastern
Region monitors the progress of projects with the State
Government and also through the field inspection.
Accordingly State Qovernments are requested from time
to time to complete the projects within target dates.

Statement

State-wise projects sanctioned and funds released during 2001-02 to 2003-04 under NLCPR

(Amount in Crore Rupees)

Sl.No. Project Approved Amount Released Status
Cost 2001-02 2002-03 2003-04

1 2 3 4 5 6 7

ARUNACHAL PRADESH

1. Financial assistance for 14.48 5.54 0.00 0.00 Ongoing
completion of incomplete
building of school, teachers
quarters & Hostels

2. Fumiture for 1550 Primary & 1.63 1.63 0.00 0.00 Completed
Middle Schools

3. RK Mission Residential 12.20 12.20 0.00 0.00 Completed
school, Narottam Nagar, Tirap District

4. RK Sarda Mission Girls 3.00 3.00 0.00 0.00 _Qomplotod
School, Khonsa, Narottam
Nagar, Tirap District

5. Vivekananda Kendra 0.80 0.80 0.00 0.00 Ongoing
Vidyalaya, Koliarang

6. Anti erosion works on Kley 7.31 0.00 1.00 0.00 Ongoing

river under Lower subansiri district
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7. Treatment of Aba river basin 2.98 0.00 1.00 0.00 Ongoing
at Old Abali village in Dibang District

8. Electrification of tribal villages 8.96 4.48 0.00 448 Ongoing

9. Improvement and realignment 2.55 0.00 1.22 1.33 Ongoing

of Porter Track from Jhang to
Sulungthi (95 KMs)

10. Construction of porter Track 2.59 0.00 0.00 1.44 Ongoing
from Nuranang to Mago

1. Doparijo Water Supply Scheme 3.97 0.00 0.37 0.00 Ongoing

12. Naharlagun Water Supply Scheme 11.73 0.00 5.86 0.00 Ongoing

13. Water Supply Schemes at Pasighat 5.05 1.00 1.00 2.85 Ongoing

14. Water Supply Scheme at Roing 4.05 1.00 1.00 1.83 Ongoing
Total 81.30 29.65 11.45 11.93

ASSAM

1. Assam Medical College (HOPE) 20.00 0.0C 0.22 3.79 Ongoing

2. Shankar Dev Netralaya 0.82 0.00 0.82 - Completed.
(equipments)

3. Shankar Dev Netralaya (OT) 1.53 0.00 1.53 - Completed.

4. Amreng Minor irrigation 12.00 6.00 0.00 3.00 Ongoing
Scheme, KADC

5. Washillinghadi ELIS, NC 2.70 2.70 0.00 — Ongoing

Hills minor irrigation schemes.

6. Raising & strengthening 11.51 —_— —_ 5.00 Ongoing
Brahmaputra Dyke from
Dizmore to Sonarigaon from
14th to 23.15th including
closing of Amguri and Amey
Nalla.

7. Flood Control scheme (5 No.) 2.10 2.10 0.00 _ Ongoing
-Protection of different
reaches from the erosion of
river Dhansiri at Assam, K.A.
Distt. Phase-|

8. Flood Control scheme (5 No.) 1.65 1.65 0.00 —_ Ongoing
-Protection of different
reaches from the erosion of
river Dhansiri at Assam, K.A.
Distt. Phase-ll
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9. Flood Control scheme (5 No.) 3.33 1.20 0.00 213 Ongoing
-Protn. of Guwahati town
from erosion of river
Brahmaputra from Dachari
Bazaar to D.C. Court

10. Flood Control scheme (5 No.) 3.65 1.50 2.15 —_ Ongoing
-Protn. of Harinagar Pt-lli
area cum dyke along R/B of
river Surma (international
boundary) from Harinagar to
Nathanpur ch. o m to ch. 850 m.

11. Flood Control scheme (5 No.) 6.55 2.55 2.08 1.64 Ongoing
-Strengthening of Kahai spur
(stone spur no. 2) to protect
Dibrugarh town from the
erosion of river Brahmaputra

12. Creation of Main Athletic 55.10 —_ - 2..200 Ongoing
Stadium Complex alongwith a
multi-purpose Indoor Hall at
Guwahati for National Games 2005

13. 2x50 MVA, 220/132 KV 13.71 0.00 1.50 4.00 Ongoing
Balipara (Tezpur) Sub-station
and a 132 KV Gohpur-Depota Line.

14, Augmentation of 1x63 & 7.80 0.00 0.60 5.00 Ongoing
1x50 MVA, 20/132 KV
transformers by 2x100 MVA,
220/132 KV transformers at
Sarusajai Sub station.

15. Augmentation of 220/132 kv 6.37 2.00 0.00 3.00 Ongoing
2x50 MVA S/S to 2x100 S/S at
Mariani.
16. BTS-Agia-Sorusajai Power line 28.38 — 10.00 - Ongoing
17. Installation of 2x31.5 MVA 5.26 0.00 0.60 2.00 Ongoing

132/33 KV transformers at
Sarusajai Sub Station.

18. Tamulpur-Goreswar Road, Nalbari. 6.88 2.51 2.54 1.83 Completed
19. Kumarikata-Jalah Road, Nalbari. 16.65 7.04 6.28 3.33 Ongoing
20. Kachubari-Naokata- 5.30 1.06 2.41 1.83 Completed.

Patharighat Road, Nalbari & Darrang
21, Rangiya Goreswar Road 0.77 0.00 0.77 —_ Completed
22. Hardutta-Birudatta Road 1.33 0.00 1.33 — Ongoing




235 Writtern Answers DECEMBER 7, 2004 to Questions 236
1 2 3 4 5 6 7
23. Charuali-Nagarijuli Road 0.52 0.00 0.52 - Ongoing
24. Udalguri-Bhairabunda Road, Darrang. 6.14 4.88 1.26 - Completed.
25. Rowta-Udalguri Road, Darrang. 8.32 244 1.40 448 Ongoing
26. Mangaldai-Bhutiachang 5.99 0.00 1.21 — Completed.
Road, Darrang.
27. Udalguri-Tamulpur Road, Darrang. 27.24 0.00 1.25 2.53 Ongoing
28. Causeway Over Kulsi, Darrang 1.00 0.00 0.00 1.00 Ongoing
29. Udalguri-Kahibari Road 3.87 1.28 0.61 1.98 Ongoing
30. Ambagaon-Barigaon Road 2.47 0.00 0.64 —_ Ongoing
31. Chamuapara-Purandia Road 247 0.00 0.00 2.47 Ongoing
32. Tangla-Deor Road 3.79 0.00 0.00 3.79 Ongoing
33. Tangla-Bhergaon Road 0.65 0.00 0.29 —_ Ongoing
34. Tangla-Dimakuchi Road 2.51 0.00 1.18 - Ongoing
35. Udalguri-Kharupetia Road 3.12 0.00 0.00 3.12 Ongoing
36. Barangajuli-Khairabari Road 1.87 0.00 0.36 - Ongoing
37. Namati-Masalpur Road, Nalbari 0.31 0.00 0.00 - Ongoing
38. Tihu-Barama Road, Nalbari. 0.64 0.00 0.00 — Ongoing
39. Kaithalkuchi-Barama 0.61 0.00 0.00 — Ongoing
Subankhata Road, North
Kamrup
40. Barpeta Basbari Road, Barpeta 0.27 0.24 0.00 —_ Ongoing
41. Jagun-Kharsang Road (11 KM) 3.04 - -_ 1.50 Ongoing
42.  RCC Bridge 4/1 on Hatigaon- 154 - - 100  Ongoing
Betapara (1 nos.)
43. RCC Bridge on Mandakata 2.40 —_ - 1.28 Ongoing
North Guwahati
Road (2 nos.)
44, RCC Bridge on Additional 1.73 — — 1.24 Ongoing
Approach to Airport Road (2 nos.)
45, RCC Bridge No. 2/2-Haripur 2.26 - - 1.26 Ongoing
Sansarghat Road in Nalbari District
46. RCC Bridge No. 20/1- 1.44 - —_ 0.74 Ongoing
Nalbari Palla Road in Nalbari District
47.  RCC Bridge No. 42/5 & 74/1 1.43 — - 0.73  Ongoing

on DLHS Road in Karbi
Anglong District
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48. Sichar Water Supply 12.30 - 3.59 -_ Ongoing
49, Haflong Water Supply Scheme 1.42 - _ 0.72 Ongoing
50. Construction of Multi-Storey 68.00 0.00 15.79 - Ongoing
Secretariat Complex
51. Guwahati University Campus, Kokrajhar 5.00 0.00 2.50 0.00 Ongoing
52. Kamakhya Temple Development 4.89 0.00 2.00 2.89 Ongoing
Total 391.63 39.15 65.41 89.28
MANIPUR
1. Electrification of tribal Villages 11.28 5.64 — 564  Ongoing
2. ST&D-33 KV DC line from 431 1.00 - 1.00 Ongoing
Leimakhong to lroisemba.
3. Trial Run of Laimakhong Heavy 432 4.32 - —_ Ongoing
Fuel Based Power Project.
4. Restoration of (i) Manipur 1.60 1.60 —_ - Project
Legislative Assembly, (i) CM Completed

Secretariat Building Complex and
(i) Speaker's Bungalow and Annexe

5. Construction of 33 kv sub-station 254 -_ 0.76 —_ Ongoing
at Tousem

6. Construction of 33/11 kv sub- 3.82 —_ 0.e8 1.68 Ongoing
stationat Noney

7. Construction of 33/11 kv sub- 2.91 - 0.84 - Ongoing

station at Tamel

8. Construction of 33/11 kv 2x5 2.81 _ 0.82 1.00 Ongoing
MVA sub-station at Maram
(Senapati Dist)

9. Construction of 33/11 kv, 2x5 4.10 - 0.8 - Ongoing
sub-station at Singhat

10. Installation of 132/33 kv sub-station 6.44 —_ 1.83 — Ongoing
at Rengpang (Tamelong District)

11. ST&D-33 KV DC line from 4.52 —_— 0.60 -— Ongoing
Mongsangei to Khumanilampak via
Kongba

12. ST&D-33 KV DC line from 0.60 - 0.60 -— Closed
Yaingangpokpi to Kongba

13. Augmentation of Water Supply for 5.64 — 2.82 — Ongoing

Chandel HQ and surrounding areas
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14,

15.

16.

17.

18.

19.

20.

Augmentation of Water Supply for
Churachandpur town from Khuga
dam (Khuga river source)-Zone-lii

Augmentation of Water Supply for
Churachandpur town from Koite
and Loklao river sources—zone-|

Augmentation of Water Supply for
Ukhrul District Headquarter

Composite water supply for
Senapati District Headquarter

Composite water supply for
Tamenglong District Headquarter

Upgradation of existing treatment
plant at Bungmual from Lanva river

source (Churachandpur District)-Zone-I|

2x1 MVA sub-station at Shivapurikhan

8.15

14.17

5.29

4.68

4.70

1.08

1.32

1.26

7.08

2.65

3.02

233

0.52

0.60

0.72

Ongoing

Ongoing

Ongoing

Ongoing

Ongoing

Ongoing

Ongoing

Total

94.28

12.56

27.59

10.04

MEGHALAYA

1.

2.

Electrification of Tribal Villages

Providing passing places in
portion from O to 9th Km. of
Smit-Mawkynrew-Mawlat Road etc.

Strengthening’ including widening

of existing pavement into
Intermediate Lane of 4.75 m.
width of Mawshynrut-Nongchau Rd.

Strengthening of Baghmara-
Maheshkhola Road (Strengthening
of weak pavement from 35th Km.
To 74th Km. In diff. Kms-15).

Widening and Strengthening of
hard crust on Mawngap-Mairang
Road (5th to 24th Km.)

Sub Transmission & Distribution
Scheme-Master plan for
distribution of power in
Meghalaya

1.49

4.93

7.32

1.86

4.52

24.00

0.75

2.46

3.66

0.93

2.26

4.28

0.74

2.47

0.93

2.26

15.38

Project completed

-do-

Ongoing

Project
completed
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7.  Sub Transmission & Distribution 1.64 —_ 0.80 - Ongoing
Scheme-T&D scheme-
commissioning of transformer at

Khliehriat
8. Sub Transmission & Distribution 2.00 - 2.00 — Project
Scheme-T&D scheme- completed
commissioning of transformer at
NEHU
9. Jowai Water Supply Project 15.41 - 0.30 4.00 Ongoing
10. Tura Phase-lll Water Supply Project 21.58 —_ 0.70 8.00 Ongoing
11. Upgradation of Market at 1.90 - 0.63 —_ Ongoing
Mowphlong
12. Construction of 132 KV D/C Line 9.78 - —_ 5.00 Ongoing
from Sarsujai to Bymihat
Total 96.43 10.06 8.7 38.78
MIZORAM
1. 200 Bedded Hospital at Lunglei. 7.62 2.00 - 3.62 Ongoing
2. HFO based 20 MW DG 87.29 15.42 42.97 28.90 Ongoing
Thermal plant at Bhairabi
3. Allotment of BADP funds for 1.00 0.50 0.50 - Project
Lai Autonomous District Council completed
4. Secondary Schools 12.48 6.24 6.24 — -do-
Improvement Project
5. Electrification of 6 Tribal 0.68 0.34 - 0.34 -do-
villages.
6. Construction of Out-Patient an - 0.22 —_ Ongoing

Department Block, Civil
Hospital, Aizawl

7. Power Evacuation from 4.56 _— 2.28 1.28 Ongoing
Thermal Power Plant, Bhairabi

8. Sub-transmission and 8.30 —_ 2.00 6.30 Project
Distribution Lines-Lunglei Town completed

9. Improvement and widening of 6.81 _ 0.22 6.59 -do-
Bawngkawn to Durtland Road

10. Six bedded ICU at Civil 1.42 - 0.61 0.81 -do-
Hospital, Aizwal

1. infrastructure Development of 23.26 - —_ 4.59 Ongoing

Mizoram University
(additional)
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12 Constuction of Link Roads to 5.82 2.50 Ongoing
Bamboo Plantation—Piot No. A
from W. Serzaw!
Saiphal/Saitlaw 18 kms

13. Construction of Link Roads to 6.17 3.00 Ongoing
Bamboo Plantation—Plot No. B
from Dur Lui-Sairum and Dur
Lui-Mualkhang

14, Bridge over river Chawngte 2.55 1.26 Ongoing
(P to C) Lai & Chakma ADC

15. Bridge over river chawngtelui 2.03 1.00 Ongoing
on Diltlang to Chawngte Road
(Lai ADC)

16. Bridge over river Vanva on 1.46 0.80 Ongoing
Haulawng Builpui Chippir
Road

17. Bridge over river Tuisih on 1.14 0.60 Ongoing
Tuipang-Zwangling-
Chheihhiu road (Mara ADC)

i8. Chawngte-Borapansury Road 10.46 4.00 Ongoing
within Chakma Autonomous
District Council

19. Lungtian-Mamte Road via 28.65 6.00 Ongoing
Vartek Kai within Lai ADC

20. Greater Mamit Water Supply Scheme 6.77 2.26 Ongoing

21. Construction of market building 0.77 0.77 Ongoing
-Bazar Veng Market, Hnahthial

22. Construction of market building 0.34 0.34 Ongoing
-Bethel Market, Champhai

23. Construction of market building 0.45 0.35 Ongoing
-Bungkawn Market, Aizwal

24. Construction of market building 0.27 0.27 Ongoing
-Chanmari Market, Hnahthia!

25. Construction of market building 0.95 0.95 Ongoing
-Dawrkawn Market, Serchhip

26. Construction of market building 0.41 0.41 Ongoing
-Mamit Market, Mamit

27. Construction of market building 0.34 0.04 Ongoing

\

-Strengthening of
Administration
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28. C_on_struction of market building 0.36 —_ — 0.36 Ongoing..
-Tanhril Ramrikawn Market,
Aizawl
29. State Capital Project, Aizawl 5.18 — —_ 5.18 Ongoing
30. Construction of market building 0.25 — —_ .0.26 . - Ongoing
-Banglakawn Market, Kolasib
Total 228.50 24.50 55.04 82.76
NAGALAND
1. Sainik School at Punglwa, Kohima 14.07 —_ — 2.81 Ongoing
2. State Referral Hospital, Dimapur. 3.00 3.00 0.00 -_ Ongoing
3. Upgradation of District 14.40 - — 5.12 Ongoing
Hospitals, Nagaland
4, Vitalisation of State 35.62 - - 17.24 Ongoing
Referral Hospital, Dimapur
5.  Protection irom Dhansiri 5.11 250 2.60 — Completed
river at Dimapur '
6. Sowhi Minor lrrigation Project 1.06 1.06 0.00 — Completed
7. Construction of Sports Hall 1.94 — 0.25 - On_going
at Mukokchung
8. Electritication of a Tribal Villages 0.70 0.35 0.00 '0.35 Completed
0. ST&D-10 nos. of o7 — o7 B Completed
additional 500 KVA 11/0.4
KV S/8
10. ST&D-21 nos. of 0.94 - 0.94 - Completed
additional 500 KVA 11/0.4
KV S/S
11. ST&D-33 KV proposed 1.05 — 0.00 1.05 Ongoing
lines-Ganeshnagar-Jatukie
12. ST&D-33 KV proposed 0.19 — 0.19 - Completed
lines-Nagarjan-Metha
colony
13, ST&D-33 KV proposed 0.19 — 0.19 - Ongoing
lines-Nagarjan-Power
House
14, sT8D-33 KV propcsed 0.86 - 0.86 — Completed

nes Nitofarm-Niuland
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15. ST&D-33 KV proposed 0.19 0.19 - Ongoing
lines-Power house-Metha
colony
16. ST&D-33 KV proposed 0.28 0.28 - Ongoing
lines-Purana Bazaar-Power House
17. ST&D-33/11 KV Proposed 0.22 0.22 —_ Ongoing
S/S-1x1 MVA at Nihokhu
18. ST&D-33/11 KV Proposed 0.22 0.00 0.22 Ongoing
S/S-1x1 MVA at Nitofarm
19. ST&D-33/11 KV Proposed 2.01 2.01 —_ Ongoing
S/S-Additional 2x5 MVA
at Metha Colony
20. ST&D-33/11 KV Proposed 1.65 1.65 - Ongoing
S/S-Additional 2x5 MVA
at Power House
21. ST&D-33/11 KV Proposed 0.21 0.00 0.21 Ongoing
S/S 1x1 MVA at Jalukie
22. ST&D-33/11 KV Proposed 0.23 0.23 - Ongoing
S/S 1x1.6 MVA at Niuland
23. ST&D-Augmentation of 0.74 0.74 - Completed
24 Nos. 100 KVA to 250
“KVA 11/0.4 KV S/S
24. ST&D-Conversion of OH 3.90 0.59 3.31 Ongoing
Line to Underground,
25. ST&D-Upgradation of 0.73 0.73 - Ongoing
Conductor Size-11 KV
conductor to Mink and Hare
26. ST&D-Upgradation of 1.02 1.02 —_ Ongoing
Conductor Size-LT
conductor by Aac Ant and
AAC Aster
27. 23 MW HFO, Thermal 32.00 _ 18.86 Ongoing
Power Plant, Dimapur
28. Sub-Transmission system at 6.99 3.50 3.49 Completed

Mokokchung
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29. Dimapur to Ganeshnagar Road 12.12 - 2.00 - Ongoing

30. Aboi-Tohok, 14 KM 6.53 1.50 0.00 2.00 Ongoing

31. Tohok-Chen HQ-Chenlaiso- 12.20 - -— 2.00 Ongoing
Wangti, 49 Km

32.  Tohok-Chenkhao- 9.89 1.00 - —°  Ongoing
Wangti, 31 Km

33. Khipire-Amahator-Lukhani 16.27 0.00 1.00 - Ongoing
Road (Tuensang Seminar
Road)

34. Kiphire-Pungro Road 28.00 1.00 0.00 12.20 Ongoing
(Tuensang Seminar Road)

35. Lampong Singha to 8.78 0.00 0.60 - Ongoing
Phomehing via Changnyu
EAC HQ. (Mon Seminar
Road)

36. Mon-Namotola Road (Mon 9.58 1.00 0.41 —_— Ongoing
Seminar Road) '

37. Replacement of Hamilton 1.60 —_— 0.40 - Ongoing
Bridge on Diku-Chare Road

38. Tang-Junction to Chenmoho 15.54 1.50 2.00 2.68 Ongoing
Road (Mon Seminar Road)

39. Water Supply scheme for 3.92 0.00 0.00 1.50 .Ongoing
Mon and Chui Vilalges
Total: 255.66 12.91 23.31 73.04

SIKKIM

1. (Anti Erosion Works-6) JTW 0.97 0.46 0.52 - Completed.
on Sarchok Jhora & School
Jhora Lachung N/Sikkim

2. (Anti Erosion Works-6) RTW 1.00 0.95 0.05 —_ Completed.
on river Lachung Chu at
School complex & Singring
Lachung N/Sikkim

3. (Anti Erosion Works-6) RTW 097 0.70 0.27 —_— Completed.

on river Lachung Chu below
Army Complex Lachung,
N/Sikkim
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4. (Anti Erosion Works-6) RTW 0.94 0.50 0.44 - Completed.
on river Lachung Chu below
‘Forest rest house N/Sikkim

5. (Anti Erosion Works-6) RTW 0.90 0.20 0.70 - Completed.
on river Lachung Chu below
Lachung bazar N/Sikkim

6. (Anti Erosion Works-6) RTW 0.71 0.20 0.51 - Completed.
on river Lachung Chu below
Sarchok N/Sikkim

7. Anti Erosion Works (37 0.40 0.20 0.20 - Completed.
Works) RTW along Ranghi
Bazar & Khola E/Sikkim

8. Anti Erosion Works (37 0.40 0.20 0.20 - Completed.
Works) AEW & PW on
Sribadam Hatidunga area
W/Sikkim

9. Anti Erosion Works (37 0.40 0.20 0.00 0.20 Completed.
Works) AEW & PW at Dojek
slip Tinkitan S/Sikkim

10. Anti Erosion Works (37 0.40 0.20 0.00 0.20 Completed.
Works) AEW & PW at Navey
Shotak N/Sikkim

11, Anti Erosion Works (37 0.40 0.20 0.20 - Completed.
Works) AEW & PW on
Chiuribotui slip at Hee-
Bermiok W/Sikkim

12 Anti Erosion Works (37 0.40 0.20 0.20 —_ Completed.
Works) AEW & PW on
Lapdong tassiding W/Sikkim

13. Anti Erosion Works (37 0.26 0.13 0.00 0.13 Completed.
Works) AEW & PW on Niya
Brum slip S/Sikkim

14, Anti Erosion Works (37 0.40 0.20 0.20 - Completed.
Works) AEW & PW on
Parakha slip E/Sikkim

15. Anti Erosion Works (37 0.40 0.20 0.00 0.20 Completed.
Works) AEW & PW on
Rungdung slip near Rohtak _
S/Sikkim ‘
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16. Anti Erosion Warks (37 0.50 0.25 0.00 0.25 Completed.
Works) AEW & PW on
Selely Slip Chil Khola and
Borong slip S/Sikkimg

17. Anti Erosion Works (37 0.50 0.25 0.00 0.25 Completed
Works) AEW & PW on Tingli
Rameng on 11th Mile BP
road S/Sikkim

18. Anti Erosion Works (37 0.40 0.20 0.00 0.20 Completed.
Works) AEW & PW on Turuk
& Khaharey slip S/Sikkim

19. Anti Erosion Works (37 0.40 0.20 0.20 -— Completed
Works) AEW & PW on
Labing slip, Yoksum

20.  Anti Erosion Works (37 0.30 0.15 0.15 —  Completed.
Works) J.T.W. at Bojoghari,
East Sikkim

21, Anti Erosion Works (37 0.50 0.25 0.25 _ Completed.

Works) J.T.W. on
Laptan Jhora at Tadong
E/Sikkim

22. Anti Erosion Works (37 0.30 0.15 0.15 - Completed.
Works) JTW & AEW at
Tarpin-Rhenock area

E/Sikkim
[ ]
23.  Anti Erosion Works (37 0.40 0.20 0.20 —  Completed.
Works) JTW at Chandmari
area E/Sikkim
24.  Anti Erosion Works (37 0.50 0.25 0.00 025  Completed.

Works) JTW at Goshkhan
Jhora Namchi Phase-li
S/Sikkim

25. Anti Erosion Works (37 0.30 0.16 0.00 0.16 Completed.
Works) JTW at Lachene below
bazar area N/Sikkim

26. Anti Erosion Works (37 0.30 0.15 0.15 - Completed.
Works) JTW at Malangthang,
Ranka E/Sikkim

27. Anti Erosion Works (37 0.30 0.15 0.00 0.15 Compileted.
Works) JTW on Rafong
Khola, Mangan N/Sikkim
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28. Anti Erosion Works (37 0.24 0.12 0.00 0.12 Completed
Works) JTW on Singithang
Jhora Namchi S/Sikkim

29. Anti Erosion Works (37 0.40 0.20 0.20 _ Completed
‘Works) RTW & AEW below
Kumrek slide E/Sikkim

30. Anti Erosion Works (37 0.40 u.20 0.20 - Completed
Works) RTW & PW along
Andheri Khola, E/Sikkim

31, Anti Erosion Works (37 0.40 0.20 0.20 _— Completed
Works) RTW along Kalej
Khola on Pelling
Dentam W/Sikkim

32. Anti Erosion Works (37 0.40 0.20 0.00 0.20 Completed
Works) RTW along Rangeet
river near Chirbirey

S/Sikkim

33. Anti Erosion Works (37 0.40 0.20 0.20 —_ Completed
Works) RTW along Rani
Khola E/Sikkim

34. Anti Erosion Works (37 0.50 0.25 0.25 - Completed

Works) RTW along River
Teesta below Sirwani
E/Sikkim

35. Anti Erosion Works (37 0.40 0.20 0.00 0.20 Completed
Works) RTW along River *
Teesta Phidang Dzongu
N/Sikkim

36. Anti Erosion Works (37 0.20 0.10 0.00 0.10 Completed
Works) RTW along Seti
Khola Namthang S/Sikkim

37. Anti Erosion Works (37 0.40 0.20 0.20 - Completed
Works) RTW at along Bela
‘Khola & Tharey Khola
E/Sikkim

38. Anti Erosion Works (37 0.50 0.25 0.25 — Completed
Works) RTW at Changey
Senti along Rong-Rong
Khola E/Sikkim

39. Anti -Erosion Works (37 0.50 0.25 0.00 0.25 Completed
Works) RTW below Dalda
Factory Manpur on rever
Rangeet S/Sikkim
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40. Anti Erosion Works (37 0.40 0.20 0.20 — Completed.
Works) RTW below river
Rangit, Gyaishing
W/Sikkim

41, Anti Eroslon Works (37 0.40 0.20 0.20 - Completed.
Works) RTW below steel
bridge on Ringyang,
Soreng, W/Sikkim Phase-|

42. Anti Erosion Works (37 0.60 0.25 0.25 — Completed.
Works) RTW below steel
bridge on Ringyang,
Soreng, W/Sikkim Phas-Il

43. Anti Erosion Works (37 0.50 0.258 0.25 -_— Completed.
Works) RTW on Rangpo
Khola below Chochenperi
E/Sikkim

44, Anti Erosion Works (37 0.30 0.15 0.00 0.156 Completed.
Works) RTW on river
Rangeet below Dabua 10th
Mile Melli Road S/Sikkim

45, Paljor Stadium’s 15.36 4.50 6.46 4.39 Ongoing
Upgradation
46. 132 kv S/c transmission line 28.17 5.00 8.04 12.00 Ongoing

from rangit to Melli with
132/66 kv sub-station at
Melii.

47. Centralized Load Dispatch 8.49 0.00 1.49 3.00 Ongoing
Centre at Melli

48. ST&D-Augmentation of 0.50 0.50 0.00 - Compieted.
sub-station capacity at
Tadong by 1x5 MVA,
66/11 KV transfer for
Referral Hospital (Rs. 50
lakhs)

49, ST&D-Construction of 12.97 0.00 3.87 7.00 Ongoing
2x10 MVA S/S at Bulbuley
and drawing of 66 KV D/C
line from Lower Lagyap
HEP to Bulbuley to Sichley

50. ST&D-Power supply to 1.00 1.00 0.00 —_ Completed.
VIP complex at Gangtok
(Rs. 100 lakhs)
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51.

52.

53.

55.

56.

57.

58.

59.

60.

61.

62.

Construction of 66 kV S/C
transmission line from
Myong to Chungthang and
transformer bay at
Chungthang and feeder bay
at Mayong

8 roads-Carpeting of
Kaluk-Dentam road (19 km.)

8 roads-Carpeting of
Sikkip-Vok road &
construction of suspension
bridge over Rangit River on
Sikkip Vok Road

8 roads-Upgradation of

Mamring-Phongla road (25 km)

8 roads-Upgradation of

Rabongla-Legship road (18 km)

8 roads-Upgradation of
Tarku-Rabongla (GLVC)
Road (20 km.)

Construction of Rural

suspension Foot Bridges (35 No.)

Surface improvement/
widening, carpeting and
bridge replacement on
Gyalshing-Soreng Road (up
to Dentam): (a) Pelling-
Dentam Road (20 km) and
(b) Replacement of existing
BB Lal Suspension Bridge
over Kalej Khola in Sikkim

Augmentation of Rongli
Water Supply Scheme

Muiti-stage pumping for
Drinking water from River
Rangeet to Namchi

Extension of Gangtok
Sewerage Project (Phase-l),
Sikkim

Extension of Gangtok
Sewerage Project (Phase-il),
Sikkim

6.84

273

2.08

2.35

.34

2.45

8.90

12.51

1.68

9.01

2.96

7.00

2.00

0.00

1.00

1.00

2.00

0.24

1.10

1.06

0.54

0.63

0.00

0.56

0.80

0.93

0.26

1.50

0.50

0.97

1.29

0.80

0.82

3.75

1.65

2.03

3.50

Ongoing

Ongoing

Ongoing

Ongoing

Completed

Completed

Ongoing

Ongoing

Ongoing

Ongoing

Ongoing
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63. Augmentation of Gyalshing 7.52 — — 1.50 Ongoing
Water Supply Scheme
64.  Dacheling Cremation 1.09 - 0.42 045  Ongoing
Ground
Total 156.44 27.50 33.40 49.27
TRIPURA
1. Construction of 175 14.44 725 3.44 3.74 Ongoing
primary school bldg.
with provision of
furniture
2. Upgrading of 3.69 1.85 0.00 1.49 Ongoing
infrastructure of 25
Upper Primary
Schools
3. Gobind Ballabh Pant 8.88 5.00 0.00 3.00 Ongoing
Hospital, Agartala
4. Electrification of 1.44 0.72 0.00 0.00 Ongoing
Tribal Village '
5. Upgrading of 139.02 8.00 16.11 -~ 2699  Ongoing
Haiahali-Ambassa-
Dangabari-Belonia
Road (173 Km.)
6. Drinking Water 5.48 0.00 2.74 0.00 Ongoing
Supply scheme for
Dharamnagar
7. Drinking Water 6.21 0.00 3.10 0.00  Ongoing
Supply Scheme for
Teliamura
Total 179.17 22.82 25.39 35.22
Sector-wise outlay and expenditure of the projects sanctioned by North Eastemn Councll (NEC)
during 2001-02, 2002-03 and 2003-04
Approved Outlay & Expenditure dunng 20071-02
SI.No. Sector | Outlay Expenditure
1 ) . 2 3 4
I Agriculture & Allied Programme 421.00 2.2411
15884.00 154.0026

" Water & Power Development
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1 2 3 4
. Industries & Mining 480.00 2.6302
V. Transport & Communication 18355.00 178.1310
V. Manpower Development 3772.00 45.2058
VI Social & Community Services 3543.00 29.9240
Vil General Services/Scientific Services 1695.00 8.0862
Vil Externally Aided Programme 850.00 6.50

Total: 45000.00 426.7209
Source: NEC Secretariat, Shiliong

Approved Outlay & Expenditure duning 2002-03 & 2003-04
Sector 2002-03 2003-04
Approved Expenditure Approved Expenditure
Outlay Outlay

Agri & Allied Sectors 11.12 10.5389 19.30 14.28
Power, Water Dev. & RRE 54.16 53.86 24.25 24.46
Industries, Tourism & Minerals 7.45 7.2417 8.60 7.96
Transport and Communication 264.4545 260.2141 335.58 336.83
Medical & Health Sector 68.1056 68.1055 61.10 57.11
Manpower Development 12.83 12.1336 14.07 17.63
Extemally Aided Project 8.50 8.50 11.00 20.10
Science & Technolog;' 19.90 17.8017 23.50 19.71
Information, Publicity & Public Relations 1.55 1.4674 0.0 0.59
Evaluation & Monitoring Cell 1.83 1.65 1.70 1.18
Total 450.00 441.5129 500.00 499.86
[English] (b) if so, the details thereof; and

Creation of Indian Reserve Battalions

(c) the reaction of the States thereon?

1005. SHRI A. SAl PRATHAP: Will the Minister of

HOME AFFAIRS be pleased to state:

(a) whether Central Government has asked some

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)

State Govemments to raise over S0 battalions of “Iindia

Reserve” to counter insurgency and acts of terror in their

respective States;

No, Sir.

(b) and (c) To assess the nquiromodt of India

Reserve Battalions, State Governments were requested
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to furnish their demands for next five years. 8 States
have projected requirement for additional India Reserve
Battalions.

Chandigarh ds State Capital

1006. SHRI M. SREENIVASULU REDDY: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether any decision has been taken to make
Chandigarh State Capital either of the Punjab or Haryana;

(b) if so, the details thereof;

(c) it not, whether both the States are required to
build their own capitals;

(d) if so, the details thereof;

(e) whether Chandigarh is proposed to be bifurcated
to be merged with the States of Punjab and Haryana;
and

(f) it so, the facts thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (f) At present, there is no proposal before the
Government to change the constitutional position of
Chandigarh. The Government of India would like the
States concerned to sort out their differences over the
matter amicably and would be willing to help in the matter.

Free Education School for Poor

1007. SHRI MOHAN JENA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether “All India Association for SC/ST and
Physically Handicapped Peoples Upliftment” has clarified
to CM Office and MCD for land allotment to run free
education school for poor in East Delhi;

(b) if so, the action taken/being taken in this regard;

(c) if not, reasons therefor;

(d) whether details of land availability informed to
the Association based on letters received from 18.7.2004

to date from Association by C.M. Office & MCD; and

(e) if so, the time by which where land will be allotted
to this Association?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) Yes, Sir.
A letter was received in this regard. However, MCD does
not allot land to private parties for running educational
institutions.

(b) to (e) Does not arise.
[Transtlation]
Modernisation of Fire Fighting Services

1008. SHRI SURAJ SINGH: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government has drafted any policy
for development/modemization of fire fighting services;

(b) it so, details thereof;

(c) if not, the steps taken/being taken by the
Government to expand and develop these services on
the basis of population; and

(d) the details of the loss of life and property in the
fire cases during the last three years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) A
memorandum for allocation of funds to the States for
modemization and upgradation of Fire Services through
construction of new fire stations, purchase of latest
equipment for fire services and training of fire personnel
has been placed before the Twaelfth Finance Commission.

(d) These details are not maintained by the Central
Govemnment.

Fencing in Border Areas

1009. SHRI SITA RAM SINGH:
SHRI S.K. KHARVENTHAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the details of distance in Kilometer in border area
where fencing work has been completed till date, State-
wise;

(b) the amount spent therein;
(c) the details of distance in kilometers in border

areas where the fencing work is yet to be done, State-
wise; and
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(d) the time by which the fencing work is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) The
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Government have undertaken the construction of
fencing on India-Pakistan and India-Bangladesh
borders. The State-wise details of the fencing completed
and likely schedule of completion of balance work are as
under:

Name of the State

Length of the border

Balance length to Expected year of

fenced so far (In Kms) be fenced (In kms) completion

india-Pakistan Border

Punjab 457 Work completed —
Rajasthan 1048 Work completed -
Jammu & Kashmir 147" 33 2005
Gujarat 55 255 2005
India-Bangladesh Border

West Bengal 1039.63 488.37 2006
Assam 153.29 70.52 2006
Meghalaya 226.64 172.42 2006
Tripura 180.26 548.74 2006
Mizoram - 400.00 2007

‘Fencing erected on Jammu international Border .

[English]

Educational Quota for Soclally and Economically
Backward Sections

1010. SHRI ARJUN SETHI:
SHRI RAMDAS ATHAWALE:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether any proposal is under consideration of
the Government to constitute a Panel for education quota
in educational institutions for socially and economically
backward sections of religious and linguistic minorities;

(b) it so, the details thereof; and

(c) the action taken/proposed to be tdken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI). (a) to (c) At present there is no proposal to
constitute a Panel for a quota in educational institutions
for the socially and economically backward sections of
the religious and linguistic minorities. However, the
National Monitoring Committee for Minorities Education
has been reconstituted on 7 Aug'04 alongwith a Standing
Committee thereof.

Besides, the National Commission for Minority
Educational Institutions has also been established through
the promulgation on 11.11.2004 of the National
Commission for Minority Educational Institutions Ordinance,
2004 with a Chairperson and two Members.

The terms of reference of the iCommittees/
Commission /nter aka, include issues pertaining to the
education of minorities.



269 Written Answers

Production cost of Chemicals and Fertilizers

1011. SHRI SURESH KALMADI: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the production cost of Chemical
Fertilizers in the country is higher than that at the
international level;

(b) if so, the facts and the reasons therefor;

(c) whether the Government had made effort to find
out the production cost of Chemical Fertilizers in America,
Canada, Australia and other countries; and

(d) if so, the extent it is higher in the country?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHR!I RAM VILAS
PASWAN): (a) to (d) Production cost of fertilizers depends
on the type of feedstock used and the price of feedstock.
The cost of feedstock plays an important role in the'
production cost of urea. Natural gas is the most commonly
used feedstock in the manufacture of urea worldwide,
but in India, a number of urea plants use naphtha, fuel
oil and low sulphur heavy stock (LSHS), which are costlier
teedstock as compared to natural gas. The price of
feedstock also varies from country to country depending
upon the source and destination. The cost of feedstock
in India is higher than in major urea exporting countries.
The delivered cost of natural gas to indian fertilizer ptants
is about US $ 2.2—2.8/MMBTU against the basic price
of gas in Middle East countries being normally
US $ 1/MMBTU or less than US$ 1/MMBTU. The gas
price in Russia is about US$ 1-1.25/MMBTU. The cost of
alternative feed/fuels in India are much higher. For
instance, delivered cost of naphtha is currently about US
$ 11-12/MMBTU and that of fuel oil is about
US$ 8/MMBTU. The weighted average rate of concesaion
for existing urea units in Rs. 8691/MT of urea, which is,
at present, less than the price of urea in the intemational
market.

The production cost of fertilizers in America, Canada,
Australia and other countries are not available as no
such data is maintained, as these data are not openly
available.

Assistance to Universities

1012. SHR! JASHUBHAI DHANABHAI BARAD: Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:
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(a) the number of universities functioning in the
country particularly in Gujarat that are getting financial
assistance from University Grants Commission as on date,
State-wise;

(b) whether the Union Government, State
Governments and UGC are monitoring the working of
these universities;

(c) it so, whether any irregularities have been noticed;
(d) if so, the details thereof, and

(e) the action taken by the Govemment against those
held responsible?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) A list of universities which received financial
assistance from UGC during 2003-04 (state-wise) is
enclosed as Statement.

(b) An in-built mechanism for monitoring exists in all
the schemes in UGC.

(¢) No, Sir.
(d) and (e) Do not arise.
Statement
Number of Universities who recesived the grants from

the University Grants Commission duning the year
2003-04

Si.No. Name of the State Number of Universities

1 2 3
1. Andhra Pradesh 16
2. Arunachal Pradesh 1
3. Assam 4
4. Bihar 6
5.  Chhattisgarh 3
6. Delhi )
7. Goa 1
8.  Gujarat 9
9. Haryana 4
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1 2 3

10.  Himachal Pradesh 1
11. Jammu & Kashmir 3
12.  Jharkhand 4
13.  Karnataka 1
14.  Kerala 5
15. Madhya Pradesh 12
16.  Maharashtra 13
17. Manipur 1
18. Meghalaya 1
19.  Mizoram 1
20.  Nagaland 1
21.  Orissa 5
22. Pondicherry 1
23. Punjab 6
24. Rajasthan 9
25. Tamil Nadu 14
26.  Tripura 1

27. Uttar Pradesh 21

28.  Uttaranchal 4
29. Waest Bengal 9

Canteen . Facility to Assam Rifies

1013. MAJ. GEN. (RETD.) B.C. KHANDURI: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government is aware of the persistent
demand from Assam Rifles for provigion of canteen (CSD)
facilities similar to Army,

(b) if so, the action taken/being taken by the
Government to provide such facility both for the serving
and the retired personnel;

(c) the time by which it is likely to be considered;
and

(d) it not, reasons therefor?

to Questions 272

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (d) The Canteen Stores Department (CSD) facilities
are available to personnel of Defence forces and are not
admissible to the personnel of Para Military Forces except
when they are under the operational control of Army. A
proposal of extend the CSD facility of the CPF personnel
was duly considered in consultation with Ministry of
Defence but it could not be extended due to limited
resources and infrastructure. However, some Para Military
Forces have arrangements to provide similar facilities to
their personnel at unit level. Some forces aiso allow their
retired personnel to avail such facilities.

Investment made by PGCL

1014. SHRI RAYAPATI SAMBASIVA RAO:
SHRI IQBAL AHMED SARADGI:

Will the Minister of POWER be pleased to state:

(a) whether Power Grid Corporation of India Ltd.
propose to invest Rs. 5000 crores in Southern-Western
States;

(b) if so, the details thereof along with the number
of such States likely to be benefited; and

(c) the extent to which the power supply in these
States are likely to be improved?

THE MINISTER OF POWER (SHRI P.M. SAYEED):
(a) and (b) Western Region comprises of State of
Maharashtra, Gujarat, Madhya Pradesh, Chhattisgarh, Goa
and Union Tenitories of Dadra & Nagar Haveli and Daman
& Diu. Power Grid Corporation of India Ltd. (PGCIL) is
implementing various transmission schemes in the entire
region. PGCIL has also planned some schemes for
improvement of Transmission System in the Western
Region. The details of planned schemes, along with the
names of the States to be benefited, are given in the
enclosed Statement.

(c) These transmission schemes are planned to
facilitate transfer of power from Eastern Region to Westem
Region, dispersal of power imported from Eastern and
Northern Regions, evacuation of power from the
generating stations in the Western Region and its
dispersal to the beneficiary States besides ensuring
reliability of power supply and security of the Grid.
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Statement
S.No. Name of the Scheme Estimated Cost States/UTs to be benefited
1, Sipat-Il Supplementary Rs. 739 crore Maharashtra, Gujarat, Madhya Pradesh,
Transmission System Chhattisgarh, Goa, Dadra and Nagar Haveli and
Daman and Diu
2. Waestern Region Rs. 30 crore Maharashtra, Gujarat, Madhya Pradesh,
Strengthening Scheme-Ii Chhattisgarh, Goa, Dadra and Nagar Haveli and
Daman and Diu
3. Transmission System Rs. 1100 crore Maharashtra, Gujarat, Madhya Pradesh,
associated with Gandhar-il Chhattisgarh, Goa, Dadra and Nagar Haveli
and Kawas-ll Power and Daman and Diu
Projects
4, Western Region Rs. 4930 crore Maharashtra, Gujarat, Madhya Pradesh,
Strengthening Scheme-Iil Chhattisgarh, Goa, Dadra and Nagar Haveli and
Daman and Diu
5. East-West Strengthening Rs. 690 crore Maharashtra, Gujarat, Madhya Pradesh,

Scheme

Chhattisgarh, Goa, Dadra and Nagar Haveli and
Daman and Diu

Border Dispute between Karnataka and Maharashtra

10)5. SHRI IQBAL AHMED SARADGI: WIil the
Minister of HOME AFFAIRS be pleased to state:

(a) whether Chief Minister of Kamataka along with
delegation met the Prime Minister to resolve the border
dispute between Karnataka and Maharashtra;

(b) if so, the details thereof; and

(c) the steps taken by the Government to defuse
tension in the border areas of these two States?

THE MINITER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) No, Sir.

(b) Does not arise.

(c) The Government of India is of the view that the
dispute is to be resolved primarily by the State
Governments concerned through discussions and mutual
accommodation.

Production cost of Urea

1016. SHRI BASU DEB ACHARIA: Wil the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) contribution of feedstock, energy and wage capital
in the production cost of Urea;

(b) the details of the effect of changing feedstock on
the cost of production of urea;

(c) whether the cost of fuel oil per tonne of urea
changes from place to place in the country and aiso
from one country to another affecting ultimate cost of
production;

(d) if so, the facts in this regard,

(e) whether in other countries subsidies are given in
the feedstock rather than in product making the fertilizer
cheap;

(f) i so, facts thereof;

(g) whether any study has been taken up in this
regard; and

(h) if so, the details thereof?
THE MINISTER OF CHEMICALS AND FERTILIZERS

AND MINISTER OF STEEL (SHR! RAM VILAS
PASWAN): (a) The concession rates being paid to urea
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units under the New Pricing Scheme (NPS) for urea units
are based on the averages of the retention prices of
urea units as on 31.3.2003 of respective groups. The
concession rate is a composite figure based on the group
average which includes all the elements of cost and does
not have break-up like feedstock, energy, wage and capital
cost.

(b) The existing urea units use different types of
feedstock such as natural gas, naphtha, fuel oil, low
sulphur heavy stock (LSHS) etc. The composition of the
feedstock used will also vary from time to time depending
upon the availlability. The weighted average group
concession rates of different groups of urea units based
on the latest notified rates of concession are given in the
table below:

Group Weighted average group concession
rate of urea (Rs./MT)

Pre-92 Gas 5520

Post-92 Gas 7244
Pre-92 Naphtha 12823
Post-92 Naphtha 11854
FO/LSHS 10999
Mixed feed 8196
Overall Weighted Average 8591

(c) ‘'and (d) All the urea manufacturing units are not
using fuel oil for the manufacture of urea. The cost of
fuel oil varies from place to place depending upon the
location of unit, source of supply and applicable taxes
and duties. Correspondingly, there will be a variation in
the cost of fuel oil per tonne of urea. Cost of fuel oil
also varies from country to country depending upon the
source and destination.

(e) and (f) No such data is maintained.
(g) No, Sir.
(h) Question does not arise.

Missing of Census Papers

1017. SHRI UDAY SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:
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(a) whether copies of the 2001 census report are
missing from the Census Commissioner's office in New
Delhi as reported in the S‘atesman dated September, 9,

2004,
(b) if so, the facts thereof; and
(c) the findings of the investigations made therein?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) to (c) On 6th September, 2004 a Limited number of
copies of the Report on Religion were printed. Since
there was an omission in computation of growth rates of
the religious communities in the Brief Analysis, all the
copies were not distributed. The report was made
available for sale on 9th September, 2004 incorporating
the correct growth rates.

[Translation)
Area Intensive Scheme

1018. SHRI FURKAN ANSARI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the various State Governments have
forwarded proposals to the Government for providing funds
for the welfare of minorities under the Area Intensive
Scheme and for modernization of Madarsas education;

(b) it so, the details thereof, State-wise; and

(c) the time by which the funds for this purpose are
likely to be made available?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) Yes, Sir.

(b) The details of state-wise proposals received from
State Government/U.Ts under the scheme of Area
Intensive and Madrasa Modernization Programme is given
in the enclosed Statement.

(c) There is no specific time-frame under which the
funds are to be provided. However, utmost care is taken
to provide the funds in the minimum time or within the
same financial year if the proposals are complete in all
respects and no utilization certificate is pending,
subject to the approval of Grant-in-aid Committee for the
scheme.
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Statement
S.No. Name of Infrastructure Madarsa Total
State/UT Dev. Modemization (Rs. in lakh)
1. Madhya Pradesh - 449.28 449.28
2. Tamil Nadu — 0.72 0.72
3. Chandigarh - 0.72 0.72
4. Tripura — 45.72 45.72
5. Kerala - 21.00 21.00
6. Karnataka — 23.61 23.61
7. Bihar -— 1282.39 1282.39
8. Assam - 301.68 301.68
9. Rajasthan 370.00 —_ 370.00
10. u.P. 2502.69 - 2502.69

‘The proposals mentioned at S. No. 1 to 4 and 10 are being processed as thess are complete in all respect and rest of the proposals
are not being considered as these lack some information or are incompiete or owing to pending utilization certificate etc.

Minorities Institutions

1019. SHRI AJIT JOGI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the State-wise number of minorities institutions
(technical and non-technical) functioning in the country;

(b) whether these minorities institutions are being
provided financial assistance and other facilities by the
Government; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI). (a) to (c) The Government does not maintain
the statistics, religion wise, of the technical and non-
technical institutions functioning in the various States/UTs.
However, financial assistance is provided to the State
Governments/UTs Administration and voluntary
organizations through the concemed State Govemment/
UT administration under the Central Scheme of Area
Intensive and Madrsa Modernisation Programme of this
Department. The financial assistance is made avallable
for the following:

(i) Establishment of new primary/upper primary
schools, non-formal education centers where

such a need is felt and viability established on
the basis of school mapping exercise.

(i) Strengthening of educational infrastructure and
physical faciities in the primary/upper primary
schools.

(i) Opening of multi-stream residential Higher
Secondary Schools for girls where science,
commerce, humanities and vocational courses
are taught, to the Educational Backward
Minorities.

[Engiish]
Agrsement on Power Sharing

1020. SHRI PARSURAM MAJHI: Will the Minister of
POWER be pleased to state:

(a) the details of agreements made between Andhra
Pradesh and Orissa on sharing of the inter-State Hydro-
electric projects;

(b) whether any request has been received from these
States to review these power sharing agreements;

(c) it so, the details thereof, and
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(d) the steps taken by the Government thereon?

THE MINISTER OF POWER (SHRI P.M. SAYEED):

(a) The details of agreements between Andiira Pradesh

and

Orissa on sharing of power from their four inter-

Sta: ~ Hydro-electric Projects are as under:-

@i)

Machkund HE Project (3x17 MW + 3x23 MW =
120 MW): Details ot agreement are as follows:

* Machkund HE (Jt.) Scheme is joint project of
Government of Andhra Pradesh (Erstwhile
Madras) and Government of Orissa. The project
was executed as per the Inter-State agresment
dated 14.01.1945 entered by the two States of
Orissa and erstwhile Madras.

e The Capital cost of the project was shared in
the ratio of 70:30, the project was implemented
by AP and is being maintained by APGENCO
(Erstwhile APSEB).

e The cost of operation and maintenance charges
is being shared by two Governments, every year,
in proportion to Maximum Demand of the power
utilized by each Goernment in that year. The
Government of AP and Orissa have full right to
the use of 50% of the ultimate power developed
at the Duduma Falls as well as of that developed
at each stage.

* The Government of Orissa transferred its right
of use of 20% to the Government of AP for a
period of 99 years from the date of signing of
this agreement.

* In consideration of the above transfer of the
said 20% the Government of AP is paying at
the rate of Rs. 20 per KW on 20% of Machkund
Maximum demand recorded at the Powerhouse
during each financial year.

* After 30 years this payment can be revised on
mutually agreed by both the Governments.

* On the expiry of the period of 99 years the
Government of Orissa is entitled to take over
the said 20% on payment to the Government of
AP of the proportionate share of Capital cost
less depreciation.

Supplementary Agreement

* The agreement entered by the Chief Ministers
of AP and Orissa at Hyderabad on 15th
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(W)

(i)

(v)
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December, 1978 and came into force from 1st
April, 1979.

* Under this agreement the total energy that could
be spared by AP to Orissa will be limited to
20% of the total energy generated, in no case
the energy that could be drawn by Origssa should
exceed 50% of total energy generated at
Machkund during the year including its share of
30%.

+ QOrissa shall compensate AP at the rate of
8 paise per unit for the energy drawn above
30% and below 50% of energy generated.

» Excess energy drawal by any party and above
their share of above generation of Machkund
Powerhouse be settled at rate separately agreed
upon from time to time between the two State
Electricity Boards.

¢ The rate agreed up on its exclusive of the
prevailing Central Excise Duty and any such
taxes and dues levied by Government of India
be paid by Orissa.

Bakmela Dam Toe HE Project (2x30 MW): As per
the agreement between the Chief Ministers of Orissa
and Andhra Pradesh during the meeting held on
10th June, 1992 to execute Balimela Dam Toe
power house, the power benefits from the project
are proposed to be shared equally by Orissa and
Andhra Pradesh.

Jalgput Dam Toe HEP (3x6 MW = 18 MW): The
power benefits from the project are proposed to be
shared equally by Orissa and Andhra Pradesh.

Lower Machkund (2x10 MW = 20 MW): The power
benefits from the project are proposed to be shared
equally by Orissa and Andhra Pradesh.

(b) No, Sir. No such request has been received by

the Ministry of Power/Central Electricity Authority from
these States to review their power sharing agreements.
However, it is learnt that some issues relating to
restoration of Orissa’'s 20% share in Machkund HEP etc.
are under discussion by the States, bilaterally.

(c) and (d) Question do not arise.
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Award for Writings on Human Rights

1021. SHRI KAILASH MEGHWAL: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the National Human Rights Commission
has formulated or proposes to formulate any scheme to
give awards for the writings on Human Rights;

(b) it so, the details thereof;

(c) the languages for which the award has been
planned; and

(d) the number of writers to whom this award has
been given so far?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (d) Yes, Sir. The National Human Rights Commission
(NHRC) has instituted an award namely “Award Scheme
for creative writings on Human Rights in Hindi® in the
year 1998. The main objective of the scheme is to
encourage original writings in Hindi on various subjects
of Human Rights and help creating greater awareness of
human rights within the country. The award is also given
for works of translation into Hindi of books written in
other Indian Languages or English. Any writer who is a
citizen of India is eligible for the award. The awards are
given for the original works or translation into Hindi
language only. Seventeen writers have been awarded
under the scheme so far.

National Flag

1022. SHRI ASADUDDIN OWAISI: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Honourable Supreme Court has asked
the Union Government to evolve a comprehensive national
flag code for stopping the use and abuse of Tricolour for
personal and political gain;

(b) if so, the details thereof;

(c) whether Government has since finalized the flag
code;

(d) if so, the details thereof; and
(e) if not, the time by which it is likely to be finalized?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) and (b) No, Sir.

(c) to (e) Does not arise.

AGRAHAYANA 16, 1926 (Saka)
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[Transiation]
Recognition by C.B.S.E.

1023. SHRI MOHAN RAWALE: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the number of applications received from schools
seeking recognition by the Central Boari &f Secondary
Education and other Central Education Boards during each
of the last three years and till October, 2004;

(b) whether the Government is aware that bogus
schools are involved in cheating public by projecting them
as recognized by the CBSE in the country;

(c) it so, action taken by the Govemment in this
regard; and

(d) the number of school managements in each State
of the country against whom the Government has taken
action during the last three years and in the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) There are three Boards of Examinations at
national level vz Central Board of Secondary Education
(CBSE), Council tor the iIndian School Certificate
Examinations (CISCE) and National Institute of Open
Schooling (NIOS), which grant affiliation/accreditation to
schools. The number of applications received by each of
the Boards during the last three years till October, 2004
is as under:

200102 200203 2003-04 2004-05

(Tih
October,
2004)
CBSE (July-June) 841 1016 1063 191
CISCE (April-March) 115 135 97 97
NIOS (Aug.-July) 569 m 364 176

(b) to (d) As per the information fumished by the
CBSE, sporadic complaints are received regarding use of
CBSE's name by the unaffiliated schools. CBSE issues
show cause notices to the defaulter schools and notifies
their status of affiliation in the local newspapers. Action
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has been taken against 21 such schools, since the last
three years. A state-wise list of number of such cases is
enclosed as Statement.

Statement

Year-wise summary of schools (unaffifiated schools
against which action has been taken)

Year No. of Cases State

2001-02 07 Haryana 02
West Bengal 01
Madhya Pradesh 01
Delhi 02
Bihar 01

2002-03 03 Bihar 02
West Bengal 01

2003-04 07 U.P. 01
Haryana 02
Guijarat 01

Madhya Pradesh 01

DECEMBER 7, 2004

Rajasthan 01
Punjab 01
2004-05 04 Chandigarh 01
U.pP. 03
Total .21
[English]

Conversion of SCFs into SCOs

1024. SHRI PAWAN KUMAR BANSAL: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Chandigarh UT Administration has
permitted conversion of Shop-cum-Flats (SCFs) into Shop-
cum-Offices (SCOs);

(b) it so, the details of the Scheme in this regard
including the total number of SCFs to which the Scheme
is applicable, the changes allowed in the construction
and conversion charges therefor;
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(c) the number of people who have applied for such
conversion;

(d) whether on conversion such premises can be
used also for running Guest Houses, Lodges, Restaurants
etc.,

(e) if so, the reason for not permitting the raising of
height of second floor to 9 ft. to make it habitable;

(f) the total height permissible in the city for different
categories of buildings;

(g) whether the Administration has considered the
desirability for raising heights of all commercial building
to 35 ft. for optimum utilization of the space available;
and

(h) if so, the facts thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) Yes, Sir.

{b) The Scheme which is general in nature and not
specifically applicable to a particular row of SCFs/Shopping
Centre. The main features of the Scheme are as under:-

(1) That the first and second ficors of the building
constructed on the site are allowed to be used
for pumpose of offices, subject to such conversion
charges as may be fixed from time to time in
this behalf. )

(2) That only the transferee of a Shop-cum-Flat shali
be entitied to apply for the conversion.

(3) That the stairs for the first and second floors of
the building shall be provided from the front of
the shop in accordance with the prescribed
architectural controls for Shop-cum-Offices.
Otherwise the transferee may submit revised
plans indicating the proposed position of the stair
case and other internal changes. In such cases,
the conversion shall come into effect only on
sanction of the revised plans.

(4) That no change in the outer facade of the
building or additional construction of any kind
shall be permitted.

The SCFs can be converted into SCOs on payment
of conversion charges @ Rs. 2,000 per sq yard.
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(c) So far 20 applicants have applied for such
conversion out of which 17 have since been granted
permission.

(d) The upper floors of SCOs are permitted to be
used for the purpose subject to certain conditions.

(e) The Urban and Architectural Control Review
Committee of the Administration has considered the issue
and did not find it justified for the reason that the bullding
rules/building bye-laws already provide for construction of
3 floors within the existing heights provided in various
architectural controls.

(f) The total height permissible in the city for different
categories of buildings varies according to the architectural
controls applicable to a particular shopping center in case
of commercial buildings and the condition that the height
of all the sites in a row is identical. In case of residential,
institutional and commercial buildings the maximum height
allowed is as specified in the frame controlarchitecturat
control/zoning plan.

(g) and (h) As already stated above against part (e)
“the Urban and Architectural Control Review Committee
of the Administration which considered the issue did not
find it justified to raise the height. Moreover, since most
of the V4 Sector Markets in the city (Phase-1 Sectors)
are fully developed any relaxation given in the overal
height of a particular site shall adversely affect the uniform
street picture. This will also be against the basic
architectural character of the city where row type shops
have been planned and the skyline is straight and uniform.

[Translation]
Contract Awarded by DDA

1025. SHRI S.P.Y. REDDY: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether the DDA had some years back awarded
the contract of covering the drain from Madhu Vihar to
Dabri crossing in Dwarka sub-city in South West Delhi to
some private party; and

(b) if so, the date on which the contract was awarded
and the time by which the project is likely to be
completed?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) and (b) The Delhi

AGRAHAYANA 18, 1926 (Saks)
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Development Authority (DDA) has reported that the
contract for covering of drain from Madhu Vihar to Dabri
crossing in Dwarka was awarded on 22.10.2000 between
RD 6184 to 3841 (approximate chainage) and construction
of 45 mtrs. Right of Way Road as per Standard Cross .
Section over it. One charriageway of this road over the
drain is to be completed by March, 2005 and the
2nd carriageway is scheduled for completion by March,
2006.

Curbing lllegal Structures and Encroachments

1026. SHRI RAGHUNATH JHA: Will the Minister of
URBAN DEVELOPMENT be pleased to state:

(a) whether it is a tact that Central Vigilance
Commission (CVC) has asked the Delhi Development
Authority (DDA) to take specific steps to curb construction
of illegal structures and fresh encroachments; and

(b) if so, the steps taken by the DDA in this regard
and to fix accountability and responsibility of the officials
who failed to check encroachments and coming up of
unauthorized structures?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) and (b) Delhi Development
Authority (DDA) has reported that Central Vigilance
Commission (CVC) has asked it to take specific steps to
curb illegal structures and encroachments. The steps that
are being taken by DDA in this regard include:

(i) Physically inventorising status of land belonging
to DDA.

(i) Videographing encroached/vacant land belonging
to DDA for records.

(i) Fencing of vacant land after removal of
encroachment.

(iv) Fixing of responsibility of the officials at different
levels of safeguarding DDA land.

(v) List of officers/officials responsible for protection
of land has been sent to Chief Secretary,
GNCTD and CVC.

Fixing of accountability and responsibility of the
officials who have failed or fail to check encroachment
and unauthorized structure is taken from time to time by
DDA in specific cases after due inquiry and in consultation
with CVC.
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Formulation of Regional Plan, 2001 by NCRPB

1027. SHRI RAMSEVAK SINGH:
SHRI RAGHUVEER SINGH KOSHAL:

Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the status report in regard to “Reglonal Plan,
2001” which was formulated by the National Capital
Region Planning Board in 1989 to ease the population
burden on Delhi;

(b) the status report in regard to developing five
counter magnet regions e.g. Patiala (Punjab), Hisar
(Haryana), Barelli (Uttar Pradesh), Gwalior (Madhya
Pradesh) and Kota (Rajasthan) which was also proposed
in the above scheme;

(c) the financial resources for the above scheme and
the quantum of amount already spent for this purpose;

(d) whether the Government proposes to establish
reputed institutions and Government offices of national
level under magnet city project in Gwalior, Madhya
Pradesh;

(e) if so, the details thereof; and

(f) the number of institutions allocated land/plots as
on date?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) The National Capital Region
Planning Board (NCRPB) has informed that the Regional
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Plan-2001 identified six Delhi Metropolitan Area Towns
and eleven Regional Centres for development on priority
basis. The plan envisages giving impetus to these centres
through provision of adequate infrastructure and services
so as to dissuade the potential out migrating population
and also aftract and absorb the Delhi bound migrants.

The infrastructure and services for development of
National Capital Region are provided by the State Govts.
and their implementing agencies concerned.

The NCR Planning Board facllitates development of
infrastructure in the National Capital Region through
financial assistance in the form of loan for selected
projects of the State Governments and their implementing
agencies. The Board has, till November, 2004, approved
183 infrastructure development projects for residential,
industrial, commercial uses and improvement of transport
facllities, power, roads, bridges etc. projects with an
estimated cost of Rs. 6810.65 crores and with a total
loan component of Rs. 3458.28 crores.

(b) and (c) The NCR Planning Board facilitates
development of infrastructure in the National Capital
Region through financial assistance in the form of loan.
The details regarding development of five counter magnet
regions of Patiala, Hissar, Bareill, Gwalior and Kota for
which the NCR Planning Board has extended loan
assistance to the State Gowt/Implementing Agencies is
given in the enclosed Statement.

(d) to (f) The decision for establishment of reputed
institutions and Government offices in the National Capital
Region and Counter Magnet Areas including Gwalior in
Madhya Pradesh is taken by the respective State
Government/implementing agency.

Statement

Projects funded by NCR Flanning Board for towns in the Countsr Magnet arsa
and Implemented by State Govermnments

(Rs. in crores)

SI.No. Name of the Project Cost Loan Contribution Expenditure
Sanctioned/ by State (upto
Released by Govemment Sept., 04)
NCRPB
1 2 3 4 5 6
1. Development of Integrated 40.00 31.00(31.00) 9.00

Township, Gwalior (M.P.)

47.79*
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2. 132 KVA substation, 16.00
Gwalior (MP)

3. Construction of 6-lane 48.00
arterial road, Gwalior

4, Integrated development 35.71
scheme, Sreenathpuram,
Kota (Rajasthan)

5. Feeder main to provide 6.83
drinking water facility to
newlyfformed colonies of UIT/
RHB/Medical College, Kota

6. Sewa Singh Tikri Wala Nagar 18.78
and extension of Karhari
Farm urban estate, Phase-lil,
Patiala, Punjab

7. Extension & augmentation 59.93
of water supply, sewerage
and solid waste management
in Patiala, Punjab

8. Integrated township 66.24
development project,
Patiala, Punjab

9. Residential and Transport 339.31

Nagar schemes, Bareilly

10. Augmentation and extension 16.83
of water supply and sewerage
scheme, Hissar, Haryana

12.00(12.00) 4.00 16.48

36.00(36.00) 12.00 42.48

2.00(2.00) 33.71 9.37

3.70(0.00) 3.13 0.00

1.00(1.00) 17.78 4.40*

44.95(18.11) 14.98 17.71

49.68(28.80) 16.56 31.16

20.00(20.00) 319.31 91.83

11.95(2.20) 3.98 1.51

Extra cost of the project on account of increased land cost bome by State Government.
‘With changed terms of reference of the work by the State Government.

Removal of Encroachments from Gram Sabha Land

1028. SHRI VIJOY KRISHNA: Will the Minister of
URBAN DEVELOPMENT be pleased to refer to the reply
given .0 USQ No. 2274 dated 13.3.2001 and state the
number of encroachments removed from the Gram Sabha
land in Delhi without obtaining/executing warrant of
possessions during the last three years?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): The information is being collected
and will be laid on the Table of the Sabha.

[English]
Review of Working of Power Sector

1029. SHRI SUGRIB SINGH: Will the Minister of
POWER be pleased to state:

(a) whether the Government has reviewed the working
of power sector in the country;

(b) if so, whether any deficiency has been revealed .
from the review;

(c) it so, the reasons therefor; and
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(d) the steps taken by the Government to plug the
loopholes and to improve the performance of power
sector?

THE MINISTER OF POWER (SHRI P.M. SAYEED):
(a) to (d) The review of the working of the power sector
is an ongoing exercise. Power shortages, weak financial
position of the utilities due to high Aggregate Technical
& Commercial (ATC) losses and distortion in the taritf
structure are major problems.

A number of steps have been taken by Government
of India to improve the performance of the power sector.
To augment the availability of power 10th Plan envisages
a capacity addition of 41110 MW. To revive the poor
financial health of SEBs/Power Utilities the Ministry of
Power has signed Memorandum of Agreement (MoA) with
States on power sector reform envisaging support of
Central Government subject to States progressing
satistactorily on agreed reform agenda. Funds are
provided to States under Accelerated Power Development
and Reforms Programme (APDRP) for investment in
identified distribution areas for, /nter alia, reducing technical
losses and improving the quality of supply and aiso for
incentivising, through grants, reduction of cash losses.
Past debts to SEBs due to Central Public Sector
Undertakings have been securitized under tripartite
agreements.

The Electricity Act, 2003 creates a liberal framework
for development of the power sector and reduces the
entry barrier in different segments of power supply
industry. This is expected to encourage competition and
in turn efficiency improvements. It also provides for
stringent measures for dealing with theft of electricity.

Tarifts for retail sale are required to be determined
by State Regulatory Commissions in accordance with
provisions of the Electricity Act, 2003 after hearing the
reviews of all the stake-holders including generating
companies/utilities and consumers in a transparent
manner.

Convention of Status of Refugees

1030. SHRI P. MOHAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the influx of refugees from other countries
to India still continuing;

(b) if so, whether our country is a signatory to the
1951 convention on the status .of Refugees;
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(c) if so, the number of foreign refugees being
sheltered in the country, country-wise; and

(d) the action taken for rehabilitation of these
refugees?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
No, Sir. While the number of registered refugees has
increased by 5,556 in the year 2003 over that of the
previous year, most of this is due to registration of children
of already registered refugees, who have become major
and only few additional refugees have arrived.

(b) No, Sir.

(c) Country-wise break up of registered refugees as
on 31.12,2003 is given in the enclosed Statement.

(d) Action on relief and rehabilitation by the Central
Government to the refugees is as follows:

() Sri Lankan refugees are provided relief
assistance pending their repatriation; and

(i) The rehabilitation of refugees who arrived in
India along with His Holiness the Dalai Lama in
1959 has been completed.

Statement

Number of Registered Relugees (country-wise) as on
31.12.2003 (excluding Pakistanis)

Country No. of Registered Refugees
Atfghanistan 12,250
Bangladesh 1,363
China 2
Iran 25
Iraq 3
Malaysia 2
Myanmar 725
Somalia 65
Sri Lanka 59,862
Stateless 56,690
Stateless (Hajong/Chakma) 37,501

Total 1,68,568 .
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[Translation)
Changes In Schemes for STs

1031. SHRI RAMJI LAL SUMAN:

SHRI RAJIV RANJAN SINGH “LALAN™

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) whether the Union Government is putting
emphasis to bring about comprehensive changes in
schemes pertaining to the welfare of Scheduled Tribes
by making them collectively beneficial;

(b) if so, the names of such schemes;

(c) the names of the districts/regions selected by the
Union Government in each State of the country for these
schemes, and

(d) the amount proposed to be spent on these
schemes during the year 2004-05?

THE MINISTER OF TRIBAL AFFAIRS AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI P.R. KYNDIAH): (a) and (b) The Schemes
of the Ministry were subjected to zero based budgeting
at the time of launch of Tenth Five Year Plan and as a
result comprehensive changes were brought out in the
guidelines for release and utilization of funds under Special
Central Assistance to Tribal Sub Plan (SCA to TSP) and
also Article 275(1) of the Constitution. The revised
guidelines emphasize on community based income
generating activities and creation of critical infrastructure
in tribal areas.

(c) SCA to TSP is provided to 21 Tribal Sub Plan
States namely Andhra Pradesh, Assam, Bihar, Gujarat,
Himachal Pradesh, Jammu and Kashmir, Karnataka,
Kerala, Madhya Pradesh, Tripura, Uttar Pradesh,
Maharashtra, Manipur, Orissa, Rajasthan, Sikkim, Tamil
Nadu, Tripura, Uttar Pradesh, West Bengal, Jharkhand,
Chhattisgarh and Uttaranchal. The grant under Article
275(1) of the Constitution is provided to all TSP States
and 4 Tribal majority States, namely, Arunachal Pradesh,
Mizoram, Meghalaya and Nagaland.

(d) An amount ot Rs. 497.00 crores under SCA to
TSP and Rs. 330.00 crores under Articlte 275(1) of the
Constitution is proposed to be spent during the year
2004-05.
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Central University status to Aliahabad University

1032. SHRI SANTOSH GANGWAR: Will the Minieter
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether any proposal to accord the status of a
Central University to the Allahabad University is under
consideration of the Union Government; and

(b) if so, the time by which a final decision is likely
to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) The Government in the Ministry of
Human Resource Development has decided, in principle,
to a proposal for restoration of central university status
of the University of Allahabad. It is, however, not possible
to indicate a definite time frame for taking a final decision
on the proposal as the necessary procedural formalities
in this regard are yet to be completed.

Pending Energy Proposals of Himachal Pradesh

1033. SHRI SURESH CHANDEL: Will the Minister of
NON-CONVENTIONAL ENERGY SOURCES be ploased
to state:

(a) whether some Non-Conventional Energy Sources
proposals of Himachal Pradesh are pending with the
Government for clearance;

(b) if so, the details thersof;

(c) the action taker/propose to be taken by the
Government for early clearance of these proposals, and

(d) the time by which these proposals are likely to
be cleared?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS
MUTTEMWAR): (a) to (d) The details of various Non-
Conventional Energy Project proposals of Himahal
Pradesh that have been received in the Ministry under
non-conventional energy programmes are given in the
enclosed Statement. Proposals would be considered on
receipt of clarifications/revised proposals from the State
and clearance would be immediately given depending
upon techno-economic feasibility, fulfiiment of terms and
conditions as per the provisions contained in respective
programmes and availability of funds.
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Statement

Details of proposals of Himachal Pradesh recelived in
the Ministry under vamous Non-conventional Energy
Programmes

SI.No. Proposal

I Remote Village Electrification

1. 900 kW SHP project for each village in Pangi
Valley in District Chamba

2. 550 kW SHP Project for Kunnu-Charang in District
Kinnaur

3. 3 SHP projects 6. 2x400 kW at Sissu, 2x200 kW
at Biling, 2x200 kW at Shansa in District Lahaul
& Spiti

4. 200 kW SHP project for Saichu in pangi Valley in
District Chamba

. Small Hydro Power

5. 1100 kW SHP project at Bagrod—Sidhata, Distt.
Kangra

6. 30 kW SHP project at Sarahan, Shimla
. Solar Thermal

7. A Proposal for establishment of a Solar Energy
Research Centre at Shimla

. Energy Parks

8. A district level energy park proposal at Lingthi,
District Lahaul & Spiti

9. A State level energy park proposal at Pandoh,
District Mandi.

[English]
Blo-Diese! Plants
1034. SHRI THAWAR CHAND GEHLOT: Will the

Minister of NON-CONVENTIONAL ENERGY SOURCES
be pleased to state:

(a) the number of Bio-diesel plants in the country at
present;

(b) the facllities of technical training available in the
country regarding Bio-diesel production;
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(c) whether Bio-diesel is more useful than other
energy sources; and

(d) if so, the steps taken by the Govemment to
encoverage its production and use?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS
MUTTEMWAR): (a) As per information available with the
Ministry of Non-Conventional Energy Sources, there are
no regular commercial plants for producing bio-diesel.
However, Gujarat Oleo Chem. Ltd., Distt. Bharuch and
Lubrizol India Ltd.,, Bombay are stated to produce bio-
diesel on demand basis.

(b) The Indian Institute of Technology (IIT), Delhi,
Indian Institute of Petroleum (lIP), Dehradun, Indian Qil
Corporation (IOC) (R&D), Faridabad and Delhi College of
Engineering (DCE), Delhi among others are presently
doing R&D work on various aspects of bio-diesel
production. These academic & research institutions may
be able to provide training facilities for bio-diesel.

(c) and (d) Bio-diesel has been considered as clean
alternative fuel which has properties similar to petroleum
diese! fuels and can be mixed with diesel fuel in blends
upto 20% without any modification in existing engines.
The emissions from bio-diesel such as carbon dioxide of
sulphur are less as compared to the petroleum diesel
fuels. Moreover, bio-diesel is a renewable, non toxic and
biodegradable. In order to encourage production and use
of bio-diesel as a blend with diesel in the automotive
sector, the Government has set up a National Mission
on Bio-diesel for which the Ministry of Rural Development
has been designated as the nodal Ministry. The Ministry
of Rural Development have informed that a Detailed
Project Report (DPR) is under preparation and the Mission
is expected to be launched by January, 2005. The Ministry
of Non-Conventional Energy Sources is supporting
Research & Development projects on the production and
use of Bio-diesel.

[Transtation]
NRI Quota

1035. SHRI CHANDRA MANI TRIPATHI: Will the
Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether the Delhi Development Authority (DDA)
has decided to incorporate quota of N.R.l. in the aliotment
of land by it; '
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(b) if so, the reasons therefor;

(c) whethre the DDA has attached any terms and
conditions therewith; and

(d) it so, the details thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) No, Sir.

(b) to (d) In view of reply to part (a) above, question
does not arise.

[English]
Armed Forces Act

1036. SHRI SURAVARAM SUDHAKAR REDDY:
SHRI KHARABELA SWAIN:
SHRI AJOY CHAKRABORTY:
SHRI BACH!I SINGH RAWAT “BACHDA":
SHRI GURUDAS DASGUPTA:
SHRI SURESH KALMADI:
PROF. M. RAMADASS:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has entered into a
dialogue with the leaders of the groups demanding for
the scrapping of Armed Force Special Power Act in
Manipur;

(b) it so, the outcome thereof; and

(¢) the steps taken by the Govemment to bring peace
and normalcy in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) A
delegation of ‘Apunba Lup’ leaders from Manipur met the
Prime Minister, on 1st November 2004 and the Home
Minister, on 2nd November 2004.

(b) The delegation reiterated their demand for repeal
of the Armed Forces (Special Powers) Act, 1958.

(c) The Government have appointed a Committee to
review the provisions of the Armed Forces (Special
Powers) Act and to submit its report within a period of
six months. To Kangra Fort has been vacated by the
Assam Rifles and handed over to the State Government
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for development as national heritage. A Unified
Headquarters has also been established in the State for
coordinated operations against militants by the Security
Forces.

Change in Name of Rallway Station

1037. SHRiI G.M. SIDDESWARA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Union Government has received any
proposal from the Social Organisation and Public
Representative from Kamataka for changing the name of
“Sasalu Railway Station” to “Tharalabalu Railway Station”;
and

(b) if so, the action taken/being taken by the Union
Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) A proposal has been received from the Govemnment
of Karnataka regarding change of name of “Sasalu
Railway Station” as “Taralabalu Railway Station”.

(b) The proposal is under examination in consuitation
with concemed Ministries/Departments of the Government.

Integrated Child Development Scheme

1038. SHRI NAVJOT SINGH SIDHU:
SHRI BRAJESH PATHAK:
SHRIMATI D. PURANDESWARI:
SHRIMATI JAYABEN B. THAKKAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether India has largest Integrated Child
Development Scheme programmes in the World which
aims at freeing children from all forms of exploitations
efc.;

(b) it so, the details of the programmes;

(c) whether the targets have been achieved; and

(d) if not, the steps taken by the Government and to
utilize the funds under Integrated Child Development
Scheme as per the Supreme Court orders?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANT!
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SINGH): (a) and (b) The Integrated Child Development
Services (ICDS) Scheme aims at holistic development of
children (0-6 years) and pregnant and lactating mothers
from disadvantaged sections by providing a package of
services comprising supplementary nutrition, immunization,
health check-up, referral services, pre-school non-formal
education and nutrition and health education. Currently,
the Scheme is sanctioned in 5652 Projects across the
country, out of which 5274 Projects have become
operational as on 31.8.2004 providing services to about
456.11 lakh beneficiaries, comprising of about 379.94 lakh
children (0-6 years) and about 76.17 lakh pregnant and
lactating mothers through a network of about 6.74 lakh
Anganwadi Centres.

(c) and (d) The Supreme Court, vide its order dated
29.4.2004, directed the States/UTs, /mifsr-alia, that all
sanctioned Aganwadi Centres be made fully operational
by 30.6.2004. In its further order dated 7.10.2004, the
Supreme Court has reiterated that all sanctioned Projects/
Centres should be made fully operational. The
Government of India has impressed upon State
Governments to operationalise all sanctioned Projects and
Centres as per directions of the Supreme Court.

Price of Drugs

1039. SHRI DALPAT SINGH PARSTE: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) the prices fixed for Glypezide and
Dextropropoxyphene Hydrochlon‘de based formulations;

(b) whether prices of this formulations have been
implemented vide Drug Price Control Order, 1995 and
still the producers are protected by National
Pharmaceutical Pricing Authority (NPPA);

(c) if so, the details thereof; and

(d) the steps have been taken to Investigate the
linkup between the producers and the officers of NPPA?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) to (d) The National Pharmaceutical Pricing
Authority (NPPA) fixed/revises the prices of scheduled
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formulations in accordance with the provisions of Drugs
(Prices Control) Order 1995 (DPCO, 1995). This is an
ongoing exercise and the notifications fixing/revising the
prices are notified in the Official Gazette. As per the
records available and reports received from the major
manufacturers of the formulations of Glipizide and
Dextropropoxyphene Hydrochloride, the prices are being
followed as per provisions of DPCO, 1995. No violation
of prices of formulations based on these drugs has been
reported to NPPA so far.

[Translation)
Opening of Kendriya Vidalayas

1040. SHRI BRAJESH PATHAK: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the places in regard to which approval has been
given to open Kendriya Vidyalayas during the last three
years;

(b) whether teaching work has been started in those
Kendriya Vidyalayas which have been sanctioned and
opened during the above period;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) Approval was given by Kendriya Vidyalaya
Sangathan for opening of 101 Kendriya Vidyalayas (Civil/
Defence/Project Sectors) during last three years. The
names of these places are given in the enclosed
Statement-1.

(b) to (d) Out of 101 schools approved, orders for
opening of 99 Kendriya Vidyalays were issued for the
year 2002-03 to 2004-05 Statement-ll. However, 86
Kendriya Vidyalayas have been made functional and the
remaining 13 Kendriya Vidyalayas (Statement-Ill) are non-
functional for the want of required temproary building and
infrastructural facilities from the concerned District
Administration. Orders for opening of 2 Kendriya
Vidyalayas /ie. one each at Bijonour (UP) and Indirapuram,
Ghaziabad (UP) could not be issued for the aforesaid
reasons. .
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Statement /
List Indicating the names of Kendrnya Vidyalayas sanctioned dunng the last three
yoears i.6. from 2002-03 to 2004-05
SI.No. Name of Kendriya Vidyalaya State Sector
1 2 3 4
1. Sainj (Kullu) Himachal Pradesh Project
2. Roing Arunachal Pradesh Civil
3. T Guwahati Assam -do-
4, Barpeta -do- -do-
5. Dibrugarh -do- -do-
6. Lakhimpur -do- -do-
7. Mangaldoi -do- -do-
8. RRL Jorhat -do- -do-
9. Buxar Bihar -do-
10. Bettiah ~do- -do-
1. Hazipur -do- -do-
12. Mashrakh -do- -do-
13. Motihari -do- -do-
14. Raipur No. 2 Chhattisgarh -do-
15. Jashpur -do- -do-
16. Beladile, Dantewada -do- -do-
17. Diu Daman & Diu -do-
18. Sec. 22, Rohini Delhi -do-
19. Sec. 25, Rohini ~-do- ~do-
20. Dwarka -do- -do-
21. Narela -do- ~do-
22. Vasant Kunj -do- -do-
23. Dwarka Gujarat -do-
24, Jetpur -do- -do-
25. No. 3 Faridabad Haryana -do-
26. No. 2 Gurgaon -do- -do-
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1 2 3 4
27. Harshinghpura, Karnal Haryana Civil
28. ITBP Rckongpco H.P. -do-
29. Anantnag J&K -do-
30. Pahalgam -do- -do-
31. Zanskar -do- -do-
32. Kargil -do- -do-
33. Nubra -do- -do-
34. Chusul -do- -do-
35. Hira Nagar ~do- -do-
36. Kathua -do- -do-
37. Badarwah -do- -do-
38. Chennai at Kud -do- -do-
39. Dhanbad Jharkhand do-
40. Surda, Ghatshila -do- -do-
41, HEC Ranchi -do- -do-
42, Kavaratti Lakshadweep -do-
43. No. 3 Bhopal M.P. -do-
44, Mandia -do- -do-
45, Lunglei Mizoram -do-
46. No. 4 Bhubaneswar Orissa -do-
47. BSF Pokhran Rajasthan -do-
48. Rameshewaram Tamil Nadu -do-
49, Bhimtal, Nainital Uttaranchal -do-
50. Kausani, Almora -do- -do-
51. Gwaldam, Chamoli -do- -do-
52. Rishikeksh, Hardwar -do- -do-
53. Pauri, Garhwal -do- -do-
54, T Allahabad Uttar Pradesh -do-
55. Raksha Vihar, Kanpur -do- Defence
56. Greater NOIDA -do- -do-
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1 2 3 4
57. CRPF, Lucknow Uttar Pradesh Detence
58. Varanasi -do- -do-
59. Gorakhpur -do- Civil
60. Deoria -do- ~do-
61. Balrampur ~do- ~do-
62. Kurseong West Bengal -do-
63. Morvi Gujarat -do-
64. Rajgarhi, Distt. Uttarkashi Uttaranchal -do-
65. Gangapur City Rajasthan -do-
66. Guimarg (Tanmarg) J&K -do-
67. Augustmuni, Rudraprayag Uttaranchal -do-
68. Sourkhand, Tehri -do- ~do-
69. Gopeswar, Chamoli -do- -do-
70. ITBP Mirthi, Pithoragrah -do- -do-
71. Lohaghat, Champawat -do- -do-
72. Karauli Rajasthan -do-
73. Edackattuvayal Kerala -do-
74. Madurai No. 2 Tamil Nadu ~-do-
75. Rewa No. 2 M.P. -do-
76. Sagar No. 3 -do- -do-
77. Shajapur -do- -do-
78. Kannauj U.P. -do-
79. Moradabad No. 2 -do- -do-
80. Chandpur, Bijnore -do- -do-
81. indira Point, Campbell Bay A&N lsland -do-
82. Miaon Arunachal Pradesh -do-
83. Nawada Bihar -do-
84. Chhapra -do- -do-
85. Gopal Ganj -do- -do-
86. Khonsa Arunachal Pradesh -do-
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1 2 3 4
87. Bhurkunda Jharkhand civil
88. Darbhanga Bihar -do-
89. Barauni Bihar -do-
90. Raxaul, Distt. East Champaran Bihar -do-
91, Madhepura Bihar -do-
92. Purnia Bihar -do-
93. Banka Bihar -do-
94, Patna No. 3 Bihar -do-
95. Arah Bihar -do-
96. Siwan Bihar -do-
97. STPS Suratgarh Rajasthan Project
98. Subansiri, Dhemaiji Assam Project
99. Bijnore U.P. Civil
100. Indirapuram, Ghaziabad U.P. Civil
101. Tehran Iran Civil (Self-financing
basis)
Statornent l//
List Indicating the names of Kendnya Vidymlayas sanctioned dunng the last three
yoars le. from 2002-03 to 2004-05

Year Name qf Kendriya Vidyalaya State Sector
1 2 3 4
2002-03 1. Sainj (Kullu) Himachal Pradesh Project
2003-04 1. Roing Arunachal Pradesh Civil

2. HT Guwahati Assam -do-

3. Sarpota -do- -do-

4. Dibrugarh -do- -do-

S. Lakhimpur -do- -do-

6. Mangaldoi -do- -do-

7. RRL Jorhat -do- -do-
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1 2 3 4
8. Buxar Bihar -do-
9. Bettiah -do- -do-
10. Hazipur -do- -do-
1. Mashrakh -do- -do-
12. Motihari -do- -do-
13. Raipur No. 2 Chhattisgarh -do-
14, Jashpur -do- -do-
15. Beladile, Dantewada -do- -do-
16. Diu Daman & Diu -do-
17. Sec. 22, Rohini Delhi -do-
18. Sec. 25, Rohini -do- -do-
19. Dwarka -do- -do-
20. Narela -do- -do-
21, Vasant Kunj -do- -do-
22, Dwarka Gujarat -do-
23. Jetpur -do- -do-
24, No. 3 Faridabad Haryana -do-
25. No. 2 Gurgaon -do- -do-
26. Harshinghpura, Kamal -do-
27. ITBP Rckongpco H.P. -do-
28. Anantnag -do-
29. Pahalgam -do- -do-
30. Zanskar -do- -do-
31. Kargil -do- -do-
32. Nubra -do- -do-
33. Chusul ~-do- -do-
34. Hira Nagar -do- -do-
35. Kathua -do- -do-
36. Badarwah ~do- -do-
37. Chennai at Kud -do- -do-
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1 2 3 4
38. Dhanbad Jharkhand Civil
39. Surda, Ghatshila -do- -do-
40. HEC Ranchi -do- -do-
41, Kavaratti Lakshadweep -do-
42, No. 3 Bhopal M.P. -do-
43. Mandia -do- -do-
44, Lunglei Mizoram -do-
45, No. 4 Bhubaneswar Orissa -do-
46. BSF Pokhran Rajasthan -do-
47. Rameshewaram Tamil Nadu -do-
48. Bhimtal, Nainital Uttaranchal -do-
49. Kausani, Almora -do- -do-
50. Gwaldam, Chamoli -do- -do-
51. Rishikeksh, Hardwar -do- -do-
52. Pauri, Garhwal -do- -do-
53. T Allahabad Uttar Pradesh -do-
54. Raksha Vihar, Kanpur -do- Defence
55. Greater NOIDA -do- -do-
56. CRPF, Lucknow -do- -do-
57. Varanassi -do- -do-
58. Gorakhpur -do- Civil
59. Deoria -do- -do-
60. Balrampur -do- -do-
61. Kurseong West Bengal -do-
62. Morvi Gujarat -do-
63. Rajgarhi, Distt. Uttarkashi Uttaranchal -do-
64. Gangapur City Rajasthan -do-
65. STPS Suratgarh -do- Project
66. Subansiri, Dhemaiji Assam Project’
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1 2 3 4

2004-05 1. Guimarg (Tanmarg) J&K Civil
2, Augustmuni, Rudraprayag Uttaranchal -do-
3 Sourkhand, Tehri -do- -do-
4. Gopeswar, Chamoli -do- -do-
5. ITBP Mirthi, Pithoragrah -do- -do-
6. Lohaghat, Champawat -do- -do-
7. Karauli Rajasthan -do-
8. Edackattuvayal Kerala -do-
9. Madurai No. 2 Tamil Nadu -do-
10. Rewa No. 2 M.P. -do-
11, Sagar No. 3 -do- -do-
12. Shajapur -do- ~do-
13. Kannauj U.P. -do-
14. Moradabad No. 2 -do- -do-
15. Chandpur, Bijnore -do- -do-
16. Indira Point, Campbell Bay A&N Island -do-
17. Miaon Arunachal Pradesh -do-
18. Nawada Bihar -do-
19. Chhapra -do- -do-
20. Gopa! Ganj ~-do- -do-
21. Khonsa Arunachal Pradesh -do-

‘ 22. Bhurkunda Jharkhand -do-
23. Darbhanga Bihar -do-
24, Barauni Bihar -do-
25. Raxaul, Distt. East Champaran Bihar -do-
26. Madhepura Bihar -do-
27. Purnia Bihar -do-
28. Panka Bihar -do-
29. Patna No. 3 Bihar -do-
30. Arah Bihar -do-
31. Siwan Bihar -do-
32. Tehran Iran Civil (Selt-

financing basis)
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Statement Il

List Indicating the names of Kendnya Vidyalayas which wers opened during the last three years
Le. from 2002-03 to 2004-05 but are non-function8l

Year S.No. Name of Kendriya Vidyalaya State Sector
2002-03 — —_ -
2003-04 1. Morvi Gujarat Civil
2004-05 2. Gopeshwar, Chamoli Uttaranchal -do-
3. Edackattuvayal Tamil Nadu -do-
4, Kannauj Uttar Pradesh -do-
5. Muradabad No. 2 -do- -do-
6. Chandpur, Bijnore -do- -do-
7. Nawada Bihar ~-do-
8. Patna No. 3 -do- -do-
9. Purnia -do- -do-
10. Arah -do- -do-
11. Madhepura -do- -do-
12. Raxual -do- -do-
13. Indira Point, Campbell Bay A&N Island -do-
(English] Consequent upon the repeal of the “Prevention of

Law to Deal with Terrorism

1041. SHRI P. RAJENDRAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the details of legislations enacted on laws to deal
with Terrorism or any other activities endangering the
security of the Nation;

(b) whether the Home Ministry has had the series of
meeting with other departmerts and has prepared a law
to deal with communal forces in the country;

(c) if so, the outcome of the talks; and

(d) the time by which a final decision in this regard
is likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)

Terrorism Act (POTA), 2002 and keeping in view the
Government's firm resolve not to compromise with the
fight against terrorism, which poses a serious threat to
national security and also at the giobal level, the Unlawful
Activities (Prevention) Act, 1967 was amended to
incorporate certain provisions considered necessary to deal
with various facets of terrorism. An Ordinance vz The
Unlawful Activities (Prevention) Amendment Ordinance,
2004 was promuigated on 21.9.2004, in this regard.

(b) to (d) A draft Bill to enact a comprehensive law
to deal with communal violence is under preparation. The
Bill is likely to be introduced in Pariament during the
forthcoming Budget Session after wider consultations.

Sale of Lottery

1042. SHRI C.K. CHANDRAPPAN: Will the Minister
of HOME AFFAIRS be pleased to state:
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(a) whether the Government of Kerala has requested
the Central Government to temporarily stop the lottery
tickets of certain States in Kerala, as these lotteries said
to have been organized by certain State Governments
are run by contractors violating the provisions of the
Central Act in this regard;

(b) if so, the details of the memorandum submitted
by the Government of Kerala in this regard; and

(c) the action taken by the Union Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) to (c) The Government of Kerala has requested the
Union Government to prohibit on-line/paper lotteries run
by certain States and to temporarily stop the sale of
tickets of these lotteries in Kerala alleging that these
lotteries were being organized in violation of the provisions
of Section 4 of the Lotteries (Regulation) Act, 1998. The
matter was taken up with the concemed States and they
strongly contested the allegations. On the other hand,
one of the States has challenged the provisions of the
Kerala State Lotteries and on-line Lotteries (Regulation)
Rules, 2003 of the Government of Kerala in the Supreme
Court. The Union Government is awaiting the verdict of
the Apex Court.

[Translation]
Construction of Bulldings for Anganwadl/Godowns

1043. SHRI RAJEN GOHAIN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Union Government has issued any
guidelines to States to incur forty per cent from the
Jawahar Rozgar Yojana and sixty per cent from other
heads on construction of buildings for Anganwadi Kendras
and godowns;

(b) if so, whether buildings for Anganwadi Kendras
and godowns have been constructed in each State of
the country as per the said guidelines;

(c) if so, the details thereof;

(d) the number of districts of each State in the country
where buildings for Anganwadi Kendras and godowns
have not been constructed as on date; and
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(e) the steps taken by the Union Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! KANT!
SINGH): (a) to (e) The ICDS Scheme envisages that the
accommodation for Anganwadis has to be provided by
the local community free of rent. Wherever public/
community accommodation (Panchayat Ghar, School
building etc.) is available, such accommodation can be
used for running the Anganwadis. Where no public
accommodation is available and where ihe local
community has not been able to provide any
accommodation for Anganwdis, provision for hiring of
suitable accommodation on rent is there in the scheme.

The Department of Women and Child Development
issued instructions, in 1990, to the State Governments to
provide funds out of employment generation schemes like
Jawahar Rozgar Yojana for construction of Anganwadi
buildings. Construction of Anganwadi building has been
sanctioned in North Eastern States, as a special case.
State-wise number of Anganwadi buildings sanctioned for
construction in NE States is given in the enclosed
Statement-l. Also, there is provision for construction of
Anganwadi buildings under World Bank assisted ICDS-IlI
Project. State-wise number of such Anganwadi buildings
sanctioned for construction is given in the enclosed
Statement-II.

Statement /

State-wise number of Anganwadi Centres Sanctioned
for Construction in North Eastemn States

Si.No. State No. of Anganwadi Centres
sanctioned for construction

1. Arunachal Pradesh 1520

2. Assam 11830

3. Manipur 1970

4, Meghalaya 1090

5. Mizoram 640

6. Nagaland 1020

7. Tripura 1800

8. Sikkim 130

Total 20,000
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Statement I/

State-wise number of Anganwadi Cantres sanctioned
for construction under Worid Bank assisted profect

Si.No. State No. of Anganwadi Centres
sanctioned for construction
1. Uttar Pradesh 4548
2. Rajasthan 3333
3.  Maharashtra 4453
4. Kerala 1600
5. Tamil Nadu 82
6. Madhya Pradesh 1445
7.  Chhattisgarh 405
8. Bihar 1430
9. Jharkhand 581
10.  Uttaranchal 960
11.  Orissa 1863
12.  Gujarat 800
13.  Haryana 408
14. Jammu & Kashmir 425
15.  Karnataka 650
16. Punjab 500
17.  West Bengal 983
18.  Andhra Pradesh 8816
Total 33,272
[Enghish]

Arrest of Religious Head

1044. SHRI N.N. KRISHNADAS:
SHRI ANANDRAO VITHOBA ADSUL:
SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI K.C. PALANISAMY:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Union Government has called for the
facts regarding the arrest of Kanchi Sankaracharya Sri
Jayendra Saraswathi; and
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(b) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) Yes, Sir. The facts were called from the Government
of Tamil Nadu.

(b) As informed by Government of Tamil Nadu, a
case of murder of Shri Sankararaman, Manager of Shri
Varatharaja Perumal Temple at Kancheepuram on
3.9.2004 was registered at Vishnu Kanchi Police Station
and investigation taken up by a Special Investigation
Team. After the evidence collected in the course of
investigation disclosed involvement of Sri Jayendra
Saraswawthi Swamigal in the conspiracy, he was arrested
on 11th November, 2004 at 2200 hrs. at Mahbubnagar,
Mahbubnagar district in Andhra Pradesh with the
assistance of Andhra Pradesh Police. The investigation
also revealed the involvement of Sri Jayendra Saraswathi
Swamigal in another case registared in Chennai City E5
Pattinampakkam PS ws 452, 324 and 307 IPC in which
an attempt had been made on the life of Shri
Radhakrishnan, his wife and their servant on 20.9.2002.

Utilization of Funds by Maharashtra
1045. SHRI TUKARAM GANGADHAR GADAKH:
SHRIMATI KALPNA RAMESH NARHIRE:

Will the Minister of URBAN DEVELOPMENT be
pleased to refer to the reply given to Unstarred Question
No. 3945 dated August 24, 2004 and state:

(a) whether the information has since been collected;
(b) if so, the details thereof;
(c) if not, the reasons for the delay; and

(d) the time by which the information is likely to be
collected?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) to (d) The information
regarding some of the schemes being implemented by
this Ministry was awaited from the State Government of
Maharashtra. The same has since been received.
However, the information furnished by the State
Govemment needs some clarification and reconciliation.
The reply to the Parliament Assurance will be laid on the
Table of the Sabha as soon as the same is got clarified
and reconciled.
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National Policy on Steel

1046. SHRI SUKDEO PASWAN:
SHRI ALOK KUMAR MEHTA:
SHRI GANESH PRASAD SINGH:
SHRI BHUPENDRASINH SOLANKI:

Will the Minister of STEEL be pleased to state:

(a) whether the Government has decided to formulate
a National Policy on Steel and set up a Committee to
look into the matter;

(b) if so, the details thereof alongwith the terms of
reference of the Committee; and

(c) the time by which it is likely to submit its report?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) to (c) The draft National Steel Policy (NSP)
formulated by the Government was considered by the
Cabinet Committee on Economic Affairs (CCEA) who
desired that the draft NSP may be examined by a
Committee of Secretaries under Cabinet Secretary and
also‘posted at the website of Ministry of Steel to elicit
public opinion.

Cyber Crime Research Development Units

1047. SHRI B. VINOD KUMAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government propose to set up cyber
Crime Research and Development Units in the country;

(b) if so, the details thereof, State-wise;

(c) whether the Ministry of Information and Technology
is also providing some assistance in this work;

(d) if so, the details of help the various States are
likely to get from these units particularly for Andhra
Pradesh;

(e) whether the Government has identified States and
places particularly in Andhra Pradesh where such units
are likely to be set up; and

(f) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) No, Sir.

(b) to (f) Does not arise.
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Investment in Education

1048. DR. M. JAGANNATH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government is contemplating to
envisage more investment in education and has urged
the comporate sector to help; and

(b) if so, the response of the private sector on this
national mission for education?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) The National Policy on Education,
1986 (as modified in 1992) envisages that “non-
government and voluntary effort including social activist
groups will be encouraged, subject to proper management,
and financial assistance provided. At the same time, steps
will be taken to prevent the establishment of institutions
set up to commercialize education.” The National Common
Minimum Programme of the Government pledges to raise
public spending in education to least 6% of GDP with at
least half this amount being spent on primary and
secondary sectors in a phased manner.

‘Bharat Shiksha Kosh' has been constituted as a
Registered Society, to receive donations/constributions/
endowments from individuals and corporate, Central and
State Governments, non-resident Indians, and people of
Indian origin abroad for various activities across all sectors
of education.

While the share of private investment in the education
sector is progressively more starting from primary to higher
and technical education, the response towards the
initiatives like Bharat Shiksha Kosh has not been
encouraging.

Regularisation of Industrial Units in Delhi

1049. SHRIMATI KIRAN MAHESHWARI:
SHRI AJOY CHAKRABORTY:
SHRI K.S. RAO:

Wil the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Union Government and the
Government of NCT of Delhi have Jointly decided to
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regularise industrial units running in areas with 70 per
cent or more concentration of industries;

(b) if so, the details of areas identified;

(c) the time by which the said decision is likely to
be implemented;

(d) whether the Union Government has decided to
regularise non-poliuting industries in Delhi;

(e) it so, the details of poliuting and non-poliuting
industries in the capital at present, location-wise;

(f) the criteria adopted to find out polluting/non-
polluting industries;

(g) whether the Government has also decided to
amend Master Plan-2001 of Delhi;

(h) it so, the details of changes likely to be made in
the Master Plan;

(i) whether some planners/architects have opposed
this move of the Govemmem;

(j) if so, the details in this regard and apprehensions
made by them; and

(k) the response of the Union Government in this
regard?

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF URBAN DEVELOPMENT (SHRI
GHULAM NABI AZAD): (a) to (k) On a reference received
from Government of National Capital Territory of Delhi
(GNCTD), the Union Government has issued a Public
Notice under the provisions of Section 11-A of the Delhi
Development Act on 4th November, 2004 giving its intent
to incorporate an enabling provision in the Master Plan
for Delhi-2001 to the effect that non conforming clusters
of industrial concentration of minimum 4 hectare
continguous area having more than 70% plots within the
cluster under manutacturing activity/use, might be
considered for redevelopment on the basis of surveys
carried out by the Industry Department of GNCTD. A
copy of the Public Notice dated 4th November, 2004 is
enclosed as Statement. Amendments in the Master Plan
of Delhi are carried out after following statutory provision
ot calling of public objections and suggestions which are
considered/kept in view before the final notification.
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Statement
Public Notice
New Delhi, the 4th November, 2004

S.0. 1246(e):- The following modifications, which the
Central Government propose to make in the Master Plan
for Delhi-2001 are hereby published for public information.
Any person having any objection or suggestion may sent
the same in writing to the Under Secretary, Delhi Division,
Ministry of Urban Development, Nirman Bhawan, New
Delhi-110011 within a period of 30 days from the date of
this notice. The person making the objection or suggestion
should also give his name and address.

MODIFICATION:

The following is proposed to be added after (3)
‘Shamapur Badli—Extensive Industrial Area’ on left hand
side of page-125 of Gazette of India (extraordinary) dated
1.8.90 (Master Plan for Delhi-2001).

“Non-conforming clusters of industrial concentration
of minimum 4 Ha. contiguous area, having more than
70% plots within cluster under manufacturing activity/use
may be considered for redevelopment on the basis of
surveys and issue of notification by the Industry
Department of Government of National Capital Territory
of Dethi. The redevelopment scheme shall be prepared
by the concerned land owning Agency/Society (to be
formed by the owners) with the approval of the MCD/
DDA subject to statutory clearances of Environment and
other competaent Agencies and based on the following
norms/conditions:

(i) it should have direct approach from a road of
at least 18 M ROW.

(i) Formation of Society shall be mandatory for
preparation of redevelopment plan, poliution
control and environmental management,
development of services and parking and
maintenance.

(ili) Only non-hazardous and non-noxious industries
having clearance from DPCC shall be permitted.

(iv) Floor area and industrial activity at premise level
shall not exceed 200 sq. m.

(v) Other stipulations shall include—

Minimum 10% area is to be reserved for
circulation/roads/service lanes.
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* Plots measuring lese than 100 sq.m. to have
minimum 7.5 mtrs. ROW.

* Plots measuring more than 100 sq.m. to have
minimum 9.0 mtrs. ROW,

* Minimum 10% of semi-permisable surface for
parking and loading/unloading areas.

* Common parking to be provided for plots below
60 sq.m., whreas for plots above 60 sq.m. front
set back (min. 3 m.) shall be provided without
boundary wall for parking and loading and
unloading.

* Minimum 10% of total area to be reserved for
infrastructure requirements like CEPT, Sub-
station; Pump House, Fire Station, Police post,
etc. as per the norms and preparation of:

(a) Plan for water supply from DJB along with
requirement for pumping stations, storage
tanks, ground water recharging/rainwater
harvesting.

(b) Drainage plan as per MCD norms.

(c) 8% of the cluster area shall be reserved
for parks/green buffer.

(d) Other provisions/development control norms
etc. shall be applicable as per provisions of
MPD 2001.

The following areas shall not be eligible for
redevelopment scheme:-

Bungalow Zones (New Delhi and Civil Lines), the
Ridge, River Bed (Zone-0), areas along water bodies,
canals, sensitive areas from security point of view,
conservation and heritage areas, reserved/protected
forests, DDA flats, private co-operative group housing
societies, Government flats/bungalows/Employer housing
etc. and their immediate proximity;

The redevelopment work shall be undertaken by the
societies at their own cost. Requisite charges for change
in land use, enhanced FAR and land {wherever applicable)
will be required to be paid to the concemed Authority.

The redevelopment shall be completed within the
period specified by the Delhi Development Authority in
this regard. Clusters which fail to complete the
redevelopment proposals within the period specified as
above, shall have to shift to other conforming industrial
areas and the units functioning in non-conforming clusters
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shall have to close down. In such cases, the licensing
authority will not renew/issue the licences to industrial
units without obtaining land use clearance from the
Competent Authority. Further no new licences will be
issued in non-conforming areas, without obtaining land
use clearance.”

[N. K013011/5/2000-DDIB]

Sd/-
(S. Mukherjes)
Under Secretary

Rehabilitation of Refugees

1050. SHRI HANNAN MOLLAH: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government is aware of the fact that
incomplete rehabilitation of refugees in West Bengal
caused serious problem for the economy of the State
due to inadequate assistance from the Central
Government,

(b) if so, whether the State Govemnment of West
Bengal has requested for early action for their
rehabilitation;

(c) it so, the details thereof; and

(d) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT):
(a) to (d) A proposal of Rs. 5010.60 crore was received
from Government of West Bengal in July, 2004 for
infrastructural development of colonies, acquisition of land
and economic assistance to displaced persons from
erstwhile East Pakistan. After consideration of the
proposal, Govemment of West Bengal was informed that
relief and rehabilitation assistance have been given to
the displaced persons by the Central Govemment from
time to time. They have now been fully integrated into
the mainstream and they would be able to avail of benefits
under the normal development schemes of the State and
Central Government.

Expenditure Iincurred by PSUs In
Pharmaceutical Sector

1051. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:
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(a) the expenditure incurred by PSUs in the
Pharmaceutical Sector on the R&D work as compared to
Private Sector;

(b) whether some of Pharmaceutical Public Sector
Undertakings have been declared sick and closed down;

(c) if so, whether the medicines produced by these
PSUs are now being imported by spending foreign
exchanges; and

(d) if not, the alternative arrangements made by the
Government for availability of medicines in the country?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS
PASWAN): (a) According to information received from the
Pharmaceuticals Public Sector Undertaking under the
administrative control of the Department of Chemicals and
Petrochemicals, the details of expenditure incurred by
them on R&D are as under:

Indian Drug and Pharmaceuticals Limited:

1999 to 2001-2002 Rs. 1374 lakh
2002-2003 & 2003-04 (Prov.) Rs. 789 lakh

Hindustan Antibiotics Limitd

2001-02 Rs. 123.90 lakh
2002-03 Rs. 114.11 lakh
2003-04 Rs. 120.00 lakh

(Provisional)
Bengal Chemicals and Pharmaceuticals Ltd:

2000-01 & 2001-02 Rs. 30.74 lakh

2001-02 & 2003-04 Rs. 36.42 lakh

The Department does not compile the details of
expenditure incurred by Privdte Pharmaceutical Sector on
R&D.

(b) All the Five PSUs namely, Indian Drugs &
Pharmaceuticals Limited (IDPL), Bengal Chemicals and
Pharmaceuticals Limited (BCPL), Smith Stanistreet
Pharmaceuticals Limited (SSPL), Bengal Immunity Limited
(BIL) and Hindustan Antibiotics Limited (HAL) were
referred to BIFR & were declared sick. The BIL and
SSPL have been closed.
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(c) As per the existing Foreign Trade Policy, except
certain chemicals falling under Chapter 28 and 29 of ITC
(HS), which are categorised as restricted, all other
chemicals, including medicines manufactured by PSUs,
are allowed to be imported.

(d) The drug Policy, as amended from time to time,
is directed towards ensuring abundant availability of quality
drugs at reasonable prices.

Second Shift in Kendriya Vidayalayas

1052. SHRI P.K. VASUDEVAN NAIR:
SHRI A. SAlI PRATHAP:
SHARI A.V. BELLARMIN:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the nﬁmber of Kendriya Vidyalayas wherein
second shift has been started during the current academic
session State-wise;

(b) whether more private students were admitted in
the evening shift;

(c) if so, the reasons therefor;

(d) whether the Government has started another shift
in various KVS particularly functioning in Kerala State
due to heavy demand and rush of students for seeking
admission in the KVS/NVS in the country;

(e) whether the Government has received any
representations for starting more divisions for the second
shift;

(f) if so, whether this is likely to be favourably
considered in the next academic year;

(g) it so, the details thereof, and
(h) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) State-wise list is enclosed as Statement.

(b) and (c) Admissions to the second shift in Kendriya
Vidyalayas were granted as per the priorities for the
various categories laid down in Kendriya Vidyalaya
Sangathan (KVS) Admission Guidelines.

(d) Yes, Sir. Kendriya Vidyalaya Sangathan has
started second shifts in its Vidyalayas in Pattom, Adoor
& Kendriya Vidyalaya No. 1 Calicut, in Kerala State.
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(e) to (h) No, Sir. However, a view will be taken to
open second shifts in Kendriya Vidyalayas, as and when
situation demands.

Statement
List Indicating the names of Kendrya Vidyalayas

where Second Shift have been sanctioned dunng
the current academic session (2004-05)
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